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ILEGISLATIVE ASSEMBIY.
Tuesday, 28th March, 1939.

":'I‘I'Ih'a' Aﬁsefmblly Ig?t ﬁn the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The M ble Si
A o e (The Tonourable Sir Abdur

STARRED QUESTIONS AND ANSWERS.
(2) ORAL ANSWERS.

GraNT OF RAILWAY CONOESSIONS TO MANIPURIS TRAVELLING T0 NAvaDpwrp
AND MUTTRA.

1822, *Mr. Brojendra Narayan Ohsudhury: Will the JI
Railway Member please state : v ¢ Honourable the

(u) whe_thel.' any concfeaaions in fares_ or otherwise are granted to
pilgrims_travelling to Navadwip (Bengal) by the Eastern
Bengal Railway or the Assam Bengal Railway or the connect-
ing steamer companies; if so, what; '

(b) whether any such concessions or more are particularly granted to
M!?mpuria (1) of Manipur State or (ii) of British India; if so,
what;

(c) if the reply to part (b) be in the negative whether the Govern-
ment propose to move in the matter of granting special oon-
cession fares to Manipuris, for travel to and from Navadwip
and Brindaban (Muttra District);

(d) whether the East Indian Railway authorities have received any
representation from the all-Manipuri Mahasava of Imphal in
pursuance of the resolution of the Mahasava passed at the
fourth session; and

{e) whether Government have considerad the financial aspect, in that
the concession may be advantageous to the Railway in view
of the general desire of Munipuris to visit Navadwip and
Brindaban whenever means permit?

The Honourable Sir Thomas Btewart: (a) Yes. The Enstern Bengal
and Assam Bengal Railways issue third class return tickets available for
80 days at a special lump sum rate of Rs. 13 against the ordinary return
fare of Ra. 18/12/-. Government understand that the Steamer Companies
also allowed concessions for distances of 50 miles and over from Eastern
Bengal Ruilway riverine junctions, for the last ‘Churamani Jog’ festival.

(b) No. The concessions are available to ull passengers. _

(e) and (e). Tt is understood that Railways concerned are already con-
sidering the introduction of third class round tour concesson t'ckets which
will include Muttra in the itinerary.

{d) No.

-Mr, Brojendra Narsyan Chaudhury: Is the Honourable Member aware
that the Fast Indian Railway has received a copy of a resolution passed
by the Manipuri Aesoeiation of Imphal.

"The Monourable Sir Thomas Btewart: I am not so aware.
( 2805 ) A
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MANUFACTURERS SUPPLYING FANs TO STATE RAILWaAYS.

*Mr. Brojendra Narayan OChaudhury: Will the Honourable the
leway Member please state :

(a) the names of the manufacturers who supply fans for the carriages.
and buildings of the State Railways;

(b) the amounts paid to the above manufacturers in the year 1937-88
for supply, fittings and repair works of fans and fan installa-
tions;

(c) of the sbove, how many are Indians in the ordinary sense of the
word ;

(d) whether henceforward tenders will not be called for from the
Indian manufacturers in Calcutta or elsewhere; and

(e) whether he is aware that Indian-made fans are much cheaper in
price than the imported thing, quality for quality?

The Honourable 8ir Thomas Stewart: (a) and (b). I lay « statemcnt
on the table showing the names of manufacturers and the amounts paid
to each durmg the year 1937-38 on behalf of Btate-menaged Railways.

(¢) The statement which 1 have laid on the table ulso shows whether
the. manufacturers’ concerned are registered in India or abroad.

(d) Sinee the introduction of the rupee tender system, tenders for State-
mansged Railways requirements of fans and fan fittings have been invited
in India.

e) The Honourable Member’s statement is contrary to the experience
of the Indian Stores Department which is interested in the purchase of
fans and fan fittings for State-managed Railways.

Statement,

Whether Value of

Name of Manufacturers. registered orders

. in India laced

or abroad. uring

1937-38.

Mesars. . . Ras.
1. India Electric Works Limited Calcutta . . . . India . 38,782
2. Modal Industries, D&y&lb&gh , Agra . . . Deo. 1,467
8. The General Electric Company Limited, F.}ngisnd . Abroad . 81,228
4. ngston Engineering Company Lumlaed Enghnd . Do. . 93
8. Verity’s Limited, England . . Deo. 17,322
6. Marelli, Limited, Italy . Do. 889
7. Crompton Parkinson Lumuad En.g].lnd . Deo. , 851
8. Biemena Bchuckertwerke, Germany Do. 799
9. Ravo Electric Company, Limited, Englmd Do. . a3
10. Mistsubirhi Behki Kaisha, Japan Do. 734
11. J. 8tone and Company Limited, Engln.nd . Do. 24,755
12, Patent Lighting Oompnny leitaed England . Do. 14,607

18. B. M. Bihgh and Son, Calcutta, for ﬂttmga only (e g . B
regulators, resistances, ete.) . . . Indin . 700
Total . 1,81,820
- Total Indian ., - . 40,849

Mr. Brojendra Narayan Chaudhury: Have any Indian firms responded
to the tender?
L
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The Honourable Bir Thomas Btewart: Bir, if the Honourable Member
will refer to the statement I have laid on the table, he will find out to what
extent there has been a response from Indian manufacturers.

Mr. K. S8anthanam: Are we to understand that all the fans are pur-
chased through the Indian Stores Department?

The Honourable 8ir Thomas Stewart: That is my impression at present.

MANUFACTURE OF L.ocOMOTIVES IN RAILWAY WORKSHOPS.

1824. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state :

(a) whether the State Railways have or propose to put order for loco-
motives with the Ajmer workshop, Bombay, Baroda and Cen-
tral India Railway;

(b) whether the possibilities and advantages of Asansol ag the site-
of a central workshop for State Railways' locomotive building
have been or are proposed to be considered ; and

(c) whether the attention of Government has been drawn to the letter
from Mr. V. S. Dubey, Professor of Geology, Hindu University,
in the Hindustan Times of 28rd February?

The Honourable Sir Thomas Stewart: (a) The Honourable Member is
referred to paragraph 12 of ‘the speech of the Honourable Sir Guthrie
Russell, Chief Commissioner of Railwnys, in presenting the Railway Budget
for 1939-40 in the Council of State.

(b) These and other relevant considerations have been taken into
account.

(e) Yes.

Mr. Lalchand Navalrai: Mav I know, with regard to clause (a) of the
question, whether the Ajmer workshops have ever been asked by the State
Railwayvs to prepare these locomotivea?

The Honourable Sir Thomas Btewart: Yes, Sir. Metre gauge locomo-
tives have been assembled at the Ajmer. works,

Mr. Brojendrs Narayan Ohaundhury: Mav I ask if Government have
particularly taken into consideration the point raised by Mr. Dubey to
have o Central Workshop for the manufacture of locomotives at Asansol?

The Honourable Sir Thomas Stewart: That deduelion may bhe drawn
from my answer to part (b) of the question.

WorrING HOURS. OF GUARDS BETWEEN COFRTAIN STATIONS ON THE ASSAM
BENGAL RaAmLway.

1825. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state :

(n) whether since the opening of the George Bridge, the number of

trains hetween Akhaera Junection and Mymensingh, Assam

Bengal Railway has increased;
" A
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(b) whether the number of guards have been correspondingly increas-
ed since;

{c) whether fourteen guards are now required to run' fourteen trains;

{d) whether some guards in this section have to work at a stress work-
ing 18 to 14} hours; and

{e) whether the maximum hours are fixed by the Railway Board ax
sufety precaution? '

The Honourable Sir Thomas Stewart: (a) Yes:

{b) No.

{c) Fourteen guards work eighteen trains.

(d) This may happen occasionally when trains run late.

(e) The maximum hours of work are regulated by the Hours of Employ-
wment Regulations on some railways and for vertain categories of staff, which

does not include running staff, in order to ameliorate their general condi-
tions of service.

Mr. Hrojendra Narayan Ohaudhury: May I know whether it is & fact
that ordinarily only one guard travels with train No. 5, 61 Up, from
Akhaera ‘Junction to Mymensingh, beginning at 4 A.m. and finishing at
6-80 p.M., thereby taking 14} hours?

The Honourable Sir Thomas Stewart: [f the Hunourable Member had
been good enough to give me these details when he put the guestion on

the notice paper, I should have been much better equipped to answer
bhim.

Mr. Brojendra Narayan Chaudbury: May I ask, with reference to part
{d) of the question, whether it is not a fact that guards are required to

work for more than 13 hours without collection any information whatso-
ever?

The Homourable Sir Thomas SBtewart: I have said that the running

staft on railways are not subject to the Hours of Employment Regulations

because it is quite impossible to work trains if the running staff are subject
to these Regulations.

Mr. 8. Satyamurti: Have Government examined, or will they examine
the number of maximum hours which guards are called upon to work,
from the point of view of the safety of the running trains and the passengera

therein, and have they fixed some limit bearing in mind all these relevant
considerations?

The Honourable Sir Thomas Stewart: That is a consideration, 8ir, that,
I think, is always present in the minds of the Railway Administrations.

Mr. 8. Satyamurti: Will Government find out in view of this question
the actual number of hours which gyards are called upon to work, and
see that the maximum is not exceeded beyond the safety limits, and then
examine the whole question and fix some maximum time-limit in the
interests of the safety of passengers?
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The Honourable Sir Thomas Stewart: This subject has been examined
and I would refer the Honourable Member to a Memorandum that was
presented by the Railway Board to the Royal Coramission on Labour.

Mr, K. Banthanam: May I ask if there is a limit of the maximum
hours per week for this staff?

The Honourable 8ir Thomas Stewart: I know there is no maximum
preseribed though it is the endeavour of the Railway Administrations, as
far as possible, to work within the limits set down in the Hours of Employ-
ment Regulations. If the Honourable Member will refer to the Memoran-
dum I have just mentioned, he will see that the Railway Administrations
have done so with a very considerable amount of succees.

Mr. K. Santhanam: Has the Railway Board not examined this question
after the issue of that Memorandum which is four or five years old?

The Honourable S8ir Thomas Stewart: No, Sir. The circumstances in
no way have altered the situation. :

Mr. T. 8. Avinashilingam Ohettiar: W1l the Honourable Member
collect the information in which the hours of work for guards have actually
exceeded the hours of work prescribed in the Hours of Employment Regu-
lations?

The Honourable 8ir Thomas Btewart I am not prepared to undertake
an investigation in regard to every individual guard or engine driver in

India.

Mr. T. 8. Avinashilingam Chettiar: The Honourable Member may not
investigate into every individual case but he can ask the various Railway
Administrations about it?

The Honourable 8ir Thomas Btewart: This information was collected
and the Honourable Member will get it if he refers to the Memorandum
that I have mentioned.

WORKING HOURS OF CERTAIN LABOURERS ON THE AsSsaM PENGAL RaiLway,

1826. *Mr. Brojendra Narayan Chaudhury: Will the Honourable the
Railway Member please state :

(a) whether, since the introduction of the interlocking system, the
superior grade shunting employees have been withdrawn from
Badarpore, Assam Bengal Railway, and less number of em-
ployees of inferior grade have been placed therein;

(b) whether, on account of the insufficiency of the lines, these em-
ployees have to work regularly for twelve hours; and

() what Government propose to do to shorten the hours of the labour-
ers in the interest of labour welfare, as well as safety of those
who happen to be in the Railway premises?

The Honourable Sir Thomas Stewart: (a) Yes.
{b) No.
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(c) The question of extending the Hours of Employment Regulations
to certain other Railwuys including the Assam Bengal Railway is under
‘consideration. PN o

NOTES REGARDING ACCIDENTS AND SABOTAGE ON THE EAsT INDIAN RAILWAY.

$1327. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
~Railway Member please state : ' ’

(a) whether the Chief Manager, East Indian Railway, has sent any
notes {o the Editor, Illustrated Weekly. of India, Bombag, re-
garding accidents and sabotage on the East Indian Railway;

{b) whether he will place on the tauble a copy of those notes: snd

(¢) whether these notes contain the following view of the Chief
Manager : '

“in view of the history of sabotage and bomb outrages at other
places and times it is almost inconceivable -to think -that
these outrages are the work of any but pronounced revelu-
tionaries whose sole idea is to embarass ordered Govern-
ment’'?

The Honourable 8ir Thomas Stewart: (a), (b) and (¢). Any notes or
any correspondence which may have been interchanged between the
General Manager of the East Indian Railway and' the Editor of the
Illustrated Weekly of India must be considered as private communications.
I or when an article by the Genera]l Manager of the East Indian Railw.y
should appear in the Iliustrated Weekly of India, 1 shall be prepared o
answer the Honourable Member's question.

REPUDIATION BY THE PRITiSH GOVERNMENT OF 1T$ WAR TIME OBLIGATIONS
UNDER THE GENERAL ACT ¥OR THE PAcI¥1¢c SETTLEMENT OF INTERNATIONAL
DiISPUTES.

1828, *Mr, 8. Satyamurti : Will. the Foreign “Secretary please state :

(8) whether the attention of Government has been drawn to the an-
nouncement that the British Government informed the League
of Nations that it canmot in future undertake to be bound in
war time by the General Act for the pacific settlement of
International disputes as decided on the 26th February, 1988,

(b) whether the Government of India were consulted in the matter;
it so, what was the opinion expressed by the Government of
India to the British Government; ’ ‘

(c) whether Lord Zetland also sent a communication to the League;
and

{d) whether Lord Zetland wrote as the Secretary of State for India
with the concurrence of the Government of India; if so, the
reasons why the Governinent of Tndia have taken this step?

Sir Aubtey Metcalte: (a) Yes.

(b), () and (d). Yes. I place on the tuble of the House a copy of a
letter from the India Office to the Becretary-General, League of Nations,

tAnswer to this question laid on the table, the questioner having exhaasted his
auotsa.
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No. K. and O. 1126/39, dated the 18th February, 1089, which was Lawed
on the opinion expressed by the Governmen{ of India. Government ap-
prehended that continued adherence to the General Act in time of war
would be calculated to hamper activities essential to the successful prose-
cution of the war.

Cypy of letter No. E. & 0.-1126]39, dated the 13th February, 1939, from the Indig
Office, Londan, to the Secretary-General, League of Nations, Geneva

1 am directed by the Secretary of State for India to inform you that he las lnd
aunder consideration in consultation with the Government of India, and in communica-
tion with His Majesty’s Government in the United Kingdom, the fact that under
Article 45(1) and (2) of the General Act for the Pacific Settlement of Internatiunal
Disputes drawn up at Geneva on 26th September, 1928, the mext period of five ycars
for which the Ael runs, in the absence of denunciation, commences on 16th August
next.

In ngreement with- the conclusion of His Majesty's Government in the United
Kingdom communicated to you in the letter from the Loreign Office of today's date,
the Government of India have decided that in the unhappy event of India finding
herself at war, at any time in the future, they could not continue to be bound hy the
Act as regards disputes arising in such conditions.

I am, therefore, directed to notify- you, in accordance with the provisions of Acticle
45(4) and Article 39 of the General Act, that India will continue, after the 16th August
1939, to participate in the General Act for the Pacific Settlement of International
Disputes subject to the reservation that, as from that date, the participation of Tndis
will not, should she unfortunately find herself invelved in hostilities, cover dispnies
&rising out of events occurring during the war. This reservation applies also io the
procedure of conciliation.

I am {o add that the participation of India in the General Act after the 16th

August, 1830, will continue, as heretofore, to be subject to the reservations snt forih
in the Tnstrument of Accession in respect of India.

Mr. 8. Satyamurtl: Since I sent this question, I have seen Hitler's
“‘achievement”’, and I won’t put supplementary questions.

Crry RookING OFFICE AT SUKKUR.

11329. *Mian Ghulam Kadir Muhammad Shahban: (a) Will the Hon-

ourable Members for Railways he pleased to state when the City Booking
n

Agency was opened at Sukkur’

___ (b) Will the Honourable Member be pleased to lay on the table of the

House a copy of the agreement executed with the contractor of the City

Booking office at Sukkur?

(c) What subsidiary and other charges per maund does the contractor get
from the Railway Administeation for hooking goods for the railway from his
City Agency office? ' '

(d) What is the average amount of maundage of goods booked from the
Ageney Goods Booking office? -

(e) Has the contractor fulfilled the Liopes of the Administration to arrest
traffic formerly moving by boats and country carts to be transported now by
rail? If so, will the Honourable Member be pleased to lay on the table a
-short statement of the success achieved by the contractor in this direction?

The Honourable Sir Thomas Stewart: (a) With effect from the 1at July,
1936.

(b) A copy of the agreement is laid on the table of the House.

+Answer to this anestion laid on the table, the unﬁout"I‘ being absent.
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(c) Eight pies per maund for goods carted by him. This amount is
recovered from the consignor or consignee as the case may be, in addition
to the usual railway freight.

(d) The average is 2,451 maunds per mensem.

(e) I have called for the informstion and a statement will be laid on the
table of the House when received.

Memorandum of an Agreement, made this 30th day of March, 1987, belween Ehc Secre-
tary of State for India in Council (hereinafter called the Secretary of State) and
Mesars. Diwan Assa Ram and Moti Ram carrying on business in the name and. alyle
of Diwan Asxsa Ram & Son (hereinafter called the: Contractors) in respect of
Sukkur and Shaikarpur City booking agencies of the North Western Railwuy.

Whereas the Secretary of State for India in Council has established at Bukkur
and Bhikarpur cities bo:{ing agencies for the conveyance of parcels and goods of all
kinds between the said booking agencies and the Sukkur and Shikarpur railway stutions
respectively, for the purpose of giving effoct to through booking arrangements from the
uigecboohing agencies to all stations on the North Western Railway and connected
railways and out-agencies with which the said railway has through booking arrange-
ments, and whereas the Contractors have agreed with the Secretar{ of Btate to camy
und convey the parcels and goods as aforesaid in connection with the said booking
agencies upon the terms and conditions hereinafter contained in this Agreement.

Now, therefore, the parties do hereby jointly and severally covenant and agree in
the manner following, that is to say :—

Mutual (General) Stipulations.

1. In this Agreement, unless a different intention appears from the subject or
context the expression—

(a) "“The Becretary of State for India in Council” includes his successors and:
asgigns ; :

(b) "Railway Administration’ means the Agent of the North Western Raiiway
and his successors and assigns;

{c) “Contractors’’ include the legal rcpresentatlves of the Contractors;

(d) ““City Booking Agencies’” mean the agencies established in Sukkur and
Shikarpur cities for the conveyance of goods and parcels between Bukkur
and Shikarpur cities and Sukkur Main, Sukkur Bandar and Shikarpur
railway stations respectively in either direction, when such goods and
parcels are consigned from or to any station on the North Western Railway
or other railway or out-agency having through booking arrangements with:
the North Western Railway.

(e) “‘Parcels’’ means all such articles and small packages and the like, as are
ordinarily booked for conveyance by the North Western Railway at nuicels.
rates of freight and are usually carried by mail or other trains carrying
passengers of the said railway;

(f) "Goods” means and includes all articles and packages other than ‘‘parcols’
as are ordinarily booked for conveyance by the North Western Railway at
goods rates of freight and are usually carried in goods vehicles hy gouds.
or mixed trains of the said railway. -

I1. The Contractors shall be deemed to be the agents of the Railway Administration-
and shall be subject to the legal liabilities of such, as are laid down or defined in the
law relating to agents in force in India for the receipt and delivery of all parcols and
E:odn which may be booked between the city booking agencies and the stations on the

orth Western Railway and all railway lines snd out-agencies with which the North
Western Railway has or may at any time, have through booking arrangements, and for
the conveyance of all such parcels and goods between the city booking agencies and the
Bukkur and Bhikarpur railway stations in either direstion.

III. The Contractors agree to supply a sufficient number of waterproof shects

necessary to protect from rain, ctc., all parcels and 1 :i
ng agonsies while 1n toamaie parcels and goods bouked to and from the city
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1V. All inward parcels and goods shall be considered to be in the Contractors’
possession and in their care and custody and at their risk and responsibility from the
moment that such parcels and goods aﬂnll have been delivered to and signed for by
the Contractors or by a person authorized to act on their behalf or shall have Leen
Jovded in motor lorries, caris, ekkas, belonging to or provided by them for the purpose,
st the place where carriage by the railway ceases. All outward parcels and goods
shall be considered to remain and be in the Contractors’ posseasion and in iheir care
and custody and at their risk and responsibility, until the same shall have heen recrived
and nigned for by a railway clerk, for the time being in the service of the Railway
Administration at the railway station at which such parcels and goods are to be
transferred to the North Western Railway for further transit.

V. (1) The Contractors will carry on the business of .tha city booking agencies
in strict accordance with the terms and conditions contained in this Agreement and will
forthwith deposit with the Chief Accounts Officer of the North Western Railway,
Lahore, the sum of rupees 1,000 as security for the due fulfilment of each and all of the-
said terms and conditions to be observed by them. The said sum of rupees 1,000 is
hereinafter called the ‘‘Security deposit”.

The Contractors will further deposit with the Chief Accounts Officer of the North
Western Railway a sum of Ra. 2,000 as security to cover the average monthly cutstand-
ings such as unaccounted for or undelivered consignments. The Chief Accounts Officer,
North Western Railway, Lahore, will further be empowered to retain from the cuerent
month's dues of the Contractors any sum or sums outstanding over and above an amount
equal to the security plus two months’ normsl cartage charges in any one month.

The amount will be adjusted monthly with reference to the transaction of the mwath
subsequent to that in which the deduction is made.

The Railway Administration shall have full power and authority at all times to-
apply the whole or any part of the security deposit, and any other money at any time
due by him to or held by him for and on behalf of the Contractors in and towards the
satisfaction, and discharge of any sums at a time due by the Contractors {o the
Railway Administration, or of any claims made on. or loss or damage suffered by the
Railway Administration in consequence of any default, misconduct, negligence or
omission on the part of the Contractors or their servants or other persons acting for or-
under the authority or with the permission of the Contractors in the conduct of the
business of the city booking agencies in accordance with the terms and conditions of
this Agreement, or in any matier arising out of or connected with or relating lo any
such default, misconduct, negligence. or omission as aforesaid.

(2) If the Contractors fail to supply sufficient labour or transport for the due
performance of this Agreement, it shall be lawful for the Secretary of State without
uny notice lo, but at the expense of the Contractors to engage all such labour and
transport as may in the opinion of the Becretary of State he necessary to carry the
traffic offering. “All such expenses incurred by the Becretary of State shall he puid
by the Contractors to the Railway Administration on demand and if not so paid the
Becretary of State may deduct the said amount from any money for the time heing
owing by the Secretary of State to the Contractors.

(3) In the event of any portion of the mecurity deposit being so applied hy the
Railway Administration during the cuntinbance of this Agreemont, the Contraclors
shall, on being informed by the Railway Administration of the amount so applied,
forthwith deposit with the Chief Accounts Officer of the North Western Railway,
Lahore, & sum equal to the amount so applied as to keep up the amount of the
:::tuil;:ly nc}:;ml:‘tl-l ﬁg tl};)s {;:I] sum o{ n}pe?: 1.000 and dfailing this, the Railway Adminis-

e amoun p A :
thereatter acoraing qu oo t-heouConct'.r a: t'(;\.ﬂ:m:ur:t_\ur eposit accordingly from any eum

{4) Upon the expiry of six months next after the date on which this Agreement is
in any mauner determined, the Contractors shall be entitled to the refund of the
sccurity deposit, or portion thereof then standing to their credit, after fully discharging
and satisfving all sums (if any), due to the Railway Administration from the Contyactors
under this Agreement, including claims for which the Railway Administration may he
liuble on account of the Contractors and all losses suffered and expenses incurred by
the Railway Administration in consequence of the default, misconduct. negligence,
cmission or other wrongful act of the Contractors, their servants or other pecsons
acting on their behalf : :

Provided that the Railway Administration shall not be obhged to refund the
security deposit or any portion thereof unless and until the Contractors shall first.
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deliver to him a ceriificate in writing certifying that the Contractors have no out-
standing claims or demands under or arising out of or in any way connected with or
relating to this Agreement, against the Railway Administration.

(8) Nothing contained in this clause shall he deemed in any way to limit or nffect
any other lawful right, remedy or relief to which the Railway Administration may at
any time be entitled under this Agreement, or any law for the time being in force in
respect of any breach by the Contractors of any of the terms and conditions cf this
Agreement, or any criminal or unlawful act of the Contractors, their servants or other
persons acting. oni their behalf or in respect of anything discovered by the Railway
Administration after the return of the recurity deposit or portion thereof; or in respect
of any pums due to the Railway Administration hy reason that the security deposit and
other sums belonging to the Contractors coming into the hands of the Railway
Administration are insufficient to satisfy and discharge the entire liability of the
Contractore to the Railway Administration.

VI. The books and accounts of the city hooking agencies shall at all proper times
and pl‘ncel be open to the inspection and andit of the North Western Railway Acconnts
Establishment in the same manner as is costomary in the case of the hooks and
accounts maintained at railway stations on the North Western. Railway.

VIL In the event of any loss or damage, however, cansed, arising or occurring
to or in respect of any parcels and goods or any consignment theteof while in transit
under the throngh booking arrangements of the North Western Railway in conuection
with the city booking agencies and of the Railway Administration being unable clearly
to fix the respensibility for auch loss or damage or to specify the precise extent of the
liability of the .Contractors in reapect thereof. then. and in every such case, such loss
or damage shall ordinarily he divided hetwesn, and horne' hy the Contractors and the
Railway Administration, respectively, in proportion to the freight earned by each from
the goods and parcels in respact of which ruch loss or damage is enused :

. Provided that the decision of the Railway Administration’ as to the extent of the
}‘1;311‘131 c?:ai?eo Contractors for any such loss or damage shall, in every case, be final

VYIIL. No claim on account of overcharge or undercharge in conneetion with [roight
or : rtionment of freight and heing two annas in the case of parcels and four nnnas
'E.Ontr:ct?:: :;ﬂif'l‘::di hgr I]{t:ai?wT u;\od l::_ugs tr?fﬁamr c.mn;:igm!!-r‘tnnt.n abla]l be l:;sde_ iy the
against the Contractors. y inistration or by the Railway Administration

IX. Save as herein otherwise provided, no claim on acount of freight or other
charges on traffic interchanged between the city booking agencies and the North
Western Railway or on nccount of apportionment thereof, which the Contractors may
wrefer against the Railway Administration or the Railway Administration may profer
‘against the Contractors, shall be entertained by the Railway Administration or the
-Contractors, respectively, unless the same has been made within six mm!t.hs_ from the
vend of the week or the month, as the case may he, in which the entry giving rise to
-such claim has bheen accounted for in the returns provided to be rubmitted hereundar :

Provided that in the case of freight charges in connection with consignments in
which claims for compensation have been paid or in which refunds have been made to the
‘public (which term shall include government departments) on account of overcharges,
and of readjustment of freight charges necessitated by the operation of the rules
-affecting through booking of traffic as laid down for the time being by the Indian
Rallway Conference Association, the Contractors shall entertain such claim, ne
aforesaid, if made by the Railway Administration within 12 months from the cnd of
the week or month as hereinbefore mentioned; provided further that nothing in thia
clause contained shall be deemed in any way to limit ar affect the right of the Railway
Administration to claim freight charges erroneously credited to the Contractors for
traffic not actually couveyed by them to or from the city booking agencies.

X. The Contractora shall not sub-let, assign or in any manner transfer to any other
person the whole or any part of the righta or obligations conferred or imposed upon
them by this Agreement or any of the husinesa connected with the city booking agencies
hereby constituted. ’

XI. (1) In the event of anv hreach of anv of the terms and conditions of this
Agreement by the Contractors. their servants or any persons acting for and on their
behalf or under their authority or with their permission. or of the Contrsctors at
any time failing to perform all or any of the services requiréd of them Ly thiz Agroe-
ment within o time deemed roasonable by or in a manner satisfactory to the Railway
Administration. the Railwav Administration may, without prejudice to any other right,
.remedy or relief to which he may otherwise be entitled under this Agreement or any
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{uw for the time being in force, revoke and determine this Agreement after the expiry
of one week's notice in writing to be given to the Contractors of his intention of lomg
0.

(2) Either party to this Agreement shall he at liherly lo terminate the agreement
on' giving ‘one month’s notice in writing to the other party without assigning any
reason.

ZII An;_r Totice, le_ttel' or other communication which shall be sent Ly the Railwiy
Administration ‘by tegistered post addressed to the Contractors at their head office at
‘Wallis . Road, Sukkur, shall be deemed to have been delivered to the Contractors.

XIHi. This Agreement shall be deemed to have come into force in regard 1o thew
Bukkur City Booking Agency from 1st July, 1836, and in regard to the Shikarpur Cry
Booking Agency from lst August, 1936,

Special Btipulations to be observed by the Contractors in carrying on the businass of
the ity ‘Booking Agencies.

* XIV. The' Coutrnctors shall comply with and observe cach and all of the terma
und conditions hereinafter set forth and provided for carrying on the business of the
city booking agencies, that to is say:

(1) The Contractors will maintain proper books and accounts to the satisfaction of
ine Railway Administration of the entire city booking agencies, business carried on
under this Agreement, and will duly acount to the proper officers of the Railway
Administration for all parcels and goods and moneys received on account thereof or
in connoction, therewith. such books and accounts shall he, at all times, open (o insp-c-
tion by the Railway Administration or any officers deputed by them.

{2) The Coutractors will appoint their dalals to canvass for and collect parccls and
govds from the merchant’s godowns for booking them by rail.

7 (3) The Contractors will corrvey with reasonable diligence and speed to the satiainc-
tion of the Railway Admiuistration 'all parcels and goods received for transmission
between Bukkur and Shikarpur city booking agencies and Sukkur and Shikarpur sail-
way stations respectively on the North Western Railway in either direction, according
to the true purport and intent of thia Agreement and of the city hooking agencies
business carried on thereunder. )

'(4) The Contractors will, at all times, keep up such type and number of couveyan.es,
a8 may, in the epinion of the Railway Administration be sufficient for the purpose of
efficiently carrying on the business of the city hooking agencies and will at all times
maintain the conveyances so kept up in good and serviceable condition to the satisfaction
of the Railway Administration.

(6) The Contractors will appoint, and st all times muintain competent clerks to the
sutisfaction of the Railway Administration at the eity hooking agencies to vonduct the
business of the city booking cies at their own sole risk and on their responsibility
snd will proyldc good and suitable office and storage accommodation, furniture fittings
and other tllllng's at these places, to the satisfaction of the Railway Administration,

{6) The Contractors will observe and comply with the instruction for the working of
the city booking agencies contained in Appendix ‘A" (signed by the parties) und
snnexed hereto, and the said Appendix “A’" shall L read with, nnd taken as jart of
this Agreement. o

(7) The Contractors will be responsible for all errors, oversights and under:hnrges
inade by the staff maintained by them at the city booking agencies or clsewhere.

(8) The Contractora will be responsible for the collection of all fn:eight wnd other
_charges on consignments of parcels and goods booked Inward ‘‘To-pay” and Outwards
“Paid” and will be further responeible for the colloction of all freight and other
charges, including the agency charges as aforesaid on ‘‘Paid’’ parcels and for depowiting
the total amount received in full daily in the Imperial Bank snd the Treasury Offic
at Sukkur and Bhikarpur, respectively.

(8) The Contractors will be res'pomiblc for and will make ﬁ:d and will save harm-
less and indemnity the Railway Administration for and in n-![] of all loss or damage
of whatever kind and from ~whatsoever cause arising which may. occur "". of in
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respect of, any parcels and goods while in their possession, care or custody (as
provided in Clause IV) and will refund to the Railway Administration all paywments
which the said Railway Administration may lawfully make to any persons in respeat
of any such loss or damage as aforesaid.

(10) The Contractors will charge the public using the city booking agencies und
will receive payment from the Railway Administration for performing the services
hereby agreed upon in connection with the said city booking agencies according to the
vcale of rates and charges prescribed in Appendix *'B" (signed by the parties) annexed
Lereto or such other rates and charges as may from time to time hereafter be matually
agreed upon between the parties in place thereof. TIf the Contractors shsll a4t any
time charge any person ‘a higher rate than that prescribed in Appendix B or for the
tinie being in force thereof they shall, without prejudice to any other penalty, j-rosecu-
tion or procecding to which they may be liable under this Agreement or any luw for
the time being in force, be deemed to have committed a bréach of the Agreement. 'The
rales and charges for the time being in force under this Agreement will be duly notified
from time to time by the Railwav Administration in the tariffs and departmental
circulars of the North Western Railway Administration and-all altcrations in such
ratee and charges shall take effect and come into force from such date as in notified
in such tariffsa and circulars and not hefore.

(11) The Contractors will make no charges of any kind whatscever to the consignor
or consignee for the booking or carting of any parcels and goods or for any duty which
they should perform in pursuance of this Agreement, or of the city booking agencius”
turiness carried on thereunder, beyond the ordinary freight, wharfage or demurrage
charges prescribed in the aforesaid Appendix “B" or for the time being in force as
hereinbefore provided. .

(12) All or any of the powers and functinns reserved to the Railway Administration
by, and provided for, in sub-clanse (3} and (5) of this clause of this Agreement, may
from time to time be discharged by the Divisional Superintendent for the time being
of the Karachi Division of the North Western Railway. Similarly, the Chief Accounts
Officer, North Western Railway, or any officer deputed by him, is empowerad by the
Railway Administration to carry out the inspection of the booka and accounts refsrrad
to in the last sentence in sub-clause (1) of this clause of this Agreement,

(13) The Contractors shall at all times indemnify the Becretary of State aguinst all
claims which may be made under the Workmen's Compensation Act, 19823, or any
statutory modificatious thereof or otherwise for or in respect of any damages or compen-
sution payable in consequence of any accident or injury sustained by any workman,
lubourer or other person iu the employment of the Contractors and shall take all risk
of accidents or damages which muy cause a failure of the performance of the works
from whatever cause arising and the entire responsibility for the sufficiency of sll the
means used by them for the fulfilment of the contract.

(14) The Contractors will not compete with the Railway Administration in smy
way, whatsoever, whether directly or indirectly by carrying parcels or goods over any
scction of road that is an alternative route to any portion of the rail route,

(16) The Railway Administration will supply a weighing machine for each hooting
office opened in the city. The weighing machine will remain the property of wnd
will be maintained by the Railway Administration. The Contractors shall he liable
for any damages caused thereto by the neglect of Contractors.

Stipulations by the Railway Administration.

XV. For and in consideration of the terms and conditions of this Agreement to be
observed and performed by the Contractors, the Railway Administration will pay o
the Contractors for the carriage of parcels and jnods between the city booking agencies
sud Sokkar and Bhikarpur railway stations and in either direction the rates specifisd
in the aforesaid Arpendix “B’*, or such other rates as may for the time being be
in force, in place of those contained in Appendix “B", under sub-clause (10) of clause
X1V of this Agreement.

XVI. The Railway Administration will supply at the cost of the Contractars
movable boards marked ‘“North Western Railway' to be hung on all vehicles currying
the city booking agencies’ parcels and goods.
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XVIIL. All pa{mente to be made to the Contractors shall ordinarily be made mouthly,
and usually not later than the 2bth of the second month following that for which the
payments are due on preseniation of bills by the+10th of the following months in
duplicate in the form attached and prepared separately for local and foreign traffic
to the Chief Accounts Officer, Traffic Audit Branch, Lahore and the Director, Ruilway
Clearing Accounts Office, Delbi, respoctively.

In witness whereof the parties have hereunto subscribed their names ai the pl:wyn
and on the dates hercinafter mentioned, respectively.

Bigned f r and on behalf of the Secretary of State for India )
in Council by V. O. Raynor, Esq., Deputy Chief Com- V. 0. RAYNOR,
mercial Manager, of the North Western Railway, acting Dﬂuty Chief Commercial
In the premises by order of the Governor-General of anager, North Woest-

India in Council at Lahore, on 30th March 1937. J ern Railway.
Bigned by Diwan Assa Ram, at Bukkur in the ASSA RAM,
presence of — for Diwan Assa Ram &
Son, Contractors.
{(1) Hashmet Singh J. Ajwani, Assistant
| Engineer, Bukkur, Dated 11th Dcoember A. K. HOMAN,
Witneases. 1938. Divisional Buperintendent,
(2) Daya Ram K. Ajwani, Advocate, Bukkur., N.W.R.
L Dated 11th December, 1936. )

APPENDIX A.
Rules for the working of the City Booking Agencies.

1. Booking and despaich of outward parcels and goods.—(a) The Contractors will
arrange to book direct all parce] and goods traffic offered for despatch at the city
!n‘ol?’k'ing agencies, subject to the conditions and exceptions provided for in Appeadix

The booking will be done direct from the city booking agencies to all stations and
<ut-agencies open for receipt of such traffic.

The booking will be done on the forms prescribed for railway stations, i.c.,
parcel way-bills and invoices, and in strict accordance with the rules laid down the
E’ai_lway Adzniniutnt.ion in the books, circulars, notices and other publications referred

in para, 4.

(b) The accounting of parcels, way-bills and invoices will be done at the city
Looking agencies submitted to the Accounts Office, in the forms and hooks prescribed
for Railway stations.

(c) All such parcels and goods on arrival at the station vie which the city nooking
agencies are worked will he carefully compared by the railway clerk with the connected
[Il‘mrccl way-bills and invoices and entered in the trnmhipment register (form Bn. 62).

he railway clerk will sign in the column headed ‘‘Signature’’, and record in the
<olumn “‘Remarks'’ any defective conditions, etc., of the packages. All such remarks
will be countersigned by the Contractors’ representative.

2. Receipt and disposal of inward parcels and goods.—(a) All parcels and gonds
booked to the city booking agencies on arrival at the junction station with the city
booking agencies will be entered in the transhipment register (form Sn. 52}. and made.
ouver along with the connected way-bills and invoices [see para. (b) below] to the
Contractors’ representative, who will sign for the same in the transhipment register
in the column headed “‘Signature’, and record in the column ‘'Remarks’ any defactive
<conditions, etc., of the packages.

(b) The Contractors’ representative will, however, receive any consignment marked
for the city booking agencies even where the connected way-bill or invoice has not heen
received. A copy of the way-bill or invoice will be prepared from the railway receint
and taken to account, subject to any undercharge being recovered on receipt of the
original or a certified copy thereof from the forwarding station. This should be called
for when not received.

{c) On arrival of parcels or goods at the city booking agencies the parcel way-bills
or invoices will be taken into account. and the traffic and documents deslt with, in
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sirict accordance with the rules laid down Ly the Railway Administration in the hooks,
circulars, notices and other publications referred to in pura. 4.

(d) Inward parcel way-Lills or invoices must be taken to account immediately upon
receipt in the accounts then in hand, even when the consignment has not been received,
the amount being shown outstanding until the parcels or goods have been delivered,
or orders received for the ontstanding to be cleared otherwise. :

3 Responsibility of the Contractors for freight and other charges.—The Contractors
will bhe responsible for all undercharges and collestion of freight charges on pu'rce]s-
wnd goods traffic in accordance with the rules applicable for similar traffic on Narth
Western Rallway stations. '

™

4, Nook: and forms.—The Contractors will maintain all. such books and forms as
inay be required from time to time by the Railway Admhiat_rntion, for the proper
booking and accounting for all traffic booked to and from the city booking agencies in
accordance with the rules appearing in the North Western Railway Commercial Manual.
State Railway Open Line Codes, Manual of Instructions for the Monthly System of
Accounts, Coaching and Goods tariffs, and similar other publications, also tuch other
iustructions as may be issned from time to time by the Agent or Chief Accounts.
Officer of the North Western Railway. One copy of each such book, etc., as are
required to be maintained. will be supplied free of charge by the. Railway Administra-
Lion, on the Contractors indenting for them on the divisional superintendent, Bnoks,
ete., required to replace those lost or otharwise destroyed, or in addition to those
supplied free of charge, will be supplied only at the expense of the Contractors.

5. Returns.—The Contractors will arrange to submit complets returns relating to
porcels and goods traffic dealt with at the city hooking agencies to the Chief Accounts
Officer, North Western Railway, for the local traffic, and to the Director, Railway
Olearing Accounts Office, Delhi, for the through traffic, showing separately the wgencies”
and railway proportion, also halance-sheets in connection therewith, in the manner
prescribing in the books referred to above and in any supplemental, general or special
instructions, issued by the Chief Accounts Officer or the Agent, North Western Railway.

6. Refunds.—Under no circumstances will the Contractors allow a refund of freight
or any other charges on consignments hooked to and from the city booking agencies snd
all such claims will be forwarded to the Agent, North Western -Railway. Overcharges
due to errors in classification or computation of freight discovered prior to the dslivery
of consignment will, however, he refunded by the Contractors at the time of delivery,
the consignee being asked to acknowledge the refund on refund list (form Sn. 40). The
form bearing the acknowledgment will be sent to Chief Accounts Officer, North Western
Railway, along with the connected balance-sheet.

. 1. Remittance of cash.—The Treasury Remittance-note Book (form C. O. 15), which
is in trefoil, will be kept by the Contractors. In this book the total cash collections
wil be entered and sont by the Contractors, along with the two outer foils, 10 the
Imperial Bank and Treasury Office at Sukkur and Bhikarpur, respectively, as luid down
in Clanse XIV (8) of the Memorandum of Agreement. The said Imperial Bank and
the Treasury Office will sign both outerfoils, and return them to the tractors, who
will submit one outer foil to the Chief Accounts Officer by the same day's post, togother
with Cush Remittance-note (8n. 61), the other outer foil will he pasted to the counter.
foil of the book. OCredit-notes and vouchers will also be entered in form Sn, 61, which
will show the earnings on account of goods and coaching separately. One Cash
Remittance-note (8n. 61), only for remittance of cash and vouchers will he prapared
daily and if there be no cash collections on any such day a “Nil"’ Cash Remittance note
(8n. 16) will be prepared and submitted to the Chief Aceounts Officer.

ASSA RAM,

for Diwan Assa Ram & 8on,
* Contractors,

Dated 11th December, 1936.

V. 0. RAYNOR.
Deputy Chief Commercial

Manager, North Waatern
Railway, Lahore.

Dated 30th March, 1987
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APPENDIX B.
City Booking Agencies at Sukkur and Shikarpur City.
General conditions applicable to the city booking agencies.

1. The Railway Administration will not under-take any liability on behalf ol the
Contractors under the Common Carriers Act, 111 of 1865.

2. Coul, offensive goods, explosives dangerous goods, srms aud ammunition will not
be booked. Bmall consignments of safety cartridges and ammunition for private
wdividuals, will, however, be accepted, and will be curried over the city buouking
agencies at owner’s risk under risk-note form C.

3. Goods liable to damage by rain must be packed in waterproof coveriugs.

4, Goods carried over the railway at owner's risk will be carried over the cily
Locking agencies also st owner's risk.

5. In the case of parcels and goods liable to leakage, breakage or deterioration by
wet, booked at owner’s risk (risk-note form B) over the railway portion of the ‘vurney
and for which no owner's risk rate is quoted over the city booking ageucies, visk-note
torm A will be taken so far as the agencies’ portion of the journey is concerned.

6. The maximum weight of any single package will not exceed five maunds in case of
parcels and 25 maunds for goods, except when special arrangements have been mada.

7. Actual weight will be taken as the basis for the calculation of charges, sxcept
where otherwise specified. The rules ss to fractions of weight and charges obtaimng
on the North Western Railway will also apply.

8. Parcels charged by measurement on the North Western Railway will be simularly
charged over the city ﬁooking ugencies.

8. Wharfage will be charged under the rules and.at the rutes applicable over
the North Western Railway.

10. The insurance churge will be Rs. -2 per cent. or fractious thereof on the
declared value subject to # minimum of Rs. 2. Rates for goods and purcels Liaffic
}-:It]ween Sukkur and Shikarpur city booking agencies and the railway stations will be as

ows :

Rs. a. p.

1. Goods 0 0 8 permaund or part of & msund,
{ g :) 0 for one maund or fraction tnereof.
L

6 for every additional 20 seers of frections

2, Parcels
thereof.

Norz.—The sbove charges will be shown separately on the railway receipts paid or
to-pay according as freight is ‘‘Paid’’ or *‘Topay’. :

ASSA RAM,
for Diwan Assa Ram & Son,
Contractors.

Dated 11th December, 1936.
V. 0. RAYNOR,
Deputy Chief Commercial

Manager, North Western
Railway, Lahore.

Dated 30th March, :687.
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APPENDIX C.
BilNo. ........... Dated................ 193
To
(Hore ive Mame). ... uovir it
oity booking agenoy Contractor(8), .. ... couii it it e raeaa for
charges for carting and handling Inward/Outward goods [Parcels booked to/from.......
........................................................ Out-agency during the
monthof............ ... i ieeiiiiiiinininiannses a8 per details given below :—
o Station ! Out.
Date. No-wt;fyl'lll)\irﬁ'me,’ Weight. | Rate. \\':’ n:;ga Remarks.
From. To. due.

Mds. &. Rs. s&. p.

Namo of Contractor(s).

N. B.—Beparate bills will be prepared in duplicate for local and thrnugh trafic. The
bill for local traffic will be sent to the Chief Accounts Officer, Traffic Acocoumta
Branch, and will show the total .monnt. claimed on through traffic also and a

and total for both local and through trafic. The bill relating to throngh
raffic will be submitted direct to the Railway Clearing Accoun DS

OPENING OF THE CITY GOODS AGENCY AT SUEKKUR.

$1880. *Mian Ghulam Kadir Muhammad Shabban: (a) Will the Hon-
ourable Member for Railways be pleased to state if it is a fact that there
are already two goods offices at Sukkur?

(b) Is it & fact that small consignments of goods cannot be booked from
Suk¥ur Bunder Goods office?

() Is it a fact that the merchants and public of SBukkur have demanded
the opening of Sukkur Bunder Goods office for booking of small consign-
ments? If so, how was this request disposed of?

(d) Are Government aware that Sukkur Bunder Goods office is situated
near the business quarters which are on Bunder Road at Sukkur? If so,
do Government propose to direct the North Western Railway to give neces-
sary facilities to the mercantile public of Sukkur by the opening of Sukkur
Bunder Goods office for the booking of small consignments, in addition to
full wagon loads?  If not, why not? '

(e) Ts it a fact that at one time Bukkur Bunder Goods office did book
small consignments also, but the facilities to the mercantile community
‘were stopped? If so, why?

t+Anawer to this gnestion laid on the table, the questioner being absent.




STARRED QUESTIONS AND ANSWERS. 201}

(f) Is iv a fact that this work has now been transferred to the Qity Goods
Agent? '

(g) Is it & fact that the public has not appreciated tie opening of the
City Goods Agency and the merchants, Mukhies of various business com-

munities, and cartmen, etec., had petitioned to this effect to the Railway
Administration?

(h) Is the Honourable Member prepared to direct the North Western
Railway Administration o consult the public opinion at Sukkur, whether
they need @ City Goods Agemcy or opening of the Sukkur Bunder Goods
office for booking of small consignments, and act aceordingly? If not,
why not?

() What steps do Government propose to take to conciliate the hostile

public opinion against the City Goods Agency at Sukkur leased to an e-
railway servant, and to rneet public wishes?

The Homotirable 8ir Thomas Stewart: (a) and (b). Yes.

(¢) Government understand thut certain representations were received,
to which, however, the Administration was unable to agree.

(d), (e), (h} and (). Government understand that Sukkur Bunder
Goods Office is situated neur some business quarters. This Bunder Goods

Office was closed for the booking of ‘‘smalls’’ in May, 1988, for the follow-
ing reasons:

(i) that Sukkur Bunder is not suitable for the booking of ‘‘smalls’’;
(ii) that it_ is very congested and there is no possibiiity of its ex-
pansion;
(iii) that the restriction saves loading of duplicate wagons and results
in better londs being obtained per wagon;
(iv) that the restriction results in considerable savings in shunting
und detention to wagons.

Government do not propose to take any action in the matter, as it is entire-
ly one for decision by the Railway Administration concerned.

(f) and (g). No. Tt is understood that the public generally have
appreciated the opening of the City Booking Agency, but a few petitions
have been submitted against this Agency.

OFFICERS OFFICIATING IN LOWER GAZETTED SERVICE ON THRE NORTH WESTERN
. RarLway.

$1881, *Mian Ghulam Kadir Muhammad 8hahban: (a) Will the Hon-
ourable Member for Railways be pleased to state the number of officers on
the Morth Western Railway who are officiating in lower gazetted service,
and the duration for which each of them has so officiated?

‘(b) Is there any proposal to make diret_:t. recruitment to the lower gazetted
railway service on the North Western Railway?  If o, why?

The Honourable Sir Thomas Stewart: (a) I would refer the Honourable
‘Membet to the reply I gave to parts (4) and " (b) of Haji Chaudhury
Muhammad Ismail Khah’s starred question’ No. 1178 on the 20th March,
1939.

$Anawer to this question laid on the tahle, the questioner being absent
' ]
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(b) The reply to the first part is in the negative: the second part does
not, therefore, sarise.

INTERLOOKING OF THE HYDERABAD (81ND) RAILWAY STATION,

11382, *Mian Ghulam Kadir Muhammad Shahban: (a) Will the
Honourable Member for Railways be pleased to state whether it is a fact
that Hyderabad (8ind) station on the North Western Railway, is four-side
junction, having connection with Jodhpur Railway?

(b) Is it a fact that this situation is not fully.interlocked, with the
consequence that the train operations are in the hands of inferior staff and

ghere is no direct or effective control hy the Assistant Station Master on
uty?

(¢) Is it a fact that as early as 1926, {unds were provided by the
Jodhpur Durbar for the interlocking of Hyderabad (Sind) Station, which
is' a joint junction of the Jodhpur and North Western Railways? It so,
what happened to these proposals during the last thirteen years?

(d) Are there any stations on the North Western Railway equally im-

portant ‘as. Hyderabad (Sind), which are non-interlocked or partially
interlocked ? -

(0) If the reply to part (d) above be in the affirmative, will Government
be Pleased to state the names of such stations? If the reply to part (d)
be in the negative, do Government propose to take early steps to have
Hyderabad (8ind) station completely interlocked? Tf not, why not?

(f) Are Government aware that the Railways in western countries
have many mechanical devices to avoid accidents, if human agency fails
to take necessary precantions in time? If so, why have not the element-
ary precautions of interlocking been taken at such an important junetion
a8 Hyderabad (8ind) to ensure agninst accidents?

*."The Honourable Sir Thomas Stewart: (a) Yes.

(b) The station is partially interlocked: but the rules governing the
reception and despatch of trains ensure safety in operation. :

(¢) T have not been able to trace any papers bearing on this point.

(d) and (e). Details relating to stations which are now interlocked or
partially interlocked are not readily available. The necessity for interlock-
ing a station may not depend entirely on the traffic handled at the station,
though this is the general criterion for determining the importance of a
station. Stationa are interlocked when this is considered necessary in the.
intereats of the rafety of the travelling public.

~ (f) Yes. Similar devices have also heen adopted in India when this has
heen necessitated by operating conditions. T would also refer the Honour-
nble. Membar to paragraph 34 of the Report of the Indian Railway Fnquiry
Committee, 1987.

+Answer to this question laid on the table, the questioner heing absent
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DAILY ALLOWANCE OF MEMBERS OF THE ASSAM BENGAL RAILWAY ADVISORY
: COMMITTEE. '

. 11883, *Prot. N. G. Rangs: Will the Honourable the Railway Member
be pleased to state:

(8) if his attention was drawn to the suggestion made by the
Assam Bengal Railway Advisory Committee that a “mem-
ber’s daily allowance be raised to Rs. 82;

(b) if so, whether he has also considered the fact that the allow-
ance of members of the Central Legislative Assembly is
only Rs. 20 and that of membérs of Provincial Assemblies is
often much less; '

{c) if he is also awure of the desire expressed by the same Advisory
Committee to have more frequent meetings and that it is
more desirable in the interest of the travelling public and
commercial interests that these Advisory Committees ought
to be enabled to meet more frequently; and

{(d) if so, whether he is prepared not t6 raise the daily allowance
but to make it possible for such Committees to increase the
number of their meetings?

The Honourable Sir Thomas Stewart: (a) and (c). Yes.

(b) The answer to the first part is.in the affirmative. Government
have no information regarding the allowances to members of Provincial
Assemblies.

(d) The majority of the Central Advisory Council were in favour of the
fee being fixed at Rs. 82 per day. Government do not propose to make
any reduction. The number of meetings is not governed by the fees paid
to members.

PRrOVISION OF LATRINES TN THIRD (LASS CARRIAGES ON RAILWAYS,
+1834. *Prof. N. G. Ranga: Will the Honourable the Railway Member
be pleased to state:
) (n) whether the railways keep a census of all the third class
carriages in uyse on their lines which do not contain latrines;

(b) if so, what is their proportion to the other carriages;

(¢) whether any steps are being taken either not to use them, or
fit them up with latrines, or replace them by better carriages;

(d) if so, what are those steps;

{e) in how many years it is expected that such carriages will go out
of use and allow third class carriages to be provided with
latrines; and

(f) whether any sttempt is being made to restrict their use only
for short day-time journeys? ' L

The Honourable 8ir Thomas Stewart: (a) and (b). The Honourable
Member is referred to Appendix E of the Report by the Railway Board on'
Thdian Railways for 1987-88, Volume TT. _

" (c) to (f). The Railway Board insist on latrinea being provided by
Railways in all carriages excluding suburban services and those used on a

+Answer to this qnestion Jaid on the table, the guestioner heing uluamnt,2
B
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run of less than one hour’s duration. Only a small number of old carriages.
on Class I Railways are not fitted with latrines. These are either being
provided with latrines to a definite programme or are relegated fo suburban
services. All new carriages built’ whether as additions or in replacerhent
of old carringes are provided with latrines. A definite date by which alf
old carriages without latrines will be replaced by new carriages with
latrines cannot be indicated.

Dacorries ANp TRAIN ROBBERIES ON RAILWAYS.

11386. *Prof. N, G. Rangs: Will the Honourable Member for Rail-
ways be pleased to state: . A

(8) if dacoities and train robberies are on the increase on Indian
railways; ’

(b) what is the trend of such happenings during the last five years;

(¢) what the steps are which have been taken by railways to pre-
vent such thefts, dacoities and robberies

(d) whether any payment is made by the railways concerned to the
Local Governments for lending police assistance; and

(e) whether any negotiations are being carried on with the Local
Governments to see that better police. patrolling of stations
and their waiting rooms and platforms and on the trains are
being carried on? '

The Honourahle Bir Thomas Stewart: (a) and (b). Information received
from railways would indicate that, generally speaking, there has been po
increase in the number of thefts or robberies an either passenger or g
trains.

(c) This would appear to be a matter for the Police authorities.

(d) The cost of police required for maintenance of order in railway
premises is paid by Railways to Provincial Governments. The cost of
police staff employed on train patrol is borne by Provinecial Governments.

(e) Government have no information of any negotiations between indivi-
dual Railway Administrations and Police authorities concerned regarding
patrolling arrangements mentioned by the Honourable Member.

IMPROVEMENTS IN LATRINES OF THIRD Crass CARRIAGES ON THE BENGAL
NAGPUR AND MADERAS AND SOUTHERN MARHATTA RAILWAYS.

$1886. *Prof. N. G. Ranga: Will the Honourable the Railway Member
he pleased to state:

. (a) if he is aware of the complaint made and answer giver to the
' Bengal Nagpur Railway Adyisory Cqmit,ma ogl the 18th
May, 1988, that water taps in the latrineg should be in front.

of the person using the lavatory;

tAnswer to this question laid on the table, the questioner being absent.
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(b) if 6, whether he is prepared to bring to the notice of all the
railways the need for this reform being mdde and also to see
that in every new carriage built hereafter, the water tap is
placed in front of the person using the lavatory in a third
class compartment;

(c) if he has noticed the suggestion made by the Bouth  Indian
Railway Advisory Commiittee on the 6th May, 1938, to im-
prove the latrines in third class carriages by some device 80
as to minimise the stink therein and the answer given by
;};'e-\ Chairman, refetring to the Madras and Southern

ahratta Railway experirnent with a removable latrine and
slso the Sonth Indidn Railway experiment with sanitary
blocks;

{d) if so, what is the result of the Madras and SBouthern Mahratts
Railway experiment; and

(e) whether he is prepared to bring to the notice of all other rdil-
ways the results of these oxperiments of the Madras abd
Southern Mahratta Railway and South Indian Railway, so
8 to minimise the stink in the latrines of third clase
carrisges of our trains?

Thé Homnourable Sir Thomas Stewart: (a) Yes.

(b) Particulurs of the meetings of all Local Advidory Committees are
already circulated to other Railways. The position of the water tap
referred to by the Honourable Member is governed by several considera-
tions and ite loeation directly in frbnt of the person using the lavatory in
existing stock will not always be possible. The position in respect to new
stock will be examined.

(c) Yes.

(d) and (). The results of experiment referred to are not vet k.no;vn.
Should they prove successful the question of standardising such arrange-
ments will be taken up.

EDUCATIONAL ASSISTANCE ON THR NORTH WRSTERN RATLWAY.

18387. *Mr. Lalchand Navalral: (a) Will the Honourable Member for
Railways be plensed to stite the total amount given as educational
nesistatice to:

(i) Indinns,
(ii) Europeans and Anglo Ihdiank,
on the North Western Railway, during the financial year 1987-88?
(b) Is it a fact that there are two sete of Educational Ansistance Rules
(i) of 1921 and (ii) 1980? -
(¢) Will the Honourable Membey please state the amount of assistance

given on the North Western Railway under the 1921 and 1980 rules
separately in the financial year 1987-887
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The Honourable Sir Thomas Stewart: (a) (i). Rs. 8,670,
(ii) Re. 1,50,781.

(b) Yes, except that the first set of rules referred to were issued in
1924, and not 1821,

(c) Government do not consider that the labour involved in separating
_the large number of items in the manner suggested is justified.

Mr. T. 8. Avinashilingam Ohettiar: May I know the reason for this
abnormally large sum spent on European and Anglo-Indian education
compared with the very small amount spent on Indisns?

The Honourable Sir Thomas Stewart: I would be sorry to admit that it
was abnormally large sum. Presumably the reason for the differentiation
is that there are in most stations facilities for the education of Indian

ohildren which do not exist for the education of Anglo-Indian and Furopean:
children.

Mr. T. S. Avinashilingam Chettiar: May I know whether Government
will consider the advisability of suggesting that these Anglo-Indian
children should study in the schools which are provided for Indians in view
of the admitted declaration by the Anglo-Indian community that they
are children of the soil and that they want to identify more and more with
the people of the land.

The Honourable Sir Thomas Stewart: That is an educational question
which perhaps the Honourable Member can propound to the Secretary
to the Department of Education, Health and Lands. -

-Mr, K. Santhanam: May I know whether the Honourable Member is
aware that, under the Government of India Act, there are special provisions
for providing adequate educational facilities for Anglo-Indians and Euro-
peans by the Provincial Governments?

The Honourable Sir Thomas Stewart: I am aware of that.

Mr. K. Santhanam: In view of those provisions, will the Honourable
Member consider the desirability of eliminating this extra expenditure from:
the railway revenucs?

The Honourable Sir Thomas Stewart: The Honourable Member may
rest assured that the railway administrations will not spend any money on
education unnecessarily.

Mr. Lalchand Navalral: May I know if the same kind of education is
being given to Indians and Europeans and Anglo-Indians also, or is there
any difference?
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The Honourable Sir Thomas Btewart: This is a question relating to
education codes of the various provinces and I would refer my Honourable
friend to the Education Secretary.

DI1scHARGE AND RE-INSTATEMENT OoF CREW STA¥F ON THE EAST INDIAN
RAILWAY.

1838.. *Shaikh Rafluddin Ahmad Siddiquee: (a) Will the Honourable
the Railway Member be pleased to state how many men out of the 218
men discharged on the abolition of the Crew System on the entire line
of the East Indian Railway on the 1st June, 1931:

(i) were re-instated by the East Indian Railway before Court of
Enqu'u'y_lﬁﬂl :

(ii) were re-employed by the East Indian Railway before the Court
of Enquiry 1981;

(iii) were re-instated on the recommendation of the Court of En-
quiry 1981; and

(iv) were re-employed on the recommendation of the Court of
Enquiry 19817

(b) Are temporary Crew Staff who were discharged on reduction of
establishment, entitled to re-instatement under Fundamentsl Rule 54?
T not, under what Fundamental Rules were their cases dealt with?

(c) Were staff, re-instated and re-employed by the East Indian Rail-
way prior to the Court of Enquiry, allowed to appear before the Railway
Court of Enquiry 1981? '

(d) Is it o fuct that one man out of the above 218 men has been re-
instated by the General Manager after eight yesrs, i.c., 19387

(e) Under what Fundamental Rules was his fixation after eight years
opened and dealt with?

The Honourable SBir Thomas Stewart: (a) to (e). 1 would refer the
Honourable Member to the reply given to Qazi Muhammad Ahmad Kazmi’s
question No. 882 on the 26th February, 1936.

CERTAIN STAF¥ IN THE PosTS AND TELEGRAPHS DEPARTMENT.

1839, *Bhaikh Rafluddin Ahmad Siddiquee: (a) Will the Honourable
Member for Communications state:

(i) the total number of departmental approved candidutes, vis.,
Inspectors of Post Offices and Railway Mail Service and
Head Clerks to the Superintendents of Post Offices (1) Hin:
dus, (2) Mussalmans, (8) others, separately, for 50 per cent.
reserved posts of Superintendents of Post Offices and Rail-
way Mail Service according to the recent revised orders;

(ii) the total number of Inspectors of Post Offices and Railway
Mail Service and Head Clerks to the Superintendents of
Post Offices (1) Hindus, (2) Mussalmans, (8) others, sepa-
rately, in each circle on the lst February, 1989;
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(iii) the totel number of clerks (1) Hindus, (2) Mussalmans,
(8) others, (each community to be shown separately)
recruited from (1) outsiders, and {2) departmental candidates,
separately, on each occasion in each Circle by competitive
examination from the time of issuing orders in force at
present on the subject;

(iv) the total number of Boy peons, (1) Hindus, (2) Mussalmans,.
(8) others, separately, in each Circle on the 1lst February,
1989; and

(v) the total number of Engineering Supervisors of Telegraph.
(1) Himidus, (2) Mussalmans, (8) others, separately, recruited
before and after giving effect to ¢hé 'wew system of recruit-
ment (i.¢,, 50 per cent. outsiders and 50 per cent.

departmental candidates) separately, on the 1st February,
1989?

(b) 1s it a fact that the posts of packers of the Postal Department
have been reserved for Boy peons of the Telegraph Traffic Branch and
those of the postmen for packers and those of the 50 per cent. clerical
posts for postmmen and packers? Does it mean the reserving of 50 per
cent. of the posts in the clerical cadre and all the posts of postmen and
packers of the Postal Department for the Boy peons of the Telegraﬁh
Department? If so, how is the communal representation in each of the
above classes of appointments, which are separate from one another,
going to be given effect to? :

The Honourable Sir Thomas Stewart: (») (i) Hindus 17, Mussalmans 8,

and others 4.

(i) to (v). Two statements giving the information asked for by the
Honourable Member are placed on the table. '

(b) As regards the first part, the fact is not as stated. A boy peon of
any Branch of the Department who has passed the test for appointment to
posts of inferigr servants is eligible, in preference to outsiders, for an in-
forior servant’s post in any Branch of the Department selected by him.
Similarly, an inferior servant of any Branch of the Department who has
pussed the necessary test is eligible in preference to outsiders, for appoint-
ment as postman or mail guard according to his choice. All te  of
inferior servants and postmen, for which qualified departmental officials nre
not available, are filled by recruitment of qualified outside candidates.

50 per cent. of the vacancies for clerical posts are reserved for depart-
mental officials of all classes below the rank of clerks, provided they secure
qualifying marks in the competitive examination for recruitment. If the
number of successful departmental candidates in the examination falls

below 50 per cent. of the vacancies, the balance is made up by recruiting
additional outside candidates.

The requisite number of qualified departmental candidates for posts of
inferior servants, postmen and olerks is, in practice, rarely available, so

that, generally, there is considerable direct recruitment for these appoint-
ments.

The reply to the second part is in the negative and the third part does
not arise.
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Statement showing the number of Engincering Supervisors reoruited during the thres years
prior to the introdudtion of the method of reorustment (50 per cent. outsiders and 50 per

cent. deparimental) on the Ist January, (929.

Year. Hindus., | Mussalmans. | Others. * Total,
1026 16 1 17 33
1027 3 9 12
1028 3 1 11 15

N i
Statement showing the number of Engineering Supervisors recrufted after the introduction of

the existing method of recruitment,

Hindus. Mussalmans. Othars.
Year. Total.

Out- | Depart- | Out-| Depart-{ Out- | Depart-

siders.| mentals, | siders.| mentale. |siders. |mentals.
1029 29 2 5 3 47
1081 8 ] 2 2 1 22
1936 20 3 1 2 26
1936 17 10 1 3 81

ROBBERY AT VERKA STATION OoN THE NORTH WESTERN RalLway.

1840. *Sardar Sant Singh: (a) Will the Honourable Member for
Railways be pleased to state if it is a fact that a woman passenger was
robbed at Verka Railway Station, (North Western Railway) on the 19th

February, 1989, and deprived of her trunk containing jewellery and other
valuables?

(b) If so, is it a fact that the robbers threw down the trunk out of
the moving train, when the father of the woman passenger jumped down
and caught one of the robbers, while the communication cord was pulled
and the train stopped? :

(¢) Is it o fact that while the robbers were assaulting the father of
the woman, police rendered no help?

The Honourable Sir Thomas 8tewart: (a) to (c). It is understood that
the facts are substantially as narrated by the Honourable Member. It
would appear that the communication cord was pulled, but the train which
had just started was stopped by the driver on hearing the hue and cry. It
is also understood that the robbery and decamping of the dacoits was so-
quick that there was no time for any one to render assistance.

PosT oF THE DIRECTOR, RAILWAY CLEARING AccouNTs OFFICE.

$1841. *Dr. P. N. Banerjea: (a) Will the Honourable Member in’
charge of Railways please state whether it is a fact that the post of the
Director, Railway Clearing Accounts Office, has been reduced to that of u

+Answer to this question laid on the table. the questioner heing absent
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Deputy Chief Accounts Officer, und that it is the biggest accounts char,
in India with an establishment of about 1,200 persons? .

(b) Is it also a fact that the Chief Auditor, Railway Clearing Accounts,
attached to the Railway Clearing Accounts Office, is also of the same
status, and that he is in charge of an establishment of about 60 persons?

(c) If the reply to parts (a) and (b) be in the affirmative, will Govern-
ment state the special reasons for this large disparity in the charges under
these two officers?

The Honourable 8ir Thomas Stewart: (a) The reply to the first part of
the question is in the affirmative, with the qualification that the Director
of the Railway Clearing Accounts Office draws special pay of Rs. 100 per
mensem. This is given in recognition of the additional responsibility
attaching to this post as compared with that of the ordinary Deputy Chief
Accounts Officer. In regard to the second part of the question, the Rail-
way Clearing Accounts Office is not the biggest accounts charge in India.

(b) The Chief Auditor dnes not draw the gpecial puy alluded to in the
reply to part (a) of the question. QGovernment have further decided that
the present post of Chief Auditor should be downgraded. The Honourable
Member is correctly informed as to the strength of his establishment.

() Tn view of the replies to (a) and (b), this does not arise.

Post oF THE IhRECTOR, RAILWAY CLEARING AccouNTs OFFICE.

11842. *Dr. P. N. Banerjea: («) Will the Honourable the Railway
Member please state the remsons why the post of Director, Railway
Clearing Accounts Office, has been reduced to that of a Deputy Chief
Accounts Officer?

(b) Is it a fuct that such reduction was not considered neceseary
during the last nine years?

(¢) Are Government prepared to consider the desirability of re-con-
verting the Directors post to that of a Chief Accounts Officer, or of reducing
the latter post to a post equivalent to that of the Director?

The Honourable Sir Thomas Stewart: (a) and (b). Administrative re-
quirements in regard to this post have considerably changed since the
inatitution of the Railway Clearing Accounts Office and the downgrading in
question has now been found to be a practicable measure of economy,
without loss of efficiency.

(¢) Government do not recognise any necessity for equating the status
of the two posts referred to.

Durigs of SuB-HEAD AND CLERKS RETAINED IN THE ESTABLISHMENT
SgcTioN OF THE RAILWAY CLEARING AccOUNTS OFFICE.

$1843. *Dr. P. N. Banerjea: (a) Will the Honourable the Ruilway
Member pleuse state whether it is a fact that one Bubhead and a few clerks
were retasined in the Establishment Section of the Railway Clearing
Accounts Office at the time of the breaking up of the Efficiency Bection in

February, 1938?

+Answer to this question laid on the table, the queationwr Iwing abseut.
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(b) Will Government please state what duties were sllotted to them,
and whether they were provided with sufficient work?

(c) Is it also a fact that the Subhead has particularly been required by
the Deputy Director to go through most of the files submitted to him by
the various section officers, before orders, etc., are passed on them?

(d) If the reply to parts (s) to (c) be in the affirmative, will Govern-
ment please state why the Director could not adopt the same procedure,
thereby dispensing with the post of the Deputy Director, Railway
<Clearing Accounts Office?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) They were retained partly for the inspection of certain local offices,
viz., those of the Chief Auditor, Railway Clearing Aecounts Office, the
‘General Secretary, Tndian Railway Conference Association and the Central
Publicity Office, and partly for dealing with general questions of procedure
or specially important cases requiring co-ordinntion of the work of several
gections. The staff have sufficient work.

(¢) No. Cuses dealing with general questions of procedure or specially
ilportant cases requiring co-ordination of the work of several sections are
sometimes sent to this staff for examination.

() The question does not arise in view of reply to (c) above.

ASSISTANT SURGEOXS ON THE NORTH WERSTERN RAILWAY.

$1344, *Mr. Muhammad Aszhar Ali: (a) Will the Honourable the Ruil-
-way Member state the number of Assistant Surgeons employed on the
North Western Railway ?

(b) Is it & fact that a certain number of the posts has been reserved
for military Assistant Surgeons of the Indian Medical Department? If so,
how many, and what is the reason for such a reservation ?

(c) How many posts of Assistant Medical Officers are there on that
Railway ? Are they all reserved for the military Assistant Surgeons?

(d) TIs it a fact that all the posts of Assistant Medical Officers are held
by military Assistant Surgeons? If so, why? What are their qualifica-
dions? Do they hold any foreign degrees?

(o) Is it a fact that the Indian Medical Department, Assistant Surgeon
Branch, is not open to Indians, but only to Anglo-Indians?

(f) Are the Railway Department bound to have a certain number of
military Assistant Surgeons? If so, why, and how is that number fixed ?
How is their seniority tixed in the Railway Department vis-a-vis ihe Indian
Assistant Burgeons ?

(g) Are the Railway Department bound to have military Assistant
Burgeons of particular seniority to the detriment of Indians?

(h) Is it a fact that some vacancies of Assistant Medical Officers are
going to occur shortly on the North Western Railway?

. (i) Are Government prepared to consider the question of filling up those
posts by Indians? If not, why not?

t+Answer to thir question laid on the table, the questioner being absent
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(i) Are Government prepared to assure the House that in future such
mjlitary Assistant Surgeons ns ure likaly to prejudicially affect the pros-
pects and seniority of Indian Assistant .gurgeona on the Railways, are not

accepted by the Railway Department ?

The Honourable Sir Thomas Stewart: (a) 22.

(b) The reply to the first purt is in the affirmative. As regurds the other
parts, I would refer the Honouruble Member to the reply given in the
Coyncil of Btute to the Honouruble Mr. Mahmood Suhrawardy’'s question
No. 173 on the 15th April, 1936.

(¢) Four. The reply to the second part is in the negative.

(d) Yes. They were selected for promotion to those posts. I am lay-
ing on the table « statement detailing the qudlifications of thege officera.

(e) This purt of the question should have been addressed to my
Honourable friend who represents the Defence Department in this House.

(f) The Railway Depurtment have sgreed to toke a certain number, for
the reasons explained in the answer given in the Council of Stute to which
I have just referred in my reply to part (b). As regards the last part, T
have called for certain inforination and will lay a further reply on the table
when it is received.

() No.
(h) Yes, one in August, 1939,

(i) Claims of all Assistant Surgeons eligible for promotion, irrespective
of their nationality, will be considered.

(j) T am afraid it is not practicable to give the assurance asked for.

Statement.
Name. Qualificationas.
Dr.J. J. F. Dunn . Members of the Royal College of Surgeons (England).
‘ Licentiate of the Royal College of Physicians (London).
Dr. L. K. Allen Indian Medical Department.
Dr. F. Carroll Member of the Royal College of Burgeons (England).
Licentiate of the Royal College of Physicians ('i.ondon},_

and Licentiate in medicine and surgery of the Bociety
of Apothecaries (London).

Dr. A. N. DeMonte . Licentiate in medicine and surgery of the Bociety of
Apothecaries (London).

SuppLy OF WATER TO PASSENGERS ON RAILWAY STATIONS.

11845. *Prot. N. G. Ranga: Will the Honourable the Railway Member
be pleased to state:

(a) whether the Railway authorities keep lists of stations at which
water is supplied, or not supplied, to passengers;

(b) whether there is any definite programme for each railway for
providing such water supply at sll the stations during any
particular period of time;

(c) whether private agencies are encouraged or allowed to supply
water at their own axpense;

+Auswer to this question laid on the table, the questioner being absent
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(d) iff so, why it is that on 1st April, 1988, the Agent of the North
Waestern Railway and the Chairman of that Railway Advisory
Committee were opposed to it;

(e) whether Government are prepared to consider the advisability
of stipulating the desired conditions subject to which private
agencies will be allowed to supply water freely to passengers
during summer months, 30 ns to obviate the growth of any
vested interests; and

(f) whether proper steps are heing taksn to see that the water sup-

plied is clean and if so,- who examines such water?
\

The Honourable Bir Thomas Stewart: (a) and (b). Yes.

(e), (d) and (e). The Central Advisory Council for Railways discussed
the supply of drinking water to passengers at their meeting held on the
4th sn%PSth July, 1930. One of the conclusions arrived at was that,
generally speaking, it was not desirable to permit voluntary organisations
to.undertake this work, as the supply of water to passengers was a func-
tion which should be performed by Railway Administrations.

(f) Yes. The water supplied is that available at stations for the use
of the railway staff. The Btation Master is responsible for secing thnt
the arrapgements in respect of cleanliness, etc., are adequate. '

ALLEGATIONS AGAINST THE HinDU REFRESHMENT ROOM AND SWEETMEAT
CONTRACTOR AT DELHT.

11346. *Mr. K. 8 Gupta: Will the Honourable Member for Railways
please state:

(n) whether it is a fact that the North Western Railway Adminis-
wration has decided to withhold recovery of Rs. 7,025 from the
Hindu refreshment romm snd sweetmeal contractor at Delhi;:

(b) whether Government are aware that the service of that contractor
o is very unsatisfnctory;

(¢) what is the nature of complaints ngainst that contractor by the
consumers, and whether any report against him was ever made
by the Medical Officer during the past three years;

(d) whether the administration paid any consideration to the assur-
ances given by the Honourable Members in their speeches on
the Resolution in 1934 of Dr, Sir Zjauddin Ahmad and on the
cut motion of Sir Abdul Halim Ghuznavi in 1938, viz,,
giving of contracts to thoss individuals who reside locally and
supervise personnlly the service by residing in town;

(e) whether the present contractor resides at Calcutta thersby not
in a position to supervise it personally which is against the
policy; and

(f) the reasons for retaining tha contract of that contractor for
1989-40 ?

" +Answer to this question laid on the table, the questioner being sbsent
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The Honourable Sir Thomas Stewart: (s) No. The recovery has been
withheld provisionally pending the decision on the gemeral question of
levying license fees from all refreshment room and vending contractors.

(b) and (f). The Administration consider his work satisfactory.

(c) During the last 12 months, there have been four complaints against
the contractor for excess charges. Two of these could not be substan-
tiated. In the third, the charges were found to be correct, and in the
fourth, the article asked for was not one of those included in the tariff
rates. The Medical Officer hag reported against the contractor twice for
not providing proper gauze wire to keep off flies and en no other account.

-(d) The Administration paid consideration to all relevant factors.

(e) The contractor resides at Calcutta and has appointed an efficient
manager who resides at Delhi.

NEGOTIATIONS REGARDING INDIANS IN AFCHANISTAN.

1347. *Mr. T. S. Avinashilingam Ohettiar: Will the 'Secre‘éary for
Fxternal Affairs state:

a) the latest position with regard to negotiations with the Afghan
) p g
Government regarding the Indians in. Afghanistan; and

(b) whether any negotiations have again bheen started in pursuance
of the ones that took place about a couple of months back ?

Sir Aubrey Metcalfe: (a) and (b). The Government of India are corre-
sponding with the Afghan Government through His Majesty’s Minister
on the subject of Indians in Afghenistan and they are endeavouring to
obtain an improvement of conditions with regard to trade and other
matters.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether the previous
negotiations with the Afghan Government were conducted directly by the
Government of India ? '

8ir Aubrey Metcalfe: No, the correspondence has all been through His'
Majesty’s Government’s Minister. As the Honourable Member is "aware
thers was. a visit paid by the Honourable Minister with whom conversa--
tions were held in Delhi.

Beth Govind Das: For how long thir correspondence has been going
on?

Sir Aubrey Metcalfe: The. Honourable Member can make a caleulation
himeelf, about two.to thres months.

., Beth Govind Das: Nothing has come out?

8ir Aubrey Metcalfe: Not as yet.
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REPoRT OF THE CoMmMITTEE 0N XRB ExaIngs.
1348. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable the
Railway Member state: o Co

(a) whether the committee on the XB Engines have submitted their
report;

(b) whether the report will be brought before the Assembly for
digcussion; and

(c) if 8o, when?

The Honourable Sir Thomas Stewart: (u) Not yet.

(b) and (¢). The Honourable Member is referred to the reply given on
29th November, 1988, to part (d) of his starred question No. 1550.

Mr. T. 8. Avinashilingam Ohettiar: What is the reason for this long
time taken by the Committee? Tt isx four to five months since the Com-
mitte was appointed ?

The Honourable 8ir Thomas 8tewart: 1 am not conducting the enquiry.

GuARDS ON THE NORTH WESTERN RaiLway.

1849. *Sardar Sant Singh: (a) With reference to the answer to ques-
tion No. 1576, dated the 20th November, 1988, pluced on the table of the
House on the 14th February, 1939, will the Honourable the Communica-
tions Member please state whether the strength of guards in Grades II,
III and IV on the North Western Railway was as under ?

Grade II. Grade IIL. Grade IV.
1926-27 . ) 812 388 250
1927-28 . . 613 392 253
1930-31 . .o 784 361 193
198132. . . . . 645 335 173

(b) Is it & fact that by Agent’s letter No. 522-E./199, dated the 12th
August, 1936, Grade 1V was abolished and the promise to make correspond-
ing increase in Grade III given to the guards?

(c) If so, what is the change in requirements of work which necessita-
ted the cutting down of the strength of Grade III of 892 plus 258 of Grade
IV in the year 1927-28 to 219 in Grade TIT only on 8th November, 1988,
ag stated in the answer to part (d) of the question?

(d) Is it a fact that no promotion from Grade II to Grade II] has
taken place since 1928-20? If not, what is the percentage of promotions
for each year from 1928-20 to 1988-30 from Grade II to Grade 11I?

(e) With reference to the answer o part (a) of the said question, ~will
the Honourable Member please state the number of guards drawing Grades
I, IT and III salaries in 1938-89 as compsred with the year 1987-38 2
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~ The Honourable Sir Thomas Stewart: (a) The figures are not quite
‘correct. I am laying on the fable a statement showing the correct figures
of the number of sanctioned posts.

(b) Yes.

(¢) 1 would refer the Honourable Member to the reply given to
(b) and (c) of Mr. Lalchand Navalrai’s starred question No. 803 on the
lBt.h February, 1985.

"(d) The reply to the first part is in the affirmative: the second part
does not, therefore, arise,

~ (e) I am laying on the table a statement giving the number of guards
-sotually employed.

Statément 1.
Yeoar. Grade IT. Grade III. Grade IV.
1926-27 . . . . ... 602 388 250
1027:28 - : 602 303 252
1030-31 . 786 349 177
103182 . . . . . . 645 335 173
Statemens I1.
T
Year. ' ' Grade I. Grade II. | Grade III.
192728 . . . . . .. *58 690 392
193830 . . . . .. . 58 | 838 1 176
]

e Thm dnen not include the number of guards, grade I, employed on the Quetta and
Delhi Divisions, ﬁgures in respect of w'hu:h are not available.

——

_ .. Bardar Sant 8ingh: With reference to part (d), may I know whether
the Honourable Member does not regard this blocking of promotion fromn

1928 ?till now requiring further consideration on the part of the depart-
"ment

The Eonombla 8ir Thomas Stewart: The Honourable Mambar in- ask-
ing for an expreesion of my personal opinion.

(GUARDS ON THE Non'm WESTERN RalLway.

1850. *Sardar Sant Singh: Will the Honourable the Communications
Member please state the reasons for not observing the rule of promotion
by seniority in the guards’ cadre of service on the North Western Railway,
while the rule is observed in relation to other cadres on the railway?

o
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The Horiourable Sir Thomas Stewart: Seniority is not the only eriterion
for promotion either among guards or other categories of staff.

Mr. Lalchand Navalrai: How do they get promotion? By merit or
emamination or selection, or how? f

The Honourable Sir Thomas Btewart: In ordinary circumstances, senior-
ity dombined with merit.

" M. Lalchand Wavairal: How is the merit to.be found out by officers ?
By some examination ?

The Honourable Sir Thomas Stewart: There is a record of service kept
for each officer in employment.

ExMPLOYMENT OF MILITARY PENSIONERS ON THE NORTH WESTERN RATLWAY.

41851, *Mr. R. N. Basu: Will the Honourable Member for Bmlwys
please state:

(a) the date of birth recorded in the service rolls of military pen-
gioners appointed in the non-gazetted suhordlnnte supenor
services on the Norbh Wesbem Railway

(i) on recruitment in t.he Defence Services of India; and
(ii) on appointment in that Railway;
.(h) the reason for reta'mmg them in- service after the age -of 55
e years;
s (c) the posts they hold;
" (d) their educational qualfficitions énd the qualifications pleacn'b_d
omete 0 fer those posta

(e) whether tley are drawing pensions in addition to the scales of
pay sanctioned for thore posts; if so, whether the emolu-
‘ments (total) have not exceeded the sanctioned pey .of the
post; and

(f) whether Government, propose to remove them from service. and
to replace them by persons younger and with required quali-
fications from the unemployed; if not, why not?

The Hemourable Sir Thomas Stewart: (a) and (c) to (e). T am-laying
on the table a statement giving such of the particulars asked for as are
readily available.

*-(b) Nome of them has yet attained the age of 55 years.
(F) Does not arise. in view of my reply to part (b)

FAnswer to this question 1ald on the table, the questioner 'bemg -b-ent
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TiokeT CHECKING STAF¥F ON THE NORTH WESTERN RAILWAY.

$1852. *Mr. B, B, Varma: Will the Honourable Membet for Railways -
please state:

(a) the number, rate of pay, travelling and daily allowances, nature .
of duties of the:

(i) Headquarters Ticket Checking staff; and

(i) Divisional Ticket Checking staff
on the North Western Railway;

(b) the reasons for any differential treatment in any respect amongst
those staff;

(c) the yearly cash earnings from Excess Fare Receipts other than
extension of journeys and luggage of those staff together with
the yearly expenditure on those staff, respectively, for the
preceding three years;

(d) the number of persons detected by those staff travelling without
tickets together with the number of working days of those
staff respectively during the preceding three years; and

(e) the justification for expenses on the Headquarters staff?

The Homourable Sir Thomas Btewart: (a) to (e). 1 am asking the Gene-
ral Manager of the North Western Railway for such of the particulars
required by the Honourable Member as are readily available and a further
reply will be placed on the table off the Houss when they are received.

SPECIAL ARRANGEMENTS MADE BY THE RAILWAYSIN CONNECTION WITH '
TripuRI.CONGRESS.

1853. *Mr. 8. Satyamurti: Will the Honourable Member for Railwuys
be pleased to state:

(a) the nature and the cost of the special arrangements ruade by
several railways in connection with the Tripuri Congress;

(b) the entire income, approximately, to the seversl railways on
account of the increased traffic in connection with the Con-
gress; and

(c) whether any railway or railways refused or failed to inake any
special arrangements for the Congress; if so, which, and
why?

The Honourable Sir Thomas Stewart: (a) I lay on the table a state-
ment showing the nature and cost of the special arrangements made by the
Great Indian Peninsula Railway.

(b) T have asked Railways concerned to supply such information as
they can do without undue labour and a statement will be placed on the
table of the House when complete.

(¢) It is presumed the Honourable Member is, referring to concessions.
Government have no information whether any Railways were asked to
give concessions and refused to gwa thern.

. tAnswer to this quenhon laid on the table, the quutmner being nhacl'lt
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Statement showing the nature and cost of the spevial arrangements made by the Great Indian
Peninsula Railway in connection with the Tripuri Congresn.

Approxi-
mate
cost.
Ras.

(1) Waiting accommodation—

(a) Upperclass . . . . . . . . 188

(b) III olams . . . . . . . . . 5,652
(2) Temporary buildings for use of railway as offices and for

atafl . . . . . . . . . . 10,187

(8) Alteration to way and works . . . . . . 27,281
(4) Alterations to water supply . . . . . . 3,028
(5) Loud speaker equipment to control the movement of traffic 800 .
(6) Hire and haulage of stock. . . . . . 8,000
(7) Extrastaff . . . . . . . . 'B,154

Total . 62,132

Nore.—This does not include the cost of working special trains or vf double-heading
traine, for which arrangements were made in accordance with the requirements of traffic

qﬂ'eﬁng.
Seth Govind Das: Is it a fact that the B. N. Railway first promised
a concession and in the end refused it?

The Honourable Sir Thomas Stewart: I have just said that Government
have no information as to whether any railway was asked for concession
and refused it.

Seth Govind Das: Will Government take it from me that the B. N.
Railway first granted a concession and in the end they refused it? Will
the Honourable Member inquire why they refused the concession which
they had promised.

The Honourable 8ir Thomas Stewart: No, Sir.
Seth Govind Das: Why, 8ir?

The Honourable Sir Thomas Stewart: I see no reason to do so.

Mr. 8. Batyamurti: 8ir, may I know the reasons why Government will
not find out from this particular railway why they departed from the
practice which has gone on for some years now and when all railways
give reasonable consessions for a big gathering like this, which is mutually

advantageous ?

The Honourable 8ir Thomas Stewart: I am not aware that the
Railway made any departure from its previous practice.

Mr. 8. Satyamurti: But, in view of the allegation made by the Chair.
man of the Reception Committee of the lust session of the Congress,
will my Honourable friend be good enough to cause inquiries to be made
and report the resulte of the inquiry to this House?
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The Honourable Sir Thomas Btewart: Presumably the Honourable Mera-
ber is himself aware why the concession was refused, if indeed it was.

Seth Govind Das: No, Sir; I must say that we are not at all aware

why the concession was refused and I want Government to inquire as to
why it was refused,

The Honourable Sir Thomas Stewart: I suggest that the Honourable
Member himsslf makes the necessary inquiries.

8eth Govind Das: We did, but we did not get any reply; and I again
request Government to make an inquiry from them an lie{ us know gthe
reasuns for their refusal. '

The Honourable Sir Thomas Stewart: I shall be obliged if the Honour-
able Member will send me a copy of his correspondence with the Agent.

POWERS GIVEN T0 TELEGRAPH MasTERS, ETC., OF WITHHOLDING TELKGRAMS.

1864. *Mr. S, Satyamurti: Will the Honourable Meniher for Com-
munications be pleased to state:

(a) whether Government have considered the vote of the House
censuring them for the extraordinarily wide and arbitrary
powers given to Telegraph Masters and other offeers to with-
hold objectionable or slarming telegrams;

(b) whether Government propose to take amy action by way of
rescinding ox by radieslly amending the rules, in secoadsnce
with the relevant section of the Indian Telegraph Act; and

(c) if not, why not?

The Honourable Sir Thomas Stewart: (a) Yes. Government -do not
consider the powers extraordinarily wide or arbitrary. '

(b) and (c). No. Government hold that the rule is necessary in the
public interest.

Mr. 8. Satyamurti: In view of the vote of this House, may I know if
Government will apply their mind particularly to that portion of the rule
which vests in the Telegraph Masters absolute discretion to withhold
objectionable or alarming telegrams and to refer to the Magistrate only in
cases of doubt? MHave Government considered the continuance of this
power in the Telegraph Mnsters necessary in the interests of the pwblic
and may I know the reasons why Government have rejected the verdiot -of
this House in this behalf? ,

The Honourable 8ir Thomas 8tewart: In this regard I conceive myself
as carrying out agency functions only when the real point at issue is one
of censorship; and I think the Honourable Member should really direct his
questions to the Honourable the Home Member.

_Mr. 8, Satyamurli: I will do that when neces_s_a?:, but with regard to
TFelegraph Masters, who are under my Honourable friend’s control, T am
asking why Government propose to vest in them thig absolute diacretion nf'
withholding or delaying telegrams which they consider objectionable or
slarming, without any referénce to any ‘magistrate atall: ~ "~ "' ° 7°
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__ The Homourahle 8ir Thomas Stewart: I cannot acoept the Honourmble
Member’s suggestion at all that there is absolute discretion vested in the
Telegraph Masters.

_ Mr. B, Satyamurti: May | know the reasons why the Honourable
Member says there is no absolute discretion? As I read the rule the dis-
aretion is absolute except in cases of doubt.

Mr. President (The Honourable Sir Abdur Rahim): The House had a
discussion about it only the other day. Next question. :

FEBLING OF INDIANS ABOUT PALESTINE.

1355. *Mr. 8. Satyamurti: Will the Secretary for Externa! Affairs be
pleased to state:

(a) whether the Government of Indiar have kept themselves, or are
being kept, in touch by His Majesty's Government about the
proceedings of the Palestine Conference;

(b) whether the Government of India are communicating from time
to time to His Majesty's Government and the Conférence
the strong feeling in India that Palestine should be made an
independent Arab State;

(c) whether the Government of India’s attention has been dl:ﬂ-wq
to the Resolution of the Indian National Congress at Tripuri
on this subject; and

(d) whether the Government of India have been consulted with
regard to His Majesty’s Government’s final proposals regard-
ing the future of Palestine?

8ir Aubrey Metcalte: (a) Yes.

(b) The attention of the Honourable Member is drawn to the reply given
by me to part (b) of starred question No. 520 on the 20th February, 1949

(c) Yes.
(d) No.

Mr. 8. Batyamurti: With reference to part (b) of the question, may I
know when last the Government of India addressed His Majesty's Govern-
ment in this matter and whether before or after the announcement of the
Binal terms of His Majesty's Government in the Palestine Conference the
Government of Indis were consulted or they themselves addressed His
Majesty's Government as to the feelings of Indians on this mutter?

8ir Aubrey Metcalte: If the Honourable Member wants precise dates
I must ask him to put down a question on the paper. T do not carry them
io my head and I do not know them.

Mr, 8. Satyamurti: T am merely asking about a public event, .e., the
date and the time at which His Majesty's Government communicated their
final proposals to the Palestine Conference. May I know whether the Gov-
efnment of India were consulted at or about that time nr whether the
addressed themselves to His Majesty's Government expressing the oplnbn{
of ‘the people of this country? oo o
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Sir Aubrey Meicalte: I have stated in reply to part (d) of the question
that the Government of India were not consulted.

Mr, 8. Batyamurti: In view of the resolution of the Indian National
Congress at Tripuri on this subject and the well-known feeling of all sectiona
of the people of this country. will Government now communicate to His
Majesty’s Government the feeling of this country that Palestine should be
made an independent Aral, State and that they should not carry ouf their
proposals ?

Sir Aubrey Metcalte: I huve no doubt that the resolution to which the
Honourable Member refers has already been brodght to the notice of His
Majesty's Government. -

Indll.r. S. Batyamurti: But has it been done by the Government of
ia?

‘8ir lubrcy Metcalte: I ~ould not say that for certain, but 1 should
think there is very little doubt about it. '

11356*.

Licenck FEk o Rapio SETs.

1857. *Mr. 8. Sstyamurti: Will the Honourable Member for Com-
munioations be pleased to state:

(a) the latest figures for this financial year of licences and licence
fees from the owners of private radio receiving sets;

(b) the latest figures of public receiving sets throughout India and
the licence fees therefrom;

(¢) whether Government have come to any decision regarding the
raising of the licensing fees on public receiving sets;

(d) if so, what the decision is; and
(e) if not, when they propose to decide this question?

The Honourable 8ir Thomas Stewart: (a) The number of broadcast
receiver licenses issued or renewed during the current financial year up to
the 28th February, 1939, was 65,247 and the amount of license fees collect-
ed in respect of these licenses was Rs. 5,80,462.

(b) So far special sanction has been issued for the installation of 266
public receiving sets, but the number of such sets actually installed and
the license fees realised therefrom are not known as separate statistics are
not kept. As the license fee per set is Rs. 10, the Honourable Member
may assume that the maximun: smount realised during the year is Rs. 2,660.
These figures do not include the 20 rural comnmunity sets so far installed by
‘All-India Radio in Delhi Province,

(c), (d) and (e). Government are considering the matter and a decision
ig likely to be reached shortly.

Mr. 8. Batyamurti: Are Government, in their consideration, bearing in
mind the very important consideration that the expansion of private
licenses ought not to be hampered by the too wide distribution of commu-
Dity sets which will affect the revenues of the All-India Radio Department?

1+This question was withdrawn by the questioner.
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‘The Honourable Sir Thomas Stewart: Yes, Sir, that is a consideration
vhich is present in the mind of the Government of India.

Mr, 8. Satyamurti: Are the Provincial Governments being consulted in
this behalf?

The Honourable Sir Thomas Stewart: I believe that discussions have
heen carried on with at least one Provincial Government.

Mr. 8. Satyamurti: Before Government finally make up their mind in
this matter, will they get into touch with all the Provincial Governments
and get their opinions and then decide this question?

The Honourable Sir Thomas Stewart: 1 do not know that the question
hag arisen in regard to more than one Provincial Government, -

Prof. N. @. Ranga: Will Government ulso keep in mind the considera-
tion that in view of the fact that only rich people can afford private sets
there is a great need for expanding these public receiving sets and there-
fore the fees charged on public receiving sets should not be increased?

The Honourable Sir Thomas Stewart: 1 take it that the Honourable
Member is putting the *‘pro” wguinst my Honourable friend’s ‘“‘con’’. Both:
the “'pro’" and the *‘con’” will be taken into consideration,

ALTERATTON 1N THE RECcORDED DaTE OF RIRTH OF EMPLOYEES ON THE Easr
INDIAN RalLway,

13858, *Sardar Mangal Singh: Will the Honourable Member for Rail-
ways please refer to Minute Sheet No. AE. 816{1. dated the 2nd Janusry,
1936, of the General Manager, East Indian Railway, reading as under:

‘‘Alteration of recorded date of Birth.

In continuation of this Office Minute Sheet No. AE. #16/1, dated
6th August, 1935, I am lirected to inform you that in future
each application for an alteration of an employes’s age will
be considered on its merits, admitting cases where (a) a
clerical error has undoubtedly occurred in  preparing the
original records, (b) sufficient proof is produced to establish
that & wrong age was given originally through a genuine error,
and (c) the original age recorded was obviously incorrect and
was probably a careless estimate usually in the case of
illiterate staff.

Cases coming under any of the above heads may be sent to the
Agent (now General Manager) for a decision”’,

and state:

(a) the nature of proofs considered to be sufficient to establish that a.
wrong age was given; and

(b) the causes of rejecting the applications of Indian staff since 1685,
which are supported by certified copies from the register of
births maintained under the Registration of Births Act, from
school and university certificates and by reliable evidences
from persons of respectability?

The Honourable Sir Thomas Stewart: (a) I would rcier the Honourable
Member to the reply I gave to part (c) of Mr. Muhammad Azhar Ali's
unstarred question No. 123 on 28th March, 1988.
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(b) Government have no information and do not consider that the
labour involved in compiling the particulars required can be justified.

'EMBEZZLEMENT IN THE CRUHABMUNDA Post OFFicE 1N SiarLxor DIsTRICT.

1859. *Bhal Parma Nand: (a) Will the Honourable Member for Com-
munications be pleased to state if it is a fact that there was a case of
embezzlement in the Post Office, Chuharmunda, District Sialkot (Punjab),
in which the accused was tried and convicted for eighteen yesrs?

(b) Is it a fact that the depositors are not as yet being allowed to with-
draw money from their accounts, and are Government awsare that this is
-causing a great inconvenience to the public?

The Honourable Sir Thomas Stewart: (a) Yes, the aggregate of all the
sentences being 17 yeurs 6 months,

. (b) Yes. The delay in making payments to the depomtom is due to the
fact that all the records filed in the trying court have not yet been received
back. I wunderstand that the Postmaster-General, Punjalb and North-

West Frontier Circle, Lahore, is taking specisl sction to expedite this
matter.

Mr. Lalchand Navalrai: May [ know if there is any rule under which
withdrawals from the savings bank can be prohibited ?

The Honourable 8ir Thomas Stewart: I know of no such rule, but the
Honoursble Member must understand that, when we have no records of
what the deposits have been, we cannot possibly repay the deposits.

Mr. Lalchand Navalrai: Can it not be found out who they are?

The Honourable Sir Thomas Btewart: Certainly it can when we get the
wecords back from the court.

ACTION ON THE RRECOMMENDATIONS OF THE WEDGWOOD COMMITTEE.

1360. *Bhai Parma Nand: (a) Will the Honourable Member for Rail-
ways please state whether it is & fact that the majority of the recommenda-
tions of the Wedgwood Committee have been accepted by the Railway
Board and action in respect thereof is being taken by the various Railway
Administrations under their control?

(b) If the reply to part (a) above be in the affirmative, will Government
be pleased to state the number of officers and subordinates zo far appointed
.over the different railways, together with the scales of pay from 1st April,
1987, to 31st December, 19387

-The Honourable 8ir Thomas Stewart: (a) I would refer the Honourable
Member to the ‘‘Statement showing the action taken on recommendations
in the Indian Railway Enquiry Committee's Report (1937)" issued in Nov-
ember, 1938. A copy of this statement is in the Library of the House.

(b) I am laying on the table a statement giving the particulars in respect
of gazetted poste so far sanctioned.. Government have no information as

regards subordinate posts, the creation of which is within the competence
of General Managers. _
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Railway. Posta sanctioned. Beale of pay)| Perlod for which
sanctioned.
Rs.
Bastern Bengal Two seglor seale nosts —
1 In Transportation (Traffic) and Commerclal 760—950 ‘U&p 31st March,
Deputmen 1938,
mpotuum (?wm-} and Mechanical
Ens'lnee Departme
Do. Senlor scale t, Trl.mpomtlon (Traffic) and 760—850 | * Permanent.
Commercial Departments.
Hast Indian . Benlor scale Poat. Trm tion (Traffic) and 760—950 | From 30-8-1087 to
Commercia 80-9-1038.
Do. Eenlor nuala t, Trans ﬂon (Pmrer) and 750—9560 | * Two years.
Do. Deput 1,300 | One year from ¥rd
P‘“ 4 Tn.ﬂ.cr).&l?()ommardal Dowtmenu January, 1989,
Do. Benlor soale Transportation (Traffic) and 760—960 | One from
B R epartmaater Jon (Traflo) Janiary, 1089,
Great Indian Penin-'| Benlor scale » Trans tion (Trafic) and 760—950 | * Permanent.
sula, Oommerclal Departmenta.
Assatn Bengal Deputy Agent, Organisation . . 1,800 | * One year.
Do. Beorganisstion of the Trafio De invalv. * Two years.
hanmttnmofn- 7856 per mensem
Baroda & | Deputy General Manager, Organisation 1,300 Yoar st
India. puty May, 1987 .
Do. Publicity and Ad%wndent. Trans- 760—940 | reviv-
porht{on (Trafie) and Departments walofn which
was in abey-
ance in 1032,
Do. Benlor scals Trans: tion (Trafio) aad T50—850 | * Bix months,
Commercial Departments.
Madras and South- | Benlor scals Transportation (Power) and 760-—880 | * O ear
orn Mahratta . Mechanical ng Department. ) ney
Ballway Board Officer on Bpecial Duty 2,600 | Two months (from,
23rd October, 1087,
to 24th December,
987).
Do. Officer on Special Duty . |2,500—2,750 | Two years from
November, 1937,

® Information regarding the dates from which these posta were actually filled 1s not readily available,

SBouTING OF WARES BY VENDORS ON THE NORTH WESTERN RAILWA Y.
1381. *Mr. K. Banthanam (on behalf of Mr. 8ham Lal): Will the Hon-
ourable Member for Railways please state:
(8) whether it is a fact that on the North Western Railway vendors
are prohibited agsinst calling out their wares at any time of
the dsy and night;

(b) what arrangements the administration have made that

the’

passengers on the middle and ‘‘off-side’’ berths of a train

could sight the wares of the vendors; -

(c) whether that prohibition is enforeed oa comvlsints from thu

travelling public; and
(d) the reasons for the continuous pmhlbltlon imposed and the
* justification “therefor?
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The Honourable Sir Thomas Btewart: (a) Yes: on the Delhi and
Lahore Divisions, as an experimental measure,

(b) None, as passengers must ultimately move to the near side for the
purposes of effecting their purchases and making payments therefor.

(¢) and (d). Yes. The Administration also consider that their action in
this respect is in the best interests of the travelling publie.

Mr, Lalchand Navalrai: Does the Honourahle Member know that they
come and knock at the doors of compartments and wake up people from
their sleep? .

. The Honourable Sir Thomas Stewart: I have experienced the same dis-
comfort as the Honourable Member. ' - '

Mr, Lalchand Nawalrai: Will the Honourable Member issue a circular
to that effect that they should not at least knock? '

The Honourable Bir Thomas SBtewart: 1 do not think that the practice
amounts to a public nuisance.

SHOUTING oF WARES BY VENDORS ON THE NORTH WESTERN RAILWAY.

+1862. *Mr. Suryya Kumar SBom: Will the Honourable Member for
Railways please lay on the table circulars No. 28 AC/O, dated the 9th and
28th January, 1989, issued by the Divisional Commerecial Ofticer, North.
Western Railway, Lahore Division, regarding shouting of wares by ihe
vending conmtractors serving the travelling public, and state the complaints
received from the publie?

The Honourable Sir Thomas Btewart: Copies of the circulars are laid
on the table of the House and [ would refer the Honourable Member to the
reply just given to Mr. Sham Lal's starred question No, 1361. '

NORTH WESTERN RAILWAY.

Nu. 23-Ac./0. ‘ o
' Office of the Divisional ‘Supevintendunt,
Lahore, dated the 9th Jannary, 1939

To

All Station Masters, Lahore Division,

8. 8. & Hony. A. T. O., Lahore.

C./All T. Is. and C. Bs., Lahore Division.

Shouting of wares by Vending Contractors serving the travelling public
Despite irsue of repeated instructions, it is noticed that vendors are still shouling

tneir wares and no action appears to have been taken by the staff to put a stop to this
uuisance. ;

2. Btation masters should have all the vendors before them and warn them once
for all that the calling out of wares at any time of the day or night is strictly
prohibited. Any salesman found doing so will result in the termination »f the contract
of the vendor to whom he belongs. - a

Please obtain acknowledgments of all concerned and record the ssme with you.
' tAnswer to this question laid on the table, the questioner being absent
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NORTH WESTERN RAILWAY.

Cir. No. 11-Coml, No. 23-A. C./0.

Office ‘8f the Divisional Superintendsut,
Lahore, dated the 28th January, 1938,

To
_All Btation Masters, Lahore Division,
8. 8. & Hony. A. T. 0., Lahore.
C./All T. Is. and C. Ss., Lahore Division.
Shouting of wares by the Vending Contractors serving the travelling public.

With reference to my circular No. 23-A. C./O., dated 8th January, 1830, please
mote that the prohibition of vendors calling out their wares at any time of the day
is beld in abeyance till further orders. The calling of wares between 22 and 5 hours
at night, however, is strictly prohibited and station masters must report any cascs of
‘salesmen contravening these instructions. :

UNSTARRED QUESTION AND ANSWER,

TRANSFER OF THE BTATISTICAL AND DISBURSEMENT SECTIONS OF THE
CONTROLLER OF RAILwWAY AccouNTs OFFICE.

57. Sardar Sant Singh: (a) Will the Honourable Member for Railways
pleage state if it is a fact that the Statistical and Disbursement Sections
of the Controller of Railway Accounts Office will be transferred to the
Railway Board and the Divisional Accounts Office, North Western Railway,
Delhi, respectively, from April, 19397

(b) Is it a fact that one post of an Assistant Accounts Officer will be
abolished from that office ?

(c) Is it a fact that one gazetted post of a Buperintendent will be
mnewly created for the Statistical Branch of the Railway Board?

(d) If the replies to parts (a), (b) and (c) above be in the affirmative,
will Government please state what saving has been effected by the transfer
of the two Sections from that office, and whether the same saving cannot
be realised by keeping the two Sections in that office? If not, why not?

. (e) Will Government please state if it is a fact that an experiment
is at present being tried on the North Western and Great Indian Peninsula
Railways in regard to placing the accounts work under the General
Meanagers and the amalgamation of the office of the Controller of Railway
Accounts with the Railway Board in October or November next?

(f) If it is not the intention of the Government to amalgamate that
office with the Railway Board in October or November next, will Gov-
ernment please state the reasons for the transfer of the two Sections at
this juncture?

The Honourable 8ir Thomas Stewart: (a) Yes.
(b) Yes.

(¢) No.

(d) Does not arise.

(e) The reply to the first part of the question is in the affirmative. As
regards the amu{gamation of the office of the Controller of Railway Accounts
with that of the Railway Board, Government have reached no conclusion

yet.
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(f) The transfer of work has been made in the interests of economy and,
so far as concerns the statistical work, of increased efficiency and withoyt
reference to the possible amalgamation ‘of the office of the Controller of Ra?l-
way Accounts with that of the Railway Board.

ELECTION OF MEMBERS TO THE CENTRAL ADVIUOBY COUNCIL
FOR RAILWAYS.

Mr, President (The Honourable Sir Abdur Rahim): I have to inform the
‘Assembly thst up to 12 Noon on Friday, the 24th March, 1839, the time
trxed for receiving nominations for the Central Advisory Council for Rail.
.ways tén nominations were received. Subsequently the candidature of one
Member has been withdrawn by the proposer ahd three Members have
withdrawn their candidature. As the number of remaining candidates is
equal to the number of vacancies, I declare the following Members to be
duly elected, namely:

(1) Mr. Lalchand Navalrai,

(2) Mr. Kuladhar Chaliha,

(8) Pandit Bhambhu Daysl Misra,

(4) Lievtenant-Colonel Sir Henry Gidney,
(5) Maulvi Syed Murtuza Sahib Bahadur, end
(6) Bir Ahflul Haliin Ghuznavi.

ELECTIO.\I OF A MEMBER TO THE STANDING COMMITTEE ON
PILGRIMAGE TO THE HEDJAZ. :

Mr, President (The Honouruble Bir Abdur Rehim): I have. also to in-
-form the Assembly that up to 12 Noon on Friday, the 24th March, .1939,
the time fixed for receiving nominations for the Standing Committeg, on
Pilgrimage to the Hedjaz two nominations were recelveg Subsequently
‘the candidature of one Member has been withdrawn by the proposer. " As
there is only one vacancy, I declare Qazi Muhammad Ahmad, Kazm1 w bo
duly alecteg

MOTION RE THE INDO-BRITISH TRADE AGREEMENT-'—GOM.

Mr. Prosident (The Honoursble Sir Abdur Rahim): The House  will
mow resume - ¢consideration of the motion moved by Sir Mubhammad
Zafrullah Khan and the smendments moved thereon.

Mr. Muhammad Nauman (P’atna snd Chota Nagpur cum ‘Orissa:
Muhammaden): 8ir, I was speaking of cotton yesterday when the Hotse
rose for the day. I will be very brief in my comment on this item which
has been the chief target of opposition.

8ir Bryce Burt explained to the House yesterday the position of
cotton growing all over the world. He said that America alone produced
probably haif the quantity required for world consumption and India'had
two new competitors, Russia and Brazil, and besides the latest advance
made in the use of artificial fibres as a substitute for cotton in Germany
and Italy will very adversely affect the whole agricultural interest in
cotton. This is ‘certainly a great justification for having secured from
United Kingdom even such a quota on cotton which, however, is advan-
althongh it falls below our estimate. Cétton agriculture must

be saved and the textile industry of India should be prepared to nsalké
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even sacrifices’in the interests of cotton growers as this Indian industry
has been established by sacrifices of the agriculturists and the consumers.
Besides, as Sir Muhammad Zafrullah inted  out, there is no question
of any great sacrifice at all, as Indian textile mills have established
their position, and if they can compete their production on the
world perity prices, they can oexpand their export to Colonies and
Dominions at some advantage compared with other countries. They
have been exporting manufactured clothes to the value of over four crores
to the United Kingdom and this is no small matter of satisfaction consi-
dering the progress in such a short time. Some Members made a pass-
ing reference to Japan who, under the treaty, consumed over & million
bales of Indian cotton. Do Honourable Members realise that Japan did
so with all possible reluctance and after protesting as much as she
could, .and that Japan does not buy our produets generally
of any substantial value? Besides, our general exports to Japan - of
pther commodities are practically nominal and the Indian textile. industry
can hardly expect any future when they will be able to export their pro-
ducts to Japan. lt is idle to bring in Japan here and the comparison
cunnot be made. Mr. Akhil Chandru Datta yesterday said ““‘that it was
a question of the protection of Lancashire as against the protection of
Indian textile industry.”” T think it is political bias that gave vent to
these feelings but he cunnot substantiste it. The only question is that
England is protecting Lancashire at her own sacrifices because they can
probably buy chespter cotton elsewhere, snd our Indian textile industry,
in spite of protection at the consumer’s cost, has been callous in numerous
ways. What ure these Indian textile industries worth to the gemeral
public except that the consumers make a contribution of a few crores of
rupeer yvearly to benefit a few individuals or corporations in the shape of
allowing them to maintain high prices for their cloth and so do cotton
growers who fall victims to their dietation of prices reached at by~ a
““combination’”’? 'We may have the satisfaction of calling this a natiorial
industry, much in the same way ar we call railways as our national asset
worth 750 crores, or our Congress Provincial Governments under Provin-
cial ‘Autonomy as our own Governments: but to our bitter experience we
Muslims have only to sing Shelley’s song ‘‘But to me the cup has been
dealt in another measure.”’ "

These cotton mills in Tndia deserve no more support as they are
monopolies of a few individuals and the Muslims’ interest has been
trampled down, even in the matter of employment as I explained at
length during the Budget debates. The Muslims have been refused any
ghare worth the name but the industry is thriving at the cost of India of
which one-third of the population are Muslims. We have no sympathy
for them and, I think, the cottage industry and the handloom industry
is the only thing to which we may concentrate our support. The mill
industry at Ahmedabad and elsewhere is monopolised by few individuals
and includes foreigners, I mean Europeans who deserve no better treas.
ment than the Lancashire group. As such I feel that the arrangement
in the matter of cotton yarn impert is not at all such as we should take
any serious objection. T do not want to suggest that Lancashire mills
deserve any betler treatment than the Indian mills' but, at least, Lanca-
shire does not cost the consumers milliotte of rupees to protect them in
that particular way, as it does to feed & few capitalists who are mono-
polising the textile industry of this country. T would like to support
cottage and ‘‘Handloom'’ industry and for this purpose we have to take nd
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notice of Indian mills which ure the monopolies of a few. If it had been
otherwise possible 1 would probably have stopped all imports and even
ousted the mills as the ‘general population of masses have no control over
them and get no substantial benefit out of them. This agreement at
least does not cost the consumer any amount and gives cotton growers
a substantial support by keeping competition alive and that is why the
groweérs will ‘'be in a better position to control prices. An offtake of a
million bales would certainly have been a more satisfactory feature, but

then this agreement is only for three years and we may try for better
relations in future. '

To conciude my speech, I want tc know why: it was not possible for
the Governmeni of India to impress on His Majésty’s Government that
‘other bilateral agreements should also be initiated as was demanded by
this House some three years ago. Suflicient amount of money has been
spent and sufficient energy and time put to it—all at the cost of the Indian
taxpayer; and still the point of the Resolution which my Leader, Mr.
Jinnah, moved in 1986 that treaties with other countries should also be
negotiated upon to see how we can compare and compete with other
countries, has not been done. On the face of this, the present Indo-
British Trade Agreement does not seem to be at all such as could be
termed ‘‘disadvantageous advantageous'’, rather I must say it is a great
improvement on the Ottawa agreement but the Honourable the Commerce
Member in his speech said that the agreement does not involve our
vapacity of bargaining power. He has not put it to test, and so we do
not know whether India still maintains a bargaining capacity with other
-oountries or it is only a matter of theory and if at all it can be adopted
in practical business. The Honourable 8ir Muhammad Zafrulla Khan
further said that in the United Kingdom India will enjoy preference on
‘82 per cent. of her export trade whereas the United Kingdom will have
o preference on her 88 per cent of India’s total import, and he stressed
‘‘leaving Indin free tc use thia large percentage of her imports as a bar-
gaining weapon to make her own arrangements with other countries’”,
Bhould not the Government have at all placed before this House a con-
crete propositon by negotiating matters with other (Governments, so that
the theory which has been propounded should have some concrete effect
and take a concrete shape? The question of ‘‘bargaining capacity’’ is as
yet only a theory. Whether we are at all left in a position to negotiate
with other countries is a matter- which has yet to be decided. If we have
fiscal autonomy, the best thing would have been for us to enter into
‘bilateral arrangements with other Governments and come to definite agree-

ment with them at one and the same time and with major parts of the
world as well.

As suggestions are made that for reason of Ottawa and this agree-
ment we are losing our trade with other parts of the world like Germany,
Italy and other countries, some such negotintions of agreements with
those countries would have convinced -everybody that this agreement is
absolutely in our favour and does not jeopardise our trade elsewhere. Sir,
a8 I have said, this agreement on the face of it looks quite reasonable, but
as it involves the question of collateral arrangements with other countries.
I am not in & position to say what implications it will have or what diffi-
culties it will land us in when we become bound by this treaty with the
Uniﬁéd Kjﬂgdoﬁ!. . O . . - R
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Bir, a lot was said on the Ottawa Aygreement, and Indian merchants
were of opinion that Ottawn Agreement fettered their hands to a very large
oxtent, and that the free trade of India was hampered teia very great
extent. The position would have been different if some negotiations had
been ade with the Empire Dominions and even other free countries.
Now, 8ir, if the Government had at all made some sort of investigation for
Sllﬁi‘l treatics—the Government wus expected to place ull its cards on the
table. . . . .

Mr. President (l'he Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. Muhammad Nauman: With these few romarks, T resume my seat.

8ir H. P, Mody (Bombay Millowners’ Assoeintion : Indian Commerce):
Mr. President, well-deserved tributes were paid in the course of the
debate yesterday to my friend, Sir Muhammad Zafrulla Khan, and I desire
to endorse them. ¥ do so the more whole-heartedly as 1 find myself unable
to be in complete agreement with him. My Honourable friend has lahour-
ad hard in the. interests of India, and I tlink we can say that India could
not have had an abler or more earnest advocate of her rights and interests.

8ir, in view particularly of what I am going to say, I would like to
observe that 1 s as strong as ever in favour of an understanding with the
United Kingdom. The enormous value of the trade of each to the other
cannot be exaggerated, nnd 1 think it can also be snid that an understand-
mg which is to the mutual advantage of the fwo countries would have
a great politioal value as well. With this observation, Sir, I would proceed
to a consideration of the agrecinent with everv dorire to ussess to the
fullest the benefiis it seeks to confer.

1 am sorry to have to say, however, thut u dispnssionate consideration
of the ugreement has been rendered soincwhat diffienlt by the proceduro
which the Government of Indiu close tu adopt in dealing with this issue.
It was said in the course of the debate vesterday that the (Government
deliberately chose as their advisers some of the inost eminent leaders
of commerce and industry in this country. They kncew that {hese leaders
were determined opponents of the Ottawa Paot, .and they should have
reaiised the full implications of their choice, and thev should also have
appreciated that when they selected such eminent leaders they more or
less made it difficult for themselves at the finnl stoge to depart from the
advice tendered by these gentlemen. Therefore, Sir, it becomes a little
difficult for us to discurd the advice which has been tendered by wmen
chosen by the Government themselves. I do not suggest, Sir, that non-
official advisers can ever arrogate to themselves the authority to deter-
mine issues. That determination must rest with the Government, but I
do repeat that it becomes very difficult when non-official advisers, chesen
by the Government, have put forward a strong case for that cnse to ba
neglected by other sections. '

~ Now, Sir, looking at the picture of the trade agreement as it affects

the import and export trade, what is the position? The position is that

India retains in the United Kingdom market all ¢he preferences which she

in enjoying and, in some cases, these preferences have heen strengthened.

The result is that Tndia will enjoy in the United Kingdom market prefer-

ences in respect of as much as 82 per cent. in value of the articles she
D
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exports to Great Britain. OUn bhe other side the advantages enjoyed by
the United Kingdom in&his market have been curtailed, und from a figure
of over 18 crores of rupees, the values have been brought down to less
than eight crores. 1 am free to admit, and I admit it quite wiliingly,
that, so far as this nspect of the case is concerned, the agreement is of
advantage to India. I am not prepared to say that the agreement is not
of advantage to the United Kingdom us well. And here I say, Sir, that
it seems to me to be a very great pity that the non-oificial advisers
should have insisted upon retaining all the preferences, if their conten-
tion were correct that u very great many of themn have merély an insurance
value and that quite a few are preferences which ate enjoyed in common
with other parls of the Empire countries, and it seems to me also n mat-
ter of pity, applying my own mind to these things, that the preferences
enjoyed by the United Kingdom in this market should have been sought
ty be curtailed so drasticaily. It does not help India very much if Great
Dritain’s place in several commodities is taken up by the foreign exporter.
And in this connection let us not forget that the situation, so far as our
trade with foreign countries is concerned, has been rendered difficult by
the exchange restrictions which prevail in most countries. However,
Bir, T would say that the agreement as a whole, so far as this aspect is
concerned, is favourable to India and not unfavourable to Great Britain.
Unfortunately, the Board of Trade took up the position, and they were
enabled to do sn by the tactics adopted by us, that some quid pro quo
for the very substantial advantages which Great Britauin was supposed to
be conferring on India. should he obtained for British interests. and that
is where Lancushire eame in. The Board of Trade said, ‘““we are retain-
ing all your preferences, you are curtailing most of ours, therefore, give

us a quid pro quo’’, and that hrought the fundamental part of the agree-
ment before us.

What is that agreement? The agreement is this, that in place of the
existing duty of 20 per cent. on most goods and 25 per cent, on printed
goods, the basic duty on Laneashire imports should be 15 per cent. and
174 per cent. If, in any year, Luncashire fails to send to India, say, 350
willion yards, then the basic duly is to be reduced by 2% per cent., to 124
per cent. On the other. side, Lancashire assures India of an offtake of
500 to 600,000 cotton bales. In this connection I want it to be cleerly
apprecinted that it is not the guarantee of a particular quantity of cotton
that Lanecashire is offering us; she gives a sort of assurance that she
would be consuming the quantities indicated in the agreement, and that
if she does not, certain penalties will follow. I shall presently show what
might easily happen under n condition of this character which does not
amount {o a definite guarantee. Now, take the facts as thev are.
Tancashire imports have gone down in this cruntry continuallv for &
varietv of reasons until they touched, in the last fiseal vear for which we
have fizures, the low water mark of 268 million yards. From certain
fieures given by mv Honourable friend, the Commerce Member vesterdav,
it would appear that this vear’s imports mav not exceed even 200 million
vards. Now, tnke the probahilities of tha cese. Tn the fiscal year 1939-40
it is quite conceivable that with a bnsie dutv of 15 ner cent. T.ancashire
mav not be able to send into our markets more than 850 million yards.
T am mnking an allowance of as much as 150 million vards in one vear.
Whnt then happens? In the vear following. the duties are to be reduced
to 123 per cent. On the other side, what is the position with regard
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to cotton? The position as [ see it is that, provided Lancashire is willing
to pay the penslties, she need not consume more than 400,000 bales
in the first two years, and more than 450,000 bales in the final year of
the agreement. This, Sir, will be the position which will emerge. . . . .

Mr. M. A. Jinnah (Bombay (ity: Muhammmadan Urban): What is
the penalty?

Sir H. P. Mody: The penalty is that for every 50,000 bales or part
thereof, short of the stipulated quantities in the agreement, Lancasbire’s
sendings are to be rated up by 25 million yards.

Mr. M. A. Jinnah: Who will benefit by it?

8ir H. P. Mody: That I shall presently show. I desire it to be clearly
understood that T am not over-stating the case, but I am, from such
experience a8 I have, putting before the House what I regard as the
probabilities of the matter. What might happen then would be this. That
Lancashire could send in the piecegoods in gear 1939-40 as much as 450
million yards at a basic duty of 15 per cent., and in return for that ehe
need not buy more than 400,000 bales. I have calculated this out and 1
shall be glad if my Honourable friend will take a note of this and contra-
dict me if he ean. If, however, as I am almost certain, her sendings to
this country are below 850 millions, then the next year's duty would be
124 per cent., and the position would be that she can send up to 350
million yards at 12} per cent. duty and even then she need not tdke more
than 400,000 bales. And in the final year the position will be that Lan-
cashire can continue to send up to 350 million yards at 12§ per cent. if
she takes jusl 450,000 bales of cotton. Apart from this, there is a con-
gideration vital to those who are interested in the cultivation of cotton.
What Lancashire has agreed to take is the sort of cotton for which there
is a considerable market in this and other countries. My Honourable
friend, the Commerce Member, gave yesterday a figure which seemed to
-suggest that well over 60 per cent. of Lancashire’s takings of Indian
cotton were of the type for which we were wanting a market. 1 am
afraid that the basic staple is not 7/8 inch, but the short and fair staple
which is below 7/8 inch. And I want to point out, in this connection,
that while we were up in Simla—and we were also dragged into this busi-
ness ag advisers to the non-official advisers—while we were up at Simla all
the representatives of the cotton interests put forward a demand that a
substantial quantity of what Lancashire would take should be of the short
and fair staple variety. While T quite recognise the difficulties of Laun-
cashire,—I appreciate to the full the efforts which they have made in the
last few years to implement their undertaking given at Ottawa and the
undertaking they gave in the Pact to which I was a party that they would
trv to take as much of Indian cottan as possible—the position remains
that from the point of view of India, if the cotton cultivator is to be sub-
stantiallv benefited, it would only be if what is called the surplus for
which Japan happens to be the only principal consumer, is taken in sub-
stantial quantities by Lancashire. I just wish to add that from the figures
given by the Honourable the Commerce Member himsslf, it appears that
taking the average of a period of six years—we are not taking the peak
years in respect of Lancashire—taking the average of es long a period as
five or six years Lancashire’s takings of Indian cotton have been over

n2
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400,000 bales. The position then is that with a eubstantial reduction im
the duty, which may easily amount to as much as 7} per cent., Lanca--
ghire’s takings of Indian cotton would not be, either in quantity or in.
types, of a character as would confer any special advantages on the
Indian cultivator. The position of the industry would remain still the
same difficult one as it has been all these years. Next time when an Indo—
Japanese Trade Agreement is being negotiated, Japan would hold out, as
ghe has done with effect all these years, and say, ‘‘we are not geing to-
buy Indian cotton unless you are prepared to give room in your country
for a substantial quantity of our exports of piecegoods.” We are left,
unfortunately, in that position that we cannot have in our hand an answer-
to Japan and say, ‘‘All right, don’t take so much cotton. We do not
want to admit your stuff, we have got another customer who is of eon-
siderable value to us.”” We are not in a position to say that. :

A great deal was said about what the industry should do and severak
Members tried to teach us our duty. First of all, they

12 Noox. pointed out tiMt the industry was in a flourishing con--
dition, that it had made enormous profits, and that it was paying very
substantial dividends. 8ir, the only word I would apply to that would
be ‘bunkum’ but, I do not want in a speech of this character to introduce
an aggressive note. I will only say this that those who argue in this
fashion do not know what they are talking about. Speaking for much the
largest section of the industry, which I have represented for so many
years and with which I am so intimately connected, the figures of the
last ten years will show that on the capital sunk in the industry we have
not been able to pay a dividend of even one per cent., and, as for the
managing agents’ so-called fat commissions, I can produce figures—T have-
produced them on other oceasions—which will show what enormous sacri-
fices they have had to make in order to keep the industry alive in the
lean years. And, Sir, what are we asking? We are not asking for any
exaggerated degree of protection. We are content to leave the decision
in the hands of a Tariff Board, the Government of India and the Legis-
lature, What has happened all these years? Have we by any sort of
influence either with the one party or the other been able to obtain pro-
tection which is of an exaggerated charucter? First of all, it has been
most grudgingly given. Inordinate delays have taken place in listening
to the grievances of the textile industry, and when an examination takes
place by a body constituted by the Government of India, and consisting
of men selected by themselves, then the Government of India apply their
own mind and come forward with their own recommendations. This
House has no right to tell the Government of India that what they may
be giving is inadequate. It has got to accept what the Government pro-
pose or reject it. On the last occasion, and that was not very long ago,
the Tariff Board consisted of Bir Alexander Murray, Diwan Bahadur
Ramaswami Mudaliar and Mr. Fazul Rahimtoola. That Tariff Board
recommended a protection of 20 per cent. We are willing to go before
another Tariff Board and let there be a thorough examination of the
positiun vis-a-vis both Lancashire and Japan. TLancashire had the advan-
tage on the last occasion of appearing before the Tariff Board and putting
ite whole case before it. Therefore, it comes to this, that the protection
we have had given has been fully justified by an elaborate inquiry, and,
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if. thereafter, there has to be any sacrifice let this sacrifice be of a reason-
.able character. In this comnection let me read what my Association
passed in the way of a Resolution as recently ns September, 1938.

as it cnvisages a substantial reduction in duties und u

ta from Lancashire necessarily must be detrimental to
ne too healthy a condition. Also, the

“The Agreement inasmuch
substantial increase in impor

the Indian textile industry which is in no |
proposuls placed before us full far short of the demand unanimously put forward by

the non-official advisers in regard to the offtake of cotton. Still, if it hl_l'ulmd that
the agreement as a whole is_demonstrably in the larger intereats of India, Buomnbay
“Millowners would be prepared to consider a sacrifice of their interests.”

But, Sir, what is the sacrifice demanded of us—it is that the basic duty
-ghould be 15 per cent., and that in certain very conceivable circumstances
it should be 12} per cent. As against that what do we have to pay? The
*handicaps imposed upon us smount to eight per cent. through the two
«cotton duties which were imposed one after another, five per cent. through
‘wage increases and provincial taxes which have been imposed upon us in
the last twelve months, and from two to three per cent. in duties on
.stores, machinery, etc. I am understating and not overstating the
case. I do not believe in overstatement. The position, then, will be
‘that not only is there no protection but there is not even a duty of one
per cent. left, and when the import duty becomes 12§ per cent , the industry
is actually making a present of 2} per cent., instead of having any duty,
«either revenue or protective. That, Sir, is the position and I am asking
my friends who have argued against the case which I represent whether
‘they think that cvery other interest should be protected so far as this
agreement is concerned, and the textile industry is not to be taken intc
wonsideration at a'l. My Honourable friend, Mr. Manu Subedar, pointad
-out yesterday as well as on previous occasions that we are the best custo
‘mers of the Indian cultivators. We bought three million bales in the last
year for which statistics are available.

An Honourable Member: The cultivators are your best customers.

Bir H. P. Mody: In that case, there is a regular quid pro quo. 1t
cannot be said that the cultivator buys all the cloth that the manufac-
durer produces and the manufacturer does nothing in return. As I said,
we bought three million bales. We are giving employment to hundreds
-of thousands of people and supporting the hundreds of thousands more
who are dependent upon them. Wa are also making it possible for a
great many small trades and industries to exist because of our being
there. I say, Sir, that this industry is entitled to every consideration,
‘whether individually or in melation to any trade agreement that may be
negotiated. And I would add one word. Let it be clearly understood
‘that while protection to a certain extent involves the sacrifice of the
-<consumers’ interests, a stage ariges, as it has arisen in our industry for
<quite s long time now, when the consumer gets his own back, when
through the development of the industry behind the shelter of protection,
production keeps on expanding, and there is internal competition. That
stage was reached long ago, and I ask anybody to prove before me that
the consumer today is paying over much for the cloth that we produce.
The profits made by the indusrty, not merely in Bombay but in other
parts of India, taken on an average, would show how much we are trying
to exploit the comsumer. Sir, for all these reascns, while I am as keen
88 before that an understanding should be reached between Great Britain
and India, which I regard as of very considerable value to both countries,
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I'ca.nnot' poss'f_bl acecept an agreement which involves se much sacrifice
to a national in ustry, and which is not compensated by equal advantages
to other interests which are equally important, namely, the cotton inter-

ests who depend so much upon foreign markets for the consumption of
their produce.

Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan
Urban): Am I to understand that the millowners are getting not more

than one per cent. on the total amount sunk? Is that a true statement
of fact?

_ Bir H. P. Mody: It is an absolutely true siptement of facts. I shall
give a table to my friend and I shall pay the fees of any chartered
accountant whom he may employ to look into the figures. The dividends
paid during the last ten years on the capital sunk in the industry have
not amounted to one per cent.

Sir Syed Raza Ali: 1 wish I were a millowner inspite of this.
Sir H. P, Mody: You would be very sorry for yourself.

Mr. N. R. Pillai (Government of India: Nominuated Official): Sir, the
cotton article of the trade agreement has, if I may say so, held the centre
of the stage for so long that we seem to be in danger of losing sight of
the fact that there are other aspects of the agreement of equal import-
ance and advantage to India and equally deserving of close and careful
examination. I should, therefore, like to invite the attention of Honour-
able Members to some of these aspects and in the first place I propose
to deal very briefly with the colonial side of the agreement.

The trade between India and the Colonies covered by the preferential
arrangement is relatively small, the value of the import trade in 1937-38,
being two crores and four lakhs and the export trade two crores and 87
lakhs. These figures, however, do not convey an adequate idea of the
volume of our export trade entitled to concessional treatment in ths
Colonies, for in the case of a large number of Colonies, although there
is no actual preference on cotton piecegoods, yet the imposition of res-
trictive quotas accompanied by the opportunity given to India to compete
on equal terms with Lancashire has had s highly stimulating effect on her
exports of cotton piecegoods, though these piecegoods do not come techni-
cally within the preferential field. The improvement in our exports of
cotton piecegoods has been in fact one of the most gratifying features of
the commercial exchanges between India and the Colonies, during recent
years, and fully justifies the claim made by the Indian delegation to Ottawa
that the existing preferential arrangement provides India with an incress-
ing outlet in the Colonies for her manufactured goods. India’s exports
of piecegoods rose progressively from 27 million yards in 1938:84, to 37
millions in 1984-85, 48 millions in 1935-36, 57 millions in 1936-87, and 91
millions in 1987-88. Another instance of a trade which owes its develop-
ment to the existence of a preference is that of the export trade in rubber
ghoes to the British West Indies. Tn 1938-84, the exports of such shoes
were valued at no more than 1,000: they rose to Rs. 55.000 in the follow-
ing year and then successively to a lakh of rupees, two and a half lakhs
of rupees and, finally, in 1987-88, to four and a quarter lakhs of rupees.
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The preferential arrangement between India and the Colonies has, it is
clear, o;_)erut.e-d to the benefit of India and it has, accerdingly, been conti-
nued, with minor modifications, under the present agreement. Opportunity
has, however, heen taken to cut out dead wood, preferences of little or no
value which both sides were willing to give up. At the same time new
preferences have been given on three articles-to the Colonies, these articles
being tapioca flour, ground spices and, last but not least, artificial teeth,
a commodity in which the little island of Cyprus, a little too optimistically.
perhaps, expects to do a roaring trade with this country. The present
va.ue of the trade in these goods is of the order of Rs. 50,000, and against
these we have secured a new preference in Malays on unmanufactured
tobacco. The value of exports of this commodity from India to Malaya
is somewhere round Rs. 8 lakhs, and, I am sure, Honourable Members will

agree with me that we have every reason to be satisfied with this
transaction.

Now, 8ir, I should like to touch upon another aspect of the agreement,
viz., the quantum of general preferences granted to the United Kingdom.
In their first report the unofficial advisers have most lucidly explained
certain considerations which, in their opinion, should guide the conclusion
of a trade agreement with the United Kingdown. With the arguments
which they have advanced in support of these considerations one may not
find oneself in complete agreement. but the propositions themselves, or at
any rate most of them, are of great value and interest, and the extent to
which these have influenced the consideration of the question of the volume
of general preferences to be granted to the United Kingdom is shown by
the fuct that Schedule IV to the agreement, which sets out these prefer-
ences, contains only twenty tariff items covering a trade worth Rs. 7,68,000,
this being the average for the three years in 1987-88, against 106 tarift
items covering a trade worth Re. 18} crores in 1935-86. The reduction cf
tha preferential field to roughly two-fifths of its original size has involved
the withdrawal of many valuable preferences which the United Kingdom
has hitherto enjoyed. The preferences so withdrawn include those on hard-
ware, aluminium, brass, bronze, zine, and other non-ferrous metals except
copper, rubber manufactures, provisions, paper, stationery and a host of
miscellaneous items. What was left after this drastic reduction was sub-
jected to a further process of trimming and pruning, and substantial redue-
tions were made in the majority of the tariff heads admitted to preference;
for instance, & number of chemicals included in the chemicals group have
been transferred to a non-preferential head and this has had the effect of
reducing the volume of trade under the chemicals item by a little over one-
third. To take another instance, the iron and steel group has been
reduced to a pale and insubstantial shadow of its former self. Under
“‘Instruments’’, another item which has been similarly dealt with, prefer-
ences have been withdrawn from such articles as batteries, accumulators,
electric bulbs and electro-medical apparatus.

Despite these very large reductions, the complaint has been made that
the preferences that remain still represent too heavy a price to pay for the
concessions that we have ohtained in the United Kingdom. Now, I am
gure, such a distinguished economist ss my friend. Mr. Manu Bubedar,
will agree with me when T say that it is humanly impossible to frame rigid
objective standards by which the benefits given and received by parties to
a trade agreement ean be measured. "I‘ha comidol:at.mnn which arise are
complex and cannot be reduced to precise .mat.hgmstléai forms, and the ele-
ment of conjetture can never be wholly eliminated. Nevertheless, it is



2950 LEGISLATIVE . ASSEMBLY. [28tH MarcH 1039,
[Mr. N. R. Pillai.

clear that some test must bo applied, and I propose to employ the test
which the unofficial advisers themselves appear to have had in mind,
namely, to see whether the cffective concessions affect an equal absolute
volume of trade on both sides. In making this comparison, let me take up
first the concessions granted to India. In paragraph 19 of the unofficial
advisers report of the 8rd October, 1937, to which a reference has been
made on more than one ocoasion here, a list is given of preferences which,
in their opinion, are of actual value to India. I accept that as a basis for
the purposes of my argument, but would omit tobacco (manufactured),
coffee, and vegetable, oilg, as being of a lower order of value and wheat as
being no longer entithed 4o preference. Making these omissions and taking
the average of the value of imports during the last three years, we arrive
at a figure of eight erores. To this must be added an assumed figure of
value for all remaining items. On this point this is what the unofficial
advisers say:

““The rest of the trade gives Indin no more than an insurance value. We do not
wish to say that in terms of value it is to be ignored but in mssessing gains, in our
opinion, its value should not be estimated higher than the valu: of effective prefercnce

on trade worth, say, five crores.”

I do not for a moment agree that all the remaining items possess only
an insurance value and, in particular, I dissent very strongly from the view
they have expressed that the trade in coir mats and matches is small, and
the preference of little valne. The value of the trade is 85 lakhs, being
more than, say, the trade in coffee or vegetable oils. But I do not wish
to include that item because, as I have said, I want to take the unofficial
advisers’ list as the basis of my argument. This gives us a total of 18
crores, eight crores covering preferences of actual value and five crores
being the sssessed value of preferences which nre considered to be only of
insurance value. An adjustment must now be made for the cost of raw
cotton to be purchased by the United Kingdom under the cotton arrange-
ment, T put this at a figure of six crores, representing an annual average
intake of 53 lukhs of bales. The declared value was Rs, 180 per bale in
1937-38 and it is on that basis that T have calculated this. That brings
the total to 19 crores.

Against this must be set, in the first place, the value of the imports of
iron and steel entitled to differential duties, which may be put at a crore
and a half, and, secondly, the value of cotton piecegoods imported into
India during the period of the agreement for which, I think, a figure of nine
crores may be taken, representing an offtake of 425 million yards annually
during the period of the agreement. If we deduct the sum of these two
figures, that is, 104 crores, we arrive at the position that the grant of pre-
ferances over a volume of trade covering 84 crores would not be unreason-
able. But it inay be objected that this raleulation does not take into account
the fact that some of the articles on the list are raw materialg, a preference
on which is intrinsically of leéss value than on manufactured goods. To
allow for this I would reduce the final figure by a crore and a half, thus
arriving at about seven crores, and that is exactly the figure provided in the
agreement. Honourable Members will find that the average imports of the
articles entitled to preference amount to 7,68 lakhs. That, however, in-
cludes trade with Burma which, if excluded, as it must be since export
figures relate to India only, will reduce the figure to round-about seven
crores. It seems to me that the failure of persons who have taken a differ-
ent view to disclose the calculutions whereby they have arrived at the
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mystic figure of three crores of which we have heard so much is probably
not wholly unconnected with the impossibility of obtaining that result by
any known mathematical process. _

One of the more important criticisms directed against Ottawa was that
it so severely restricted India's barguining power that India was unable to
enter into trade agreements with other countries. That charge, wholly un-
founded in my opinion, has even less force in relation to the present agree-
ment. Imports of all articles on the preferential list represent about 11 or
12 per cent. of the total, so that nearly 90 per cent. of the
import trade of India still remainge within, what I may eall,
the negotiable area for purposes of future negotiations. Blissfully
oblivious of this faet, certain commentators have expressed the
view that the inclusion of a number of important items in the prefer-
ential schedule may preclude India from entering into any trade
agreement with continental countries -us there will be nothing left to offer
them in exchange for our exports. On the face of it, there must be some-
thing wrong with this statement, for whatever the degree of ingenuity dis-
played in the selection of articles, it is impossible to crowd all the important
items of import into a portion of the trade which represents only 12 per
cent. of the total. Let us, however, see by specific reference to the
circumstances of our trade with a few continental dountries, whether there
is, after all, anything in this criticism. Take Germany first. Our main
imports from that country are machinery, dyes, chemicals, hardware,
instruments, iron and steel and paper. Of these seven items, only two have
a prominent place in the preferential schedule, namely, chemicals and instru-
ments, but more than one-third of the chemicals group and fully one-half of
the instruments group are still within the negotiable field. l.et us turn to
France. The most important article of import from this country is wines
and spirits. There are, I believe, very good reasons why we cannot con-
template the popularization of these classes of goods in India, but these
reasons have nothing whatever to do with the present agreement.

One last example. Let me turn to Ttaly. The important articles im-
ported are wool manufactures, fruits and vegetables and artificial silk yarn.
There is nothing in the agreement to prevent our giving a concession on
wool manufactures or on artificial silk yarn. The position, T admit, is
different in the case of fruits and vegetables, where the Colonies have a
preference of ten per cent. The main item of imports from Italy under
this head is potatoes. But, as my Honourable friend, Mr. Chettiar, will
bear me out, the demand from the South Indian, particularly, the Nilgri
cultivators, is not for easing the burden on Italian potatoes but for raising
the duty to a prohibitive level. So, if we cannot do anything for Ttaly in
respect of potatoes the blame cannot be attributed to this agreement. Can
any statement, then, I ask, and I leave the House to judge, be so likely
to mislead, or so devoid of the smallest vestige of justification as that India
will be precluded by this agreement from concluding advantageous trade

agreements with Continental countries?

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Sir, T come from the agricultural province of Madrus which in
greatly interested in many of the articles which form the subject of this
agreement. Groundnuts, tobacco, coffee, skins and hides nund carpets are
among the most important items of the export trade of my Provinee and my
instinctive leaning was, therefore, to consider the agreemcnt sympathetic-
ally. The Honourable Member, Mr. Dow, who by the way considers
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himself to be an eagle surveying the world with lofty disdaini from the
heights of Parnassus, may imagine himself to be the sole trustee of the
economic interests of this country. He chose to address the House in &
fashion which ought to have disappeared long ago, and, I am sure, he would
greatly benefit by a short period of probation.under one of our Congress
Ministries. Tn any case, it is we, and. not the Honourable Member,
Mr. Dow, who have to answer before the people and if he suggests that our
electors ure not competent to judge their own interests, it is only a commen-

tary on the wonderful education which the trusteeship of his class has given
to them.

Perhaps the most remarkable feature of this agreement is that there is
not a single preference which is given to India alone and which is not
shared by all the Dominions and the Colonies. Obviously, Great Britain
cannot afford to diseriminate in favour of one part 5f her Empire as against
another. Otherwise, there is no reason why, at least in a few articles, she
should not give any preference to India exclusively. I am,  therefore,
greatly surprised that it should have been seriously - argued that if this
agreement was not ratified, the United Kingdom will or may discriminate
aguinst India in favour of another part of the Empire. T wonder if those
who have suggested this are aware that, under the Government of India
Act, any discrimination by India against the United Kingdom has been
sought to be prevented by statutory provisions, The Governor General
has been vested with a special responsibility to prevent any discrimination
and special sections have been inserted not only to prevent diserimination
but also to ensure special treatment in the matter of shipping, banking and
other trade facilities. Defending these provisions, Sir Samuel Hoare
argued that they were hased “‘on the principles of non-discrimination and
reciprocity.”’ 8ir, those who want reference may look up Parlinmentary
Debates Volume 298, col. 18385. If it is really contended on behalf of the
Government of India that the non-ratificition of this agreement will lead
to a policy of discrimination hy Britain against India, T respectfully invite
this House to reject this agreement with a view solely to test this conten-
tion. A single act of such discrimination will strike a greater blow at the
unwanted constitution than anything we can possibly do. T suggest that
this bogey of discrimination against India be abandoned once for all in
considering these or allied questions. 8o long as India is forcibly prevented
from discriminating against Britain, the latter cannot discriminate against
India.

Let us for & moment assume that England can and will discriminate
against India. Who will be the sufferers of such discrimination? Will
thev not be the British shipping, banking, importing and exporting houses?
Any discrimination against India in tea or jute will immediately result in
the fall of the prices of shares of British companies and the earnings of
non-official Britishers in India. It has bheen pointed out that while the
balance of Indo-British trade was heavily in favour of Britain in the past,
it has recently turned in favour of India. This shows only that the vast
trade which India had with other countries and which enabled her not only
to pay for the excess of imports from Britain but also for India’s politieal
and commercial tribute amounting to annually 40 crores, has been lost.
The world is irresistably moving towards a bilateral trade system in which
the mutual trade between any two countries tends to be equal. Under
this syatem the only way by which Britain can collect her dues is to increase
her excess of imports from India over her exports to India to the order of
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40 crores. Unless she does so, she will have to see British investments in
India depreciate, for no nation can collect her dues from another nation
except through the purchase of the goods of the latter. The British and
American politiciuns have learnt this elementary truth by their bitter ex-
perience from German reparations. Any British discrimination against
India will inevitably lead to the reduction and cancellation of India’s- debts
to Britain. No, Sir, Britain cannot afford to tamper with the solvency of
her most important debtor,

Now, B8ir, if it i8 understood that therc is no question of diserimination
on either side, on our side:by statutory imposition and on the side of
Britain by her own interests, then the value of the agreement, both as
insurance value and preference value, is to be judged with reference to the
articles which are given an advantage in relation to foreign competitors.
It cannot be denied that every British article which is given preference in
the Indian market has to face keen competition with foreign countries
without the ‘preferences. British imports into India of British motor cars,
British chemicals, British electrical goods, not to speak of British steel
and cloth amounting from 13 to 15 crores—these are conveniently omitted,
without any reason, from the calculation of British goods enjoying prefer-

_ence—will decline precipitately. Let me now examine carefully the prefer-
ences given to Indian articles which compete with foreign goods in the
British market; such articles are linseed, tobaceo, carpets and rugs, chrome
leather and oil seed cakes. T request you to turn to page 24 of the memo-
randum which has heen supplied to us. About linseed I have made certain
calculations and the result is as follows. From the values given on page
24, we find that in 1935, 1986, 1987, the value of Indian linseed exported to
Britain was £12, £13, and £14 per ton. On the other hand the value of
linseed imported from Argentine was £€9, £10 and £11, respectively, per ton.
‘Bir, it was only ten per cent. preference and, therefore, even adding the
preference, Argentine linseed cost in Britain 10, 11 und 12 pounds; that is
to say, Indian linseed had to be got from India at a margin of over two
pounds per ton even allowing for the preference. This shows that the trade
was dictated by market conditions and not by the preference. The prefer-
enee did not tell at all in the case of linseed. Britain has paid two pounds
more per ton for the purchase of Indian linseed, including the duty on
Argentine linseed. Therefore, in the case of linseed the preference did not
act, at least it did not act directly.

Then, 8ir, take tobacco which I admit is an important article and of
which much has been made. In the case of tobacco a very curious thing
has happened. On page 28 the figures for quantities and values have been
given, I have tried to caleulate the rates at which TIndian and foreign
tobacco have been imported by  Britain. The Indian  tobacco
cost in the years 1935, 1986 and 1987, 8.7 pence per pound, 7.8
pence per pound and 95 pence per pound. The duty is Ts. 53d. to 8s. 83d.
per pound. On a cost price varying from seven to nine pence per pound
they were charging # dutv of 74. 54d. per pound; and then they were
getting Empire tobacco at 10.4d. per pound and 10.8 and 10.4 for the three
years respectively. As against this they were buying foreign tobacco at
28.5 pence per pound, 20 pence per pound and 20 pence per pound; and
if you read the figures, imports to Britain from all these three sources are
indreasing. What do you derive from all this? . Prices have not mattered
at all and, therefore, I do not know how they find out the effect of the pre-
ferences. In fact, what I find from there and other figures is that the world
market for tobacco is going up by leaps and hounds and production in all
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countries put together is not keeping pace with the market; and, conse-
quently, the market for tobacco is conditioned by the quantity available
and by the qualities of these quantities available. Preference has not
affected it, at least not for the present. It means that the duty on tobacco
has an insurance value and has no immediate -preferential value. Other-
wise, why should Great Britain buy at 22 pence what she can buy in India
at seven and eight pence? The qualities, of course, differ and, therefore,
unless we can substitute these qualities this preference does not operate.
And then as against Indian seven pence and eight pence tobacco England
was buying ten pence Empire tobacco; and both the quantities are increas-
ing, i.e., both from India at eight pence and from-Empire countries at ten
pence. Wiil the Honourable Member explain how*this happened if India
had more tobacco to export and what effect the preference of 2s. 13d. has

on the expansion of the export of our tobacco? Here again it is a question
purely of market conditions.

Then, again, take carpets and rugs. The figures are given on page 30.
From these figures 1 have calculated the cost per square yard. I give the
figures for the same years, 1985-86, 1986-87 and 1987-88. The Indien
carpet cost 6.3d. per sq. yard in 1936, 6.9d. in the next year and 8.1
in the Inst year; and Belgian carpets cost 8s., 388 and 85 per square yard.
Belgian carpets are mill made snd the duty is 20 per cent. ad valorem.
And if you add this 20 per cent. the cost of Belgian carpets is very much
below the Indian carpets; and there is no question that the preference does
not act between Belgian carpets and Indian carpets. On the other hand,
the uverage cost of carpets from Turkey, Iran and Persia is 17s. per square
yard and 158. per square yard and 19s. per square yard. If you add up the
43x. 1> 63, 6:9 and 8.1 you will get from 11 to 13s. per square yard includ-
ing the duty in the case of Indian carpets. But they have to pay 17s. on
the carpets from Turkey and, therefore, even here I say thmt the difference
between the prices is far higher than the margin of preference allowed and
the preference does not act at sll between carpets from Iran and from
Turkey. This is & question purely of teste and, therefore, in the case of
carpets and rugs between Belgian and Indian carpets it does not work,
because Belgian curpets are too low in price and the preference of 20 per
cent. ad valorem does not in any way help India and it does not apply
between carpets from India and from Iran because the Irun carpels are so
costly that even without this price preference there is no question of com-
petition. They are taken more from choice and taste than on account of
any preference.

8ir, my Honourable friend, Mr. Dow, made much of chrome lecather.
But what are the fucts? I have calculated that in the years 1935, 1936,
1937 and 1938 the prices on Indian calf leather are 8, 6.7, 7.5, and 8.6 pence
per square foot; and the average prices of all the other leather, including
Indian, is 10,10,11 and 12 pence. Similar figures are there for the other
chrome leather. That means to say that Indian chrome leather is bought
by Brituin at prices substantially cheaper than the prices which she pays
for other chrome leather. When we are able to sell this chrome leather
cheaper what is the joke in making so much of this pr_eference? :Wl_ae.ther
the preference will apply when the chrome leather prices go up is in the
womb of the future. Probably it may apply, but at any rate as & matter
for present bargain this chrome leather argument has no substance.
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Mr. H. Dow (Secretary, Commerce Department): Does not the Honour-
able Member see that that merely increased the value of the preference?

Mr. K. Banthanam: No, 8ir. It may be useful when the Indian prices
go up but at present I am contending that they are not operative. The
preference becomes operative only when the prices are comparable within
the margin of preference, if it goes too much above or too much below the
preference it does not operate. That is a fair arithmetical proposition which
I do not think my Honourable friend, Mr. Dow, can afford to question.
And, therefore, I contend that it will not be of value. It may be of value
later but today the preference on chrome leather is not operative. That is
the only contention which I am trying to make.

Sir, I have tried to analyse the four or five trump cards of the Govern-
ment and I have found that in each case though the preference may have
some problematic value in the future they are not operative in the present
and were not operative in the immediate past and so you may judge how
far we can in exchange offer certain preferences on British articles. Will
the Honourable the Commerce Member contend that our preferences to
British motors or British chemicals are of the same nature? Will he con-
tend that if the preference were removed British cars will sell as freely as
American cars? In the case of preferences for British goods they are ex-
clusive and certain; in the case of preferences for Indian articles they are
not exclusive, they are not certain, they are not operative, though they may
be of some benefit in the future.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up.

Mr. K. Santhanam: Sir, I have finished. I hope T have proved that so
far us the principal trump cards of Government are concerned, they are of
no value and, therefore, do not justify India to go out of the way and
restriet her own industries in order to protect competitive industries from
abroad.

Mr. F. E. James (Madras: European): Sir, we had a speech this morn-
ing from an entirely new Sir Homi Mody, a person who had no spirit left
in him—perhaps it is on account of the approach of prohibition in Bombay !
I have never heard him so quite, so devoid of jokes and quips and
cracks. T wondered why, and then I turned up the debates of last vear
and found that the concluding words of his own speech then must have
been haunting him this morning. Let me read what he said.

“8ir, the whole world ia filled with the noise of the tocsina which are vulling the
people to arms and Great Britain is the only sure guarantee of peace .nd siability.
It is unthinkable that in these circumstances (that was a continuation of the Oitra
Agreement) Indin should throw away an economic allinnce whose value has boen
demonstrated from so many points of view."”

No wonder my Honourable friend was uncomfortable—nothing in his
epeech about whisky or flies or even girls! I hope he will recover.

I want to deal with one or two points he made. He first of all presented
the astonishing view, coming from a businessman, that because the Govern-
ment had not accepted or had not been able to obtain all the demands of all
the non-official ndvisers, therefore, the agreement was not satisfactory, He
has been a businessman for many years: he has been an adviser. Does he
not know that an adviser alweys puts his claims as high as possible? Why,
therefore. because the agreement does not satisfy all the claims of the non-
official advisers, should the agreement be called a bad one? Secondly,
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my Honourable friend subjected the textile agreement to an examination
and proceeded to indicute the possibility, which, I suggest, is not only
remote but quite absurd, that the import of textiles from Luncashire would
remain during the three years at a fixed figure of 850 million yards which
would in the three years be subjected to reduced import duties, and that the
offtake of cotton into the United Kingdom fromn India would remain subs-
tontially the same. Does he not realise that the basis of uny trade agree-
ment is the mutual expansion of exports and that Lancashire will endea-
vour to increase her imports into this country and if she succeeds she is
under guarantee to take a larger portion of Indian cotton?

Mr. M. A. Jinnah: There is no guarantee.
Mr. F. E. James: 1 shall come to Mr. Jinnah later.
Mr. M. A. Jinnah: I am only correcting you.

Mr. ¥, E, James: I shall come to that point later.
Mr. M. A, Jinnah: Why not now?

Mr. F. E. James: Then, my Honourable friend spoke of the profits of
the mill industry. As a matter of fact, for one who has been getting one
ger cent, on his capital for scme years, lie has been doing remarkably well.

ut here is a communication from a cotton grower in the Punjab:

“In comparing the position of the agriculturist as compared with the mill indusiry,
for the last two ycars one can say definitely that while the cotton grower is getting
at least Re. 50 a candy less than he was getting two years ago, the price of cloth
has not decrcased by more than six per cent. during this period. This means that in
spite of some rise in the cost of production owing to incrcase of labour custs the

margin of profit for Indian mills for the past two years has been greater than las
been the case for the past 17 ycars.' .

1t is perfectly true as my Honourable friend suggested that the Indian
mills are the best customers of the grower; but it is also true that the
grower is the best customer of the Indian mills and the total consumption
of the Indian mills has not so far exceeded about half the Indian crop, so
that the grower must find some outlet for 50 per cent. of his production.
‘On the other hand he has to pay Rs. 3 for a piece of cloth which, without
the 80 per cent. protection against Japan, would only cost him Rs. 2. The
price of cloth in Indie is regulated by the price of the imported article, so
that the Indian mills have had protection in the past and still have pro-
tection today. Then, my Honourable friend, Sir Homi Mody, said towards
the end of his speech that instead of this agreement he would prefer an
inquiry by a tariff board. Very well. Supposing he got an inquiry by a
tariff board. Drop the agreement and have a tariff inquiry. On the basis
of the import figures today the result of a tariff board inquiry would pro-
bably be a reduction in the duty to 15 per ceut., but that would bring no
benefit to the cotton grower. What the tariff board would recommend would
be the protection of the mill industrv. Where then is the guarantee of any
definite assistance as far as the cotton grower is concerned?

Now, I will turn to my Honourable friend, Mr. Satyamurti, who spoke
yesterday and who indicated that we might let the agreement drop and
see what happens for two or three years. Allow the ordinary economic
forces in the world to operate. Do not have an agreement with the United
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Kingdom: as a matter of fact have a trade agreement with Germany.
Surely, he must realise that you do not have trade agreements  with
Germany. Germany only goes'in for barter agreements and Germany goes
in for agreements only on the basis of her own figures. I understand that
the Indian figures indicate that there is a slight balance of trade in favour
of Germany. On the other hand I am told that German authorities sug-
gest that they cannot place any reliance on Indisn figures and any agree-
ment that may be negotiated inust be on the basis of her own figures, aud
those show, of course, the reverse. Does not my Honourable friend, Mr.
Satyamurti, in his desire to deal with any other country but the United
Kingdom, realise that if Germany did come to uny agreement with this
country, it would be an economic agreement for the purpose of still further
asserting her political power not only in Europe but also in Asiu? In other
words, my Honourable friend, Mr. Satyamurti—and I hope his Madras
constituents will realise this fact—is prepared to throw away valuable
preferences for groundnuts, unmanufactured tobacco, chrome leather,
coir yarn and matting, coffee and tea, raw goat rkins, hides and skins,
for some imaginary benefit which he is going to gain fromn an agreement
with Germany which will never be reached. 1 suggest that that is the
height of political folly. . . .

Bir H. P. Mody: Looks like a United Kingdom-Madras Agreement!

Mr. ¥. E. James: I will deal for a moment with the arguments advnne-
ed by my Honourable friend, Mr. Joshi, namely, that the subordination
from the political point of view of the Indian Government to the British
Government makes it impossible for any fair agreement to be reached
between the two countries. I suggest that in the matter of fiscal arrange-
ments the subordination of Indis to Great Britain is hardly noticesble;
and 1 very much doubt whether even under Purna Swaraj, when my Hon-
ourable friend, Mr. Joshi, will not be nominated to the Federal Legisla-
ture, he will get better terms than have been obtained by the Government
today.

Now, Sir, let us look at the agreement. There are two or three funda-
mental factors that must be admitted by every one whether he ia in favour
of the agreement or against it. First of all, any agreement involves con-
cessions on both sides. Secondly, the purpose of any agreement between
iwo countries in respect of trade is presumably to expand their exports.
Now, as fur as England and India are concerned, it must be remembered
that Lancashire is as much a part of England as Bombay, Ahmedabad
und even Madrag are part of this country. There has been a tendeney for
the textile situation to dominate the whole scene, but I make bold to say
that a1 ngreement without reference to Lancashire would be as useless to
England es an agreement without reference to the cotton districts of the
Punjab and the Central Provinces would be valueless to this country. Let

us take some outstanding factors in connection with the textile agree-
ment,

First of all, there is the very important point made by Sir Bryce Burt
yesterday that there is an enormous increase of potentiul and
actual cotton production throughout the world. Secondly, for
the first time there has been a guaranteed offtake of cotton from this
country by the United Kingdom: and, thirdly, for the first time in the
history of the textile industry of this country imports of piecegoods from
the United Kingdom are practicadly limited to a maximum quota of five

1 pu.
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hundred million yards. Three or four years ago such a figure would have
been regarded as absurd. 1 would like to ask my friend, Sir Homi Mody,
whether it is not a fact,—and I um informed on the highest authority,—
that & few years ago, at the time of the negotiations concerning the first
Indo-Japanese agreement, when there were tripartite negotiations be-
tween Japan, Lancashire and the advisers of the Government of India,
that the textile industry in this country were prepared to consider a quota
for Luncashire, nnt of five hundred million yards, but of eight hundred
million yards. . . .

8ir H. P. Mody: It is not in the public interést to disclose the informa-
tion! '

Mr, F. E. James: As a matter of fact, 8ir, in spﬁ;"g of that, I consulted
the astrologers. and my information is absolutely accurate, and he has
not denied it.

Again, when the textile mission, later on, visited this country the ques-
tion of a quota was seriously discussed as between the textile industry and
the representatives of Lancashire, and figures were actually mentioned. Of
course, in these days there was no question of any guarantee being attach-
ed in regsrd to the offtake of Indian cotton. Still, the textile industry in
this country were quite satisfied with the aasurance which Lancashire
was prepared to give. Now, we have at last got .something further,
namely, u quota on both sides which are related one to the other, snd I
would remind the House that the quota agreed to as far as Lanceshire is
concerned, even at its maximum, is less than ten per cent. of the total
mill produetion in this country and is variable according to the offtake of
cotton. Yet we are asked to believe, in the words of Mr. Akhil Chandra
Datta, that Lancashire is out to destroy the mill industry in this country.
Such exaggerations completely defeat themselves. As far as the cotton
quotas are concerned or the amounts which the United Kingdom guarantees
to take under certain circumstances, it must be remembered that in addi-
tion to this guarantee allied to those circummstances, there is still the
assurance that Lancashire will do all that she can by way of research,
murketing and propaganda to increase further, over and above the figures
mentioned in the agreewent, the offtake of cotton. I would remind the
House once more that in a world in which there is rapidly increasing
production of cotton and in which thiere is a desperate altempt on the part
of many countries to find substitutes, an agreement like that must be of
outstanding value. Let me also remind the House that in comparing the
figures with regard to the import or export trade, it is never wise to take
the figures for one single year. The fact remains that on an average, for a
number of years since the Ottawa sgreement, the annual offtake of Indian
cotton by the United Kingdom has been 415,000 bales, The immediate
guaranteed increase, therefore, on an average for the three yeurs of the
agreement, amounts to nearly 30 per cent, 1f normal economic factors
were allowed to come into play instead of this ngreement, the offtake, again
basing our conclusion on the average, that is the average state of things
before Ottawa, would be in.the region of 150 to 200,000 bales.

It has been suggested to me that this agreement is unfavourable having
regard to the Indo-Japanese Agreement. Let me remind the House that
Japan takes, npart from cotton, no other agricultural products from this
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country. Let me also remind the House that Japan enjoys in this market
favoured-nation treatment, and a large number of manufactured goods are
imported here. Let me also remind the House that Japan today is engaged
upon an enterprise, one of the objects of which is thig,—that within the
new territories of Japan, the new Empire which she is carving out for
herself in Manchuria and China, within those territories she is determined
to establish complete autarchy, and that she is today growing cotton in
Manchuria in order to make herself independent of the Indisn market.
Therefore, anyone who suggests that an agreement of this kind is not
worth some sacrifice on the part of one industry in the country is, to my
mind, blind to the facts of the international situation today.

Then, Sir, there is one other point, and that is, too little attention has
been paid to the fact that the markets of the Colonial Empire are now
open or have been open in special degree to Indian products. In fact, in
the words of one Honourable Member, ‘‘India is beating Lancashire at
her own game'’ not in India, but in the Colonial market, India’'s exports,
to the Colonial Empire, including Ceylon, have steadily risen, since the
preferences have been given under the Ottawa arrangements, and those
preferences aro being substantially continued, from 115 lakhg to 245 lakhs
in three years,—and, I understand, the figures are still rising,—and let me
remind my friend, Sir Homi Mody, that the major portion of that increased
trade relates to cotton yarn and piecegoods. Now, Sir, apart from all these
points, I suggest that it is universally admitted, apart from the arrange-
ments in regard to textiles, that the agreement is favourable to India’s
export trade.

I would now make an appeal to my friend, Mr. Jinnah, and I am glad
to see that on this matter he is with us in the House perhaps imore fre-
quently than has been possible during previous discussions. ] huve on
more than one occasion compared Mr. Jinnah to Grete Garbo, He has, I
may speak quite frankly, the sllure, the inscrutability and the elusiveness
of that great film star. But today I am thinking of him as the old woman
who lived in the shoe who had so many fractious children that she did
not know what to do. Now, Mr. Jinnah on the last oceasion, when we
discussed this mattcr, made one of his usually, fascinating and arresting
speeches in the course of which, speaking,—so to speak, to Grent Britain,
he said: ‘I want arrangements with Great Britain. They must be such
as you and we shall benefit mutually. Let us make the attempt’. I
suggest to Mr. Jinnah that here at last, stripped of the Ottawa complex,
stripped of all the unpleusant features of the Ottawa Agreements, we have
& straight agreement which is mutually beneficial one to the other. Why
is he not prepared to make the attempt? We have moved an amendment
to the original Resolution suggesting that & Committee should be set up
which, with time at its disposal and possibly more knowledge than has
been circulated in connection with the present agreement, should examine
this agreement with reference to its effect upon the agricultural, industriul
and the commercial interests of this country. It is not unlike the amend-
ment of my friend, Mr. Akhil Chandra Datta, although that amendment, 1
understand from Mr. Satyamurti, has certsin technical objections which
would make it impossible for the Congress to support. But I do hope that
my friend, Mr. Jinnah, will see his way to accept our amendment.

Some reference has been made in this House. . .
Mr, President (The Honourable Sir Abdur Rahim): The Honourable

Member's time is up.
E
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My T, E. Inem: 1 am just finishing, Siv. Some suggestipn has been
made in this House that this is the lust ward as far a5 Britan is camcerned.
May I suggest there is no lash word in the matber of trade. This agree-
ment is & beginning, and if Honourable Members will look at Article 15,
they will see that at any time ‘in the event of circumstances arising which,
in the judgment of His Majesty's Government in the United Kingdam or of
the Government of India, as the cage may be, neceasitate s varistion in the
termg of this Agreement, the proposal to yary itg terms shall be the subject
of comsultation between the two Goveraments’. 1 beg the House to tuke
a long view and o wide view. ILooked at from the point of view of any
gingle interest, it is possible to find holes in the Agrpement; but I believe
ﬁr:{nl{ the baiance of this Agreement is overwhelmingly in Indig’s favour,
and 1 gppeal t¢ the House to give it 4 chance. |

Sir Syed Raga Ali: I rise to suy a4 few words on the trade agreement
which is before us, giving expression to my personal views. My Leader,
M;. Jinnah, who will speak later in the day, will make the attitude of
the Party towards this question quite clear. It, however, appears to me
that, if on a careful study of this agreement and the conpected papers
there are any conclusions at which I have agrived in my persanal capaoity,.
there is no veason why I should not lay them before this House in the
course of the debate. Let me mgke quite clear, in the beginning, the fact
with which I believe the House is well acquainted, that Iquwe no interest
in the textile industry of India or the mepufacture of carpets and rugs.
Equally I have no interest in exporting tea or coffee, nor do 1 grow jute
or cothon, an expansion of which industries seems eminently desirable in
the interests of India. Well, 1 consider that these disqualfications ure my
best titls to examine the merits of the trade agreement. I am concernéd
only with the interests of the country as a whole, and' I am not interested
in any particular commodity of export or import.

A claipm has been put forward for the agreement on behali of the
Euyropean Group—and urged in his speech by my Honourable friend, Mz.
Ai,qu?q, yesterday and agsin repeated teday by my Honourable friend,
My Jameg,—that the present trade agreement is overwhelmingly in
Indip’s fayaur. I for aue do not ageee with this view. To me it seems—
ond I thipk I should sy shat guite clearly and plaiply that if this agree-

ent had been entgred inte betwesn o self-goverming Dominiop, fer
i_n_samm_a, ; a af South Africa on the one hand and the United Kingdoya
on the other, the tenms wowld, im my judgment, have beea distinctly more
fayonrable to the Dogpinion pencerned.

M. Frepldant (The Honourable Sir Abdwr Rabim): The Honousable
Meambser -can coutinpe his speach after Lumch.

The Asgembly then adjourned for Lunch till Half Ppst Two of the
Clok. neq a1 J

The Mx Fe-agsamblad #tw-iumh at Hali Pasb Two of the
Clock, Mr. Deputy Preeident (Mr. Akhil Ghandza Datis) in the Chair.

Bir Syed Raza Ali: Sir, I am adraid the chances of a- reasomable con-
sideration of the merits of the trade ggreement are considgrably prejudiced
by the existing position in which India finds herself.” India and Eugland
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ure not on equal footing and, therefore, suspicions legitimately arise in
the case of any settlement arrived at between these two countries. If
Tadfd ‘Had nchieved her political emancipation and an agreement some-
what on the lines on which the present agreement is drawn up came up
for consideration before this House 1 am sure s very different treutment
would be metéd out to it from that which so far as I can see it has
received from this House hitherto.

Well-deserved: tributes have been paid to the Commerce Member for
piloting these negotiations. I for one can certainly say that there is
nothing more any Indian could have done to promote the interests of
India in negotiating this settlement, which the Commerce Member has not
done. I was in Bimla at the time when unofficial advisers of Government
visited Simla. I know what high opinion they had of the work that was
being done by the Commeree Member. In this connection I thittk it wonld
be only fair to acknowledge the value of the work that has been done
by unotticial advisers. These unofticial advisers did thei® best to cxplore
the position carefully and help the Government in pushing forward Tndin's
legitimate claims. At the same time, we should not forget that the main
value and usefulness of unofficial advisers was not so much to propound
propositions which would be accepted by the Government of Indin in tofo;
but the fact of their presence considerably added to the bargaining pgwer
of the Govermmen!, of India. In this effort, 1 hope unofficial advisers 'ﬁu\rq
largely succeeded but I certainly think that the test suggested, namely,
that all the advice that waas given by unofficial advisers should have been
accepted by the Government of India is not a true test. It seems to
me, having listened to the debate very carefully that the merits of the
agreement have been considerably clouded by the fact that the speakers
have arrayed themselves into two, if I may say so, opposing und warring
ecamps. One party seems to take the view as if the be-all and end-all
of India’s economic objective is to promote the interests of the Indian
textile industry. The other section, it seems to me, consists of thase
who are inclined to pav less heed to the oclaims of the Indian textile
industry than in my opinion it deserves. 1 must say that| speaking for
myself, if this agreement consisted of the cotton article onlv and did not
upply to the other imports and exports between Fillla and England, T for
one would not be able to support it. 1f the main objeet of this agreement
was to guarantee he intake of Manchester piecegoods to the cxtent of
860 million yards, 425 million yards and 500 million yards linked with
the export of Indian cotton to Manchester by five lakhs 5.50 lakhs and
site lakbs ‘and: the provisions went no further, I certainly would not ‘be
prapared to give my support to this agreement. But let us see what the
facts are. The cotton article is only one of the provisions embodiéd in
the agreement. There is a large number of other exported urticlgs in
respact of wisich India cerbuinly stands to gain if this angredrent is ritified.
The position of those artieles should nut be disregarded. TPhough the
potton apfiele is an important part of the agreement it should be taken
imbo considération along with other portions of the aegreement and we
should try to see whether the sgreement is on the whole advantageots
b0 .Jndia in reletion te the circumstances to which I reférred ih my speech
eanlisr. . ‘

T woyld just like in passing to ssy a werd or two about certain sbaer
vations that were made by mv Hopouzpble friend, Sir Homi Mady.. New
‘gpeording to Him the cotton industry has not been abia to yield .e.prefit:

' »2
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of more than one per cent. on

the total amount sunk in this. industry.
All I can say about this-

An Honourable Member: Considering the managing agency.

Bir Syed Raza Ali: . . . . is that figures can be made to serve any
purpose. Figures can be exceedingly misleading and if any person is
bent upon utilizing them for any particular purpose, he can certainly
do it. But apart from that I may say that though I am not a business-
-man, if Bir Homi Mody or the Bombay cotton millowners had come to
me years ago and asked me to find an investmenti¥or them in which they
could earn more than one per cent., 1 would have:been in a position to
advise them accordingly. It is a poor compliment to'the business acumen
and ability of the Bombay industrialists to confess that they have gained

no more than ome per cent. If so, how is it that the industry has been
going on?

Mr. Deputly President (Mr. Akhil Chandra Datta): The Honourable
Member has two minutes more.

Sir Syed Raza Ali: Sir, the position today is that Congress Govern-
ments in various Provinces have brought forward legislation which aims at
confiscating landlords’ rights. That legislation is sought to be justified
on the ground that thuse Governments should do all they can to promote
the greatest good of the greatest number. Now, is it not true that
there is only a limnited number of people engaged in cotton industry as
against the very large number of people that stand to benefit by the export
of goods like jute manufactures, linseed, groundnuts, tobaceo unmanu-
factured, woollen carpets, cotton yarns, chrome leather, coir mats and
matting, etc.? Sir, on this question we should take the balance of

advarnitages into consideration and decide whether, on the whole, such
balance is in our favour.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member's time is up.

. 8ir Byed Raza All: T will bring my remsrks to acloge by saying only
this much that this is not an agreement over which we should throw ap
our hats in joy but certainly it is an infinitely better agreement than the

Ottawa Agrcement and, on the whole, it does prcmote the interests of
Todia.

The Honourable Sir Thomag Stewart (Member for Railways and Com-
munica.ions): Sir, my participation in this debate will be confined entirely
to the consideration of one gquestion and one question only, and that is
the nature and extent of the sacrifice which the textile industry would
be called upon to bear, should this sgreement be:put into operation. It
may be asked~—'‘What are the credentials of the Communications Member
of the Government of India in talking on a technical subject of this scet'?
Well, Sir, I may say that a good deal of the history of the protection to
the votton textile industry in India is my own cfficial history. From the
tierie of the Noyce inquiry in 1926 by far the greatest part of my time
bas beenr taken up by consideration of the textile problem in India. At
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this stage 1 should like to meet the type of criticism that my friend, Sir
Homi Mody, launched against miy Honourable colleague, the Finance
Member. He did not seek to destroy Sir James Grigg's arguments by any
ratiocinative process; he simply said, ‘‘rubbish’’, ‘‘bunkum’, ‘‘he knows
nothing about it"". Now, if Bir Homi Mody used that argument against
me and said that I was misinformed, I would not dispute it but I would
remind him that a great deal of my information came from him and from
his friends. There iz one characteristic of the textile industry in this
country—a characteristic which has manifested itself on this occasion as
cn every occasion when its interests were affected. It is extremely vocal.
It comes before the public with a very capacious beggar's bowl. 1 am
indebted to my Honourable friend, Mr. B. Das, for that phrase. It has
also another characteristic. It is singularly ungracious in its appreciation
of benefits received. I may illustrate the grudging nature of its thanks by
recalling a story that was told on the floor of this House by Sir Homi
Mody some years ago. The occasion was the closing stages of the debate
on the Cotton Protection Bill, 1984. That Bill, as everyone knows, con-
ferred on the cotton industry very considerable advantages. But Sir Homi
Mody, talking for the industry, was most grudging in his acceptance of
these benefits. Associating himself with the industry, he compared himself
to the wife of a foreign diplomat stationed in Turkey and who on return
to her own country was awarded the Order of Chastity of the Fifth Class.
Sitting in the Official Box I thought to myself then that there must be
something wrong about this. Obviously, Sir Homi Mody had not gone
high enough, so far as class was concerned but what astonished me more
than anything else was that he could possibly have been admitted to
the Order of Chastity. Sir Homi Mody and his friends may think this
is a rather severe indictment of the attitude that the industry has adopted
but I do say, and 1 make a definite accusation, that they have always
over-stated their case; and I do not think Sir Homi Mody this morning
said anything that would destroy the validity of that proposition. As one
example, if we refer to the 1986 Tariff Board Report, under item 26
of the summary of the findings of the Board, we find the rather astonish-
ing claim put forward by both Bombay and Ahmedabad that the amount
of protection necessary against the United Kingdom is fifty per cent.
ad valorem. '

An Honourable Member: Fifty per cent.?

The Honourable 8ir Thomas Stewart: Yes, read it. It is a preposterous
claim; I do not think they really meant it buy in any case I think Honour-
able Members should take with caution . . . ,

An Honourable Member: Fifty per cent.?

The Homourable Sir Thomas Stewart: Yes 52 from Bombay and 48 from
Ahmedabad.

Mr. Bhulabhai J. Desai  (Bownbay Northern Division: Non-Muham-
madan Rural): Don’t you have a protection of 110 per cent.?

The Honourable 8ir Thomag Stewart: I am talking facts. In any case
I think that the claims made on behalf of the industry should be tl‘ellltﬂd
with caution, if not with suspicion. In attempting to assess the sacrifice
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which is being asked from this industry, I do not propose to follow' ttie
Jraditional method that has been adopted by successive Tariff Boar@s--1
Zean the method of proceeding to the determination of a fair sefing :
40 one like myself who has dealt with u very large number of Tarif Board

eports that process assumes a certain amount of unreality and I Wwould
rather adopt the inductive method, the historioal method, ‘and ‘errdeavont
to show by a recitation of facts—not by any academic or theoretioal ‘pro-

cesses—what has been the progress of the industry since it was grahted
protection in 1930. '

8ir H. . Mody: This method was laid down il} the Indo-British Trade
-Agreerment.

. The Honourable Sir Thomas Stewart: -1t may be so dr it may not. “The
toxtile industry was first granted protection in 1980. I‘arh not forgetting,
of course, the protection that was given in 1926, but the textile industry
(proper) waz given protection in 1980 when the level of duty whs éleven
per cent. At that time, as we all know, the mennce of Japanese competi-
tion was becoming severe. Tt was very severe indeed. But what wis
the pressure from Lancashire? T may be allowed to quote a contemporary

opinion and the -authority is no less than Mr. Ghansham Das Rirla.

_in fbhgd course' of ‘he debate on the Tndian Textile Protection Bill of 1930,
e said:

“I hold no brief for Bombay. 1 have got no intersst in the Bombay mill industyy.
Bul ¥mowing as T do semething of mill management in Caleaita and in Boibay as Wwe
I have not the slightest hestitation in saying that Bombay managervent is as conipete:dt
gr incompetent as any other mansageiment in the world. 1f so, according to tay friemd

diwan Chaman Lal, Bombay has been able to oust Lancashire in the cotion tra
‘dring the past few years. (Remember the duty us 11 per cent.). Surely, it copld
nét be due to their inefficiency. I should be proud of the fact that at present of the
total Indian production of cotton goods, Bombay’s share is nearly 50 per cent. nrd
surely it does not reflect on their inefficiency. ¥f in spite of the very hostile polivy of
the Goverument lowards the indigenous industry, Bowbay has been abla to captare
srich a large part of the cotton trade, it is o matter, Bir, of which we should all be
proed and 1 would be very sorry if my friend Diwan Chaman Lal did not feel so.”
Now, T do not wigh to stress the importance of that statement as I am
sure the gentleman in question made it in an unguarded moment but T do
believe, nnd 1 do claim, that it is evident that in the year 1080, when
the revenue duty was eleven per cent., Mr. G. D. Birla was prepared to
admit tlut Bombay could compete on level termus with Lancasbire. . Mr.
Bifla was not talking of the Indian textile industry as a \‘t-'hol'e : he_wap
talking of that particular section that had been severely criticised on
various grounds by the Tariff Board of 1926.

Tet me start my survey from 1980, the period at which Mr. Birla
thought the Bombay industry could compete on level terms with Lanca-
ghire. Let us trace the historv of duties from shen. Jum J880 the duty
was raised from eleven per cent. ad valorem tc 15 per cent. In the mext
vear, the industry got an unenrned increment. In fact, it got two un-
earned increments. First of all, in the Finance Bill the duty 'w;:s ragsed,
by reason of financial stringency, from 15 per cent. to 20 per cent. I am
t&lking entirely of the dtties vis-t-tise Lancashite. And, then, half way
through the vear there was the 25 per cent. surcharge and within 18 months
of first getting protection, the cotton mduestry fouwd itwel with tén per
conb. movre protection than it had bargeined dor in 1080. The ties ‘con-
titrmed on that level wmiil 1086 when, as the resiilt &f the réport of Whe
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Murray Tariff Board, the duty on all piecegoods other than prints wae
reduced to BO per cent,; prints continued to be assessable at 25. Now,
what was the effect of these duties? First of all, let us ask, what hap-
pened in regard to imports from the United Kingdom? 1 am not going
back to pre-war times when impcrts were in the nature of astronomic
fifures like 8,000 million yards. But immediately before 1930 imports from
the United Kingdom were something like 1,250 million yards and in the
period between 1980 and today or rather up to 1937-88 they have fallen
to 266 million yards and in the present year which is coming to a close
they wifl probably be considerably less, something in the nature of 200
million yards. There has not, I admit, been a steady uniform downfall.
There have been fluctuations from year to year, but thers is no doubt in
the world that there is very definitely a downward trend and that down-
ward trend has been the more marked since the reduction of duties in
1986. The most striking fall has been after the reduction of the duties
as o result of the Murray Tariff Board report. But, it may be said
that the United Kingdom have been losing to Japan. Now, that is a
possibility, but, we know that the Juponese menace was more or less
killed in 1984, and if that were a good argument one would expect to see
that the Indian industry itself had been affected, not perhupe in the same
measure but, certrinly, in a parallel measure to the United Kingdom
industry had it been a case of Japanese competition. But what actually
has happened in India? In 1984 there were in India and Burma 848
téxtile mills. In 1987 there were in India alone 870 mills plus 48 in the
course of construction. Spindles had increased by eight per cent. and
looms by ten per eent., but that means nothing at all. The important
fact is this that whereas in 1930 the produclion of the Indian mills was
2,500 million vards, in 1987-88 the figure has risen to 4,085 million yards.
More than that. If we look at the figures of exports from India, what
do we find? In India thev have beem working behind a tarift wall. Tf
they go outside, they do not get that shelter. But what has happened
‘between 1980 and 1937? The exports of Indian piecegoods meeting Lan-
-vashire textile on level terms have increased by 150 per cent! What
-@eductions ean one draw from these facts? One deductioh is, 1 think,
thit Lancashire piecegoods have more or less heen raxed cut of existence
in India. The second is, that India is on the point of competing on level
terms with T.ancashire in whatever matket it be. The third deduction is—
and it was really admitted by Sir Homi Modv this morning—that no matter
what reduction you may give to Lancashire in duty, the prospects of
‘working Wp—not to the maximum figure, nor even to the mediuin figure.
~hbut to' the basic fgire, are distinetly remote. '

8ir 2. ®. M6Ay: T did nob say that.

The Honourable Sir Thomas Stewart: 8ir Homi Modv savs he did not
sav that, but this morning he carefully refrained from making
any suggestion that these figures would be reached. Of course,
T expected to be faced with the arguigent that the consolidiited halance-
sheet of the Indian mills shows that our protection is whollv inadequate.
“That %#g an argnment that was put up to the 1928 Tariff Bodrd and also
4o the 1932 Board. Theére is a saying. Sir, that he who would sup #ith
the devil needs a long gpoon and T feel that both the 1928 Tarift Bodrd and
the Tatitt Bodrd of 1982 were rot supplied with a long enough impleément.

3 pm.
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But in 1988 the case was different. We had in charge of the Tariff
Board some one who had great commercial experience; and what did he
say about the consolidated balance-sheets:

““The foregeing results indicate the difficulties in the way of the Board reaching
s fair estimation of the profit earning capacity not merely of mills in large centaes.
like Bombay and Ahmedabad but of mills in other parts of India. While the published
results of cotton mill companies whose figures appear in the columns of the financial
press support the contention that many concerns are paying little or no dividends om-
ordin capital, the proportion that paid up capital bears to the amount invaated in
the industry in the shape of fixed capital expenditure and working. capital in many
cares is relatively so small that the Board does not feel justified in accepting the
rates or indeed the actual payment or non-payment of dividends on ordmary eapital
as & guide to the efficiency or otherwise of the existing duties on imported goods.™

To a layman like myself there is something mysterious about this
industry that is always accumulating losses on paper and yet goes on
frantically increasing its production. I do not want to revive the old
story as to who is ‘‘getting away with the hoodle”, but somebody is. I
feel from the figures I have quoted which show that within a very com-
paratively short space of time this indigenous industry has made so rapid
progress,—the only conclusion that I can draw is that protection which has.
been afforded has been, T am inclined to say, absurdly high. Of course I
may be reminded that I have not taken into account the existence of the
cotton duty. T reply to that charge with a counter-charge. It has been
assumed by the opponents of the cotton duty that thic duty vaust in-
evitably be borne by the millowner in India. Now, 8ir, so far as I am
aware, there is, at the present moment, an excess of supply over demand
as regards cotton in world markets and if that is so, surely the incidence
of the tax will fall on the grower. Surely there is competition between
America, Egyvpt and Uganda for the sale of long staple cotton to India.
I hope, I am not too suspicious, but I have wondered in my own mind
whether some of this agitation against cotton duty may not be due to the
fact that Dr. Jekyll in Uganda is selling to Mr, Hyde in. Ahmedabad,
debiting of course the commission to Messrs. Jekyll and Hvde, Limited, s
public company. In conclusion, I would only eav this though there is &
very great deal more that might be said. I just want to recall to the
House the legend of English histary that when Mary Tudar, Queen of
England, lost her last possession in France, she said ‘‘when I die you
will find engraved on my heart the word ‘Calais’ '’. What would be the
corresponding inscription on ‘the heart of my Honourable friend, Prof.
Ranga? It would not be Burnley in Lancashire, for. that is not the place:
that is worrying him and his friends, the spinners of the cottage indus'ry.
On Prof. Ranga’s heart you will find the inscription ‘“Madura’’. When we-
turn to my Honourable friend, Sir H. P, Mody, what do you think will be
the inscription on his heart? Not Lanchasire or Manchester or Black-
burn, not even Osaka; it will be “Ahmedabad’’. '

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sir, I
rise to speak because I do not desire to give a silent vote on a question,
which is of vital importance to the City I represent, and the Province I
come from. Now, Bir, since the time at mv disposal is very limited, I
propose to tﬂunge into the question straightaway. What is the main
feature of this agreement? I think it will he admitted thut the maim
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feature of this agreement is the encouragement of the import of manu-
factured goods which are already being manufactured in this country.
That is the main feature of the Agreement. Now, Sir, there are many
Trade Agreements in the world which are established facts. 1 would like
some Honourable Members to point out to me a Trade Agreement made
by a country to encourage the import of manufactured goods into its own
country, when that country itself was to meet severe competition from
other countries in that very manufactured article. 1 would like my Hon-
ourable friend, Sir Thomas Btewart, as the Member of the Government
on behalf of England, and my Honourable friend, Mr. James, as his
adviser to put themselves in the place of India, and negotiate a Trade
Agreement with another country, telling them *‘bring your manufactured
goods into our country, which we are ourselves manufacturing. We are
here to welcome the entry of such goods”. Will that be the attitude of
Sir Thomas Stewart or Mr. Jumes? This is a wrong principle. I am all
in favour of & Trade Agreement, and specially in favour of a Trade Agree-
ment with the United Kingdom. But we must judge this Trade Agree-
ment to a certain extent on its merits, and we cannot for A moment admit
that our Government should advocate this principle that I have enunciat-

ed.

The next point is, 1f these manufactured goods are coming intc our
country, whose goods are they going to displace? 1 contend that they
are going to displace the goods manufactured in this country. I contend
that due to the development of the industry of which we are so proud
and which my Honourable friend, Sir Thomag Stewart, treated with a
certain amount of contempt, has helped to displace Lancashire. I admit
that. Is that not a laudable object? Is that not the object which the-
Government were out to encourage? Was not that the object which the
Tariff Board recommended? Wns not that the very object which every
section of the House said should be accomplished? When it is accom-
plished, when we have displaced the goods imported into this country, we-
are told that we have taken undue advantage of the recommendations of
the Tariff Board. Sir Thomas Stewart said that the Mill industry over-
stated its case. Well, it stated its case before a tribunal set up by Gov-
ernment, and it wes that tribunal that recommended the present 20 per:
cent. and the present 25 per cent. duty on prints, and Government accept-
ed it. Then the only conclusion one can draw from this statement, that
the case was overdrawn, is that the Tariff Board they appointed was so-
weak as to be hoodwinked by the Mill industry, and the Government and
this House was also hoodwinked by the Mill industry. How can there be
an overstatement of facts when the present duty was based on a Tariff’
Board report?

Now, Bir, if, as I contend, the low figures of imports from Lancashire:
are due to the replacement by this country of Lancashire gonds, then it
comes to this, that history is repeating itself; that because this country is
becoming industrialised and is competing with other countries in its own
market and in its own home, we are to be penalised. And I would remind’
this House of the sad history of the Textile industry in India. I would
remind them of a time when we had an Excise duty thrust upon us by a
pistol levelled at the head of the Secretary of Btate for India by the repre-
sentatives of Lancashire of those days. whose successors were discussing
‘this question with my Honourable friend, S8ir Muhammad Zafrullah Khan,
And that Excise duty was put upon our goods because we began to turn-
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out cloth in ouf mills; and # was done with the objeet of stopping the fur-
ther development of the Mill industry in India. Those days have passed
but the Mill industry did not eseape so easily; and notwithstanding every
éffort made in the past to hinder the growth of this industry, that industry
flourished because the home of the Textile industry is India, and 1t existed
in this country centuries before it went to I.ancashire. Then the tide
turned and India began to realise the importance of the Industry whieh
supplies cloth to its teeming millions and which was imported in the oid
days, Indin realised its importance and honestly amd genuinely helped
the industry to develop: and the aid given to the industry since 1980 has
resulted,—and the figures were quoted by Sir Thomas Stewart,—in a great
development in the finer counts which has replaced the Laneashire goods.
And because that has happened we are told today thdt a displacement
should again take place, and everv encouragement should now be given
to the imported article to displace the home manufdctured. articles. That,
Bir, is the main feature of this agreement. And coming as 1 do from
Bombay and the Bombay Presidency, which has been the home and the
founder of this modern industry of weaving, naturally, I have got to
examine this agreement from that point of view. I am ready to admit
that the other parts of the agreement are satisfuctory; it needed not the
pleadings of three Government officinls as to the good features of the other
parts. Thev were evident upon examination. But it was left to Sir
Thomas Stewart to deal with the most important feature. Now, Bir, that
we have displaced within the last two or three years I.ancashire's goods
is quite evident from a few figures. In 19388 Lancashire imported here 834
million yards; in 1987-88 it went down to 287 million vards; and in the
present vear it has dwindled within the last ten months to 168 millien
vards. There is no doubt that it is a wery big drop and this clase of
cloth is not heing consumed by the masses. It is consumed by the middle
olasses; and, therefore, T contend that consumption has not gone down,
but displacement has taken place, and we are ready to admit it and
proud to sdmit, '

Now, the other point is, that the great compensation that the country
will teceive for any hardship that the Industry may suffer is that Lanca-
shire will take our cotton. The figures I have got before me are that in
1986 Lancashire took without any agreement 579,000 bales of cottom, in
1937 it took 621,000 bales of cotton, and in 1988 it took 386,000 bales of
cvotton. Under the agreement the minimum they dre to take is less
than the figures of 1986-37, and the mdximum may rise to 750,000, i.e.,
the maximum is little more than the maximum of 1986 and 1987. Are
they going to take such a large quantity of cotton or is there amy prospeat
of their taking such a large quantity of cotton that this infliction shonld
be brought upon one of the main industries of this country? Who are
the best clients of the cotton growers? Undoubtedly India herrelf. Out

of 5% million bales Tndia consumes three million and 200,000 bales her-
self. '

BSeth Hsfi Bir Abdools Hatfeos (Sind: Muhsmmadan Rural): If 1 am
mot mistaken, you are consuming 22 lakhs of bales,

Sir Oowasji Jehamgir: The cotton consumed i three millien and
800,000, out of whieh T day abhout 550,000 hrles was impdrted last year and
‘thg rest was Indian cottén. T contewd shat India is the best custémar of
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Indian cotton. I contend that had it not been for this industry, cotton
would never have been grown to this extent, and 1 contend that by displac-
ing, by any method, Indian manufactured goods you will lower the eapucity
and the ability of Indian mills fo buy more Indian cotton. You are getting
an offer-of 150,000 bales more to be shipped to England,—3} per cent of the
wholé production,—while the Indian milis take more than 50 per cent. Sir,
personally 1 think that everything should be done to encourage Indian
consumption of Indinn cotton, and so far as 1 am aware, 1 believe it is the
desire and the ambition of the Industrialists to use as much Indian cotton
as they possibly ean. They are unly waiting for the supply. You put for-
ward the supply and I feel confident that the industry will take it. But
that is not the worst aspect of the case. The worst aspect of the cuse is
that this whole sgreement has been prejudged and prejudiced by a feature
of the budget. Government knew very well that this agreement was coming
bhefore us sud by one stroke of the pen, before this ngreement came up
before this House, they increased the protection by four per cent. by means
of a revenue duty, increasing that protection to six or eight per cent. alto-
gather. 1 consider it monstrous, that in the face of this agreement that was
4o be placed before us for coneideration,—and which was a difficult pill to
swallow for some parts of this House, Government should have gone and
instead of couting it with silver, coated it with poison. 1If any effort was
required before this agreement came up before this House, it was an attempt
to make it more acceptable ; but the whole of the Government of India went
out of their way to make the effect of this agreement much worse than it
actually is. Naturally, they will find that the public in eertain parts of
India at any rate are against them. Nol content with giving Lancashire
what they wanted, they of their own aecord give them four per cent. more
under the guise of a revenue duty. 1 call that, in very moderate language,
a monstrous act of injustice; and I go further and say that if this agree-
ment ‘turns out to be unacceptable, the responsibility will be on the
shoulders of those who made it much worse than Lancashire wanted or
demanded and who did it before thie agreement came before this Honour-
able House for consideration. The responsibility for its rejection, if it is
rejecsed, will be on the shoulders of my Honourable friends. I am sorty to
have to speak in such strong terms, just before my Honourable friend, the
Finance Member, leaves India . . . . . .

‘Mr. Deputy Présidefit (Mr. Akhil Chandra Datta): The Honourable
Member lins got one minute more.

~ Sir Qowasji Jehangit: He can convey to his friends in England this,
that we are not against Lancashive, we are not against England; we are out
for justice to Indian industrialiste, and We strongly resent being made to
suffer even more than Lancashire demanded, at the hands of our so-called
Members of Government,

Mr. Bbhulabhai J. Desai: Mr. Deputy President, this is the second tiine
in the life of this Assembly when | beli¢ve the vote of this House would,
in all honour, be accepted by the Government even though they may be
otherwise irresponsible, and it is for that reason more than any other that
1 feel it my duby to place the considerations which ought to weigh with
the House, in order to judge whether the proposed sgreement has that
material . advantage for India or sny section of the Indian population as is
claimed for it; and I propose not to spend time aver criticisme which 1
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might otherwise have offered, of the manner in which either Mr. Dow or any
of his friends, who ought to have known better, who are nfter a__ll the
servants of the Indian taxpayer, than to talk in the manner and in the
language in which they did. But I leave it to their, sense of honour and
propriety as to how they should talk. I will only say this that if our books
have something written upon them, their books are black enough on which
nothing can be written: so that that kind of language really does not help.

Coming to the motion before the House and the amendments which
have been moved, it is necessary to state categorically the pros and cons of
those issues. I will first deal, with deference, with the two motions that
are before the House, for the sppointment of a committee, one moved, Sir,
by vou and the other moved by my Honourable friend, Mr. Aikman. To
my mind, inasmuch as I feel that any delay in this matter, any dilatory
motion of this kind, is not likely to do us any good, I venture to appeal to
my friends not to press either of those two motions; and in order that they
may exactly understand why 1 say so, I put two important considerations
before them. My Honourable friends are aware that it is nearly three years
since the notice of the termination of the Ottawa Agreement, so far as the
Resolution of this House was concerned, was intended to be given. 1 am
not charging anybody in this particular respect except that it seems to be
the method of negotiations of the United Kingdom with us that in every
matter, in the language of one of their own celebrated authors, they always
delay in the hope that something may turn up. It took them nine years for
the purpose of a constitution and it has taken them three years before they
bring this agreement before us; and, therefore, remember that anybody
who delays a decision in this matter is not doing any good from the point
of view of our country. Remember also this, that article 16 of the present
agreement, in substance, is the one into which you will play and practically
land yourself to the establishment of this agreement even if you do not so.
intend it. Article 16, among other things, says:

‘‘Pending the coming into force of the present agreement, the two Governments will
apply its provisions as far as may be possible.”

Under the guise of negotiations for three years we went on with the
burdens of the Ottawa Agreement, and under the guise, assuming this
motion is passed, 1 do not know how much longer it will take, then it wilk
be up to us, having the agreement foisted upon us, to make a second effort
to reject it, which 1 think would be a very sorry figure indeed. I, therefore,
do appeal to my Honourable friends that this is one of those issues on which
we can take a decision without much difficulty, whichever way they may
be inclined. I am one of those who rather believe that a decision taken is
infinitely better than u decision postponed which does no good; and it is in
that spirit of humble deference that I do put it to my Honourable friends—
those who support either of these two amendments—that they should not
be pressed, whatever may be the result of the issue in so far as the direct
vote asked by my Honourable friend, Sir Zafrullah Khan. B8ir Zafrullah
Khan has moved the motion that the House do approve of the agreement
which is now before us. An answer in the negative to that, as every busi-
nessman understands, does not mean an end of all possible negotiations in
life. After all, what are you going to get, assuming you get a committee ?
You will probably sit down und resolve that something better might be done
or might have been done. It only means a counter-offer by you which it is
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up to the United Kingdom to refuse or to accept or to make another counter-
offer. Even assuming that there was anything in it, supposing there was
any substance in it, are you nof defeatipg that very object by the motion
that you are making? A person comes to you and says ‘‘I.offer you so
much for your property’’. Rejection of that I have never understood to
mean '‘No, no, let me sit down with my engineer and begin to consider."’
There is no point in doing that. So far us we are concerned, up to a point
on the terms which they are offering, you are in a position to judge. Why
not then judge it? 1, therefore. ask those Members of the House who think
that there is anything to be gained by the process of delay—they ure very
much mistaken. According to our political experience in this country
.during, at all events, the last twenty years that I know of, they seem ta
have a staying power, hoping something will turn up from which they might
get some advantage. But we, on our side, cannot possibly assist in such a
process. So far as the amendinents are concerned, therefore, I do again
appeal to my Honourable friends not to press either of them.

Coming to the terms of the agrcement itself, it is my desire to occupy
the time of the House as little as possible, but without omitting any of the
features which have been the subject of elucidation either on this side or
the other side of the House. And in doing so, to the extent to which I
can and my time permits, I will give figures; as to the rest, I will make a
statement ns to thé results of these figures which it is open to my friends
opposite or to my friends here to check in due course. The position, as I
see it. Sir, is this, We start with one fact. and that is, according to my
friends oppusite, s« large number of the preferences which were claimed
and given under Ottawa have been given up. Is it not the most eloquent
testimony, if ever testimony were needed, that that Agreement at all
even s gave away too much? It requires only common sense to judge that
if that Agreement had not been foisted upon us, during the last three years,
the advantages gained would not have been at least as great as they have
been, but let that alone. That is the gravamen of this Agreement, and,
naturally, thervefore, my friend who moved the motion concentrated the best
of his time, and quite rightly too, on what he called the cotton cum textile
part of the Agreement. That is the briefest way which one can describe that
part of the Agreement. He realised that, in so far as the other parts of the
Agreement were concerned, it was quite unnecessary to analyse it except to
the extent to which he did. Of course he had his other friends to follow
other parts of his speech. But he naturally stressed, and quite rightly too,
because he was at pains to point out that we were not losing much, though
I do not know whether we are actually gaining by, what 1 may call, the
cotton cum textile part of this Agreement, Therefore, 1 would not detain
the House except to point out shortly how the situation is actually con-
cerned, n regard to what I may call the manufactured products of Great
Britain getting preference here against the raw products, including chrome
leather, which gets preference in England either by way of insurance or by
way of, what is culled, unscheduled preference, and I may be pardoned for
pointing out this, that there are considerations which should weigh with
every Government and every economist in a matter of this kind. The most
important circumnstances which have got to be remembered in judging an
Agreement of this kind, in so far as Indin and England are concerned, let
alone the rest of the world, are, first, that the United Kingdom is a manu-
facturing country, and that, therefore, they have ‘necessarily to find raw
materials. There is an immense advantage in so far as any manufacturing
oountry is concerned in finding raw materials ready at hand, and there is
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hardly any men in this House or any woman for that matter who can ques-
tion the utter necessity for any manufacturing ‘country to find two tHings :
first, a place from which to buy raw materials,—therefore, there is no favour
done by buying your raw materials, and, secondly, if possible, to find a
market for manufactured products, the advantage in either case being in
favour of the manufacturing country. If it were not so,—my friends are
sware, they are most painfully uware, that only a few days ago, why were
they fretting,—n little nore serious term can be applied which 1 do not
like,—over the possibility of an Agreement between (ermany and Rumania ?-
They said ‘Oh, Germany is going to barter her manufactured products for
the raw materinls of Rumania’. What was the danger about it? The
principle was right. The idea was always there. The whole point or sub-
stance of the matter is this. It is perfectly useless for a manufacturing
country to come and tell me **Oh, yes, I will buy all your raw materials.
und you give me credit for your finished products as far as you can”.

Then, Sir, the next point which I want the House to remember, und it.
ig very important, is this, that in co far as India is concerned, there is some
40 crores worth Home charges. In other words, they call us u debsor
eountry, it is an economic term used for that purpose, that does not matter.
An equivalent of that in goods is, what is the preference in this Agreement?
Let us take the actual figures as they stand. The figures for which India
has preference, either by what they call unacheduled or scheduled, the whole-
of them total about 41 crores. Omitting tea, which is 21, you leave about
<1 only. In so far as, therefore, they allow an inflow into their country of
sufficient material, in order that they may be paid their debts, I would like:
%o know what is the merit in this trangetian? All that they do js, *‘Yes,
49 crores are the invisible services, most of them are invisible, and g part of
them visible''; but for that they huve got to recover the 40 crores, and,
thegefore, to the extent to which they say we will facilitate your sending
the raw iaterials to the extent of 40 crores, 1 like to know what is the
value of this sdvantpge, notwithstanding the three great experts sitting:
behind the Honourable Member. I ventuze to think that they entirely mis-
took their vocation. So far as Sir Bryee Bawt is concerned, he may be very
good, in so far as produping a better and a more suitable quality of agricul-
tural products, but to bring him as an expert to tell us what is econdmically
gaod for aur benefit is indeed the height of what I would consider imposi-
fion. In so fap as the other friends are concerned, I dare say they said,
lest we should neglegt the other advantages which a trade with the Colanies.
ungd others will do, well, it is a good exercise, hut 1 must confess that the
broader considerntions Jead me to thiak and tell the House that there is no
werib whatever in what is accarded to us in this Agpeesnent. 1 will give you
one illystrtion to show what it is. Aswong the produats, 41 crores,—1 wm
omitting tea,—that leaves apothar 31,—take goat and sheep skins, paxti-
cularly the untanned, of which a great deal wus made. Here ore the
figures, and the House cun look at the advantage. We are told,—'You see
the advantage of Ottawa’. Yes, it is easy to say that, because you need not
laok at the rest of the picture for your own purposes. The exparts of ludia
of goat skins from the years 1932 to 1088 clearly show that they were
antirely due to the dipprovernent in the world tmse.; it had nathing to do
with Ottawa at all. The United Kingdam took, s0 fw us Indis was can-
cepaed, 49, 77, 89, 71, 78 and 95. What wus. siressed was. thab we have in;
creased from 49 1o 8p, bwh you will pasily see fuews the United aiates figures
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they ure 86, 151, 106, 167, 149, 157. And if 1 had the time, I could show
to my friends that there are two or three countries of very trivial import-
ance, Austgslis and Netherland,—and Australia has gone from 7 to 19.
Therefore, my friends cannot luy this flubleving unction to thepselves and
say that to the extent to which wherever there has been an increase, it has
been due to Ottawa. My friends must remembey that half-hearted exsauni-
ngdion in matters of this kind camnot possibly blind us to the truth of the
sitpyation. The truth of the situation is this, that, in so far as our trude in
any of the raw materials has incressed, it has been largely dye to the
growth of the world trade in those articles, and it hns nothing to do with
the preferences we have got in Ottawa. But, as against that, what do you
see if you quly examine the other side? In the T} crores,—it does not matter
which, for the purposes of this figure I was calculating just now,—I find
that in so far as motor curs, motor cycles and buses arc concerned, they have
got n preference us against the rest of the world in urticles of some five
crores, tsking motor cars, motor cycles and parts and mechanically pro-
pelled vehicles, an industry i which it is obvious they are behind hand with
the Uniled States of America, and, therefore, they need all this preference.
Bo that it is no use trying to delude us saying we have got preferences on
126, 108 or 105 articles. That sort of thing is & joke. The fact is this that
out of the 141 erores,—31 do not matter because it is ten, world quota, and
as to the rest, if we have grown at all, it is because the world trade has
grown. On the other side, we have, what I venture to call, a politically
subordinate Governmens, treating and negotiating with a politically superior
Government. That is really the truth of thie matter, but if the mutter rested
there, the advantages, so far as I can see, were stild on the side of Britain,
but they were not prepared to be content with that position.

‘Three months after the negotiations and as soon as the question began
to be rajsed, Lancashire came in with a de?ut_ation, ‘“What about our
claims? Let ys examine the sifuation there”, as my Honourable friend,
Sir Thomag Stewart, said. That situation is already known to everybody.
My Honoursble friend, Sir James Gr%, did say, and I am glad he did
say it, that there was a time wheg 8,000 million' yards were imported into
India by the United Kingdom. It is equally true to say that this year 200
million yards, becguse 170 million yards for ten months works out tp
something like royghty 200 million yards for the whole year, or take it at
even 250 miflion yards, it doeg not miake 'fﬁav difference 4o the point I am
mpking: Moy I-ask theé House sndf my Hensuruble friends, i}'-,grcu come
and otcupy my house completely apd manage to get hold of nme rooms
out of ten, is 1t ap srgument that any honest man can advance, ‘‘Oh, up
to now T have occupied nine rooms. ~ You might leave at least one more
room,’’ heaatse, ta_l!fing in popular language, that is all that Lancashire’s.
demand comes to. Says ''Yes, we im])ort'e& 8,000 million yards. Now,
that you have recovered your own, why should you recover' your own?"
Imugine a plea, put in that blatant or naked form,—nobody would have
had the temerity to come to any man and spy, ‘““So long I have got it and I
must keep it.”" What T wotld have expected the Government of India to-
do'in the ¢ase of Lancaghire is to gay, "V atever may be your position or
inflyence in the parliament, thet does not concern us. What concerns us
most i at least to recover our own hof@". It is no use my Honourable
friend coming and covering it yp all, by saying, ‘'Oh, yes. It ig to the
enterprise ‘and s’lﬁ'i’l’l‘ and courage of $hese dur men that they have recovered
the Tost ground.” "s‘hg&'d they not keep it? If 1y Ho_no?n,b!ﬂ
friend says that the country ought to ba obliged for the protection that was
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given, I consider it no merit at all, for the simple reason that if a country
protects  its own industry and, thereby, the industry grows, certainly for
the State or the Government to tell us that it is a favour that it has con-
ferred upon us—I think tha; is the height of impudence. If 1 recover
my own, under a protection which I think ] need and which their own
appointed Committee said they need,—and what did they say? I remem-
ber the very first debate in which my Honourable friend, Mr. Jinnah, and
I took part, during the supplementary Ottawa Agreement, and they said
this in article 3:

‘“The Government of India undertake that protection will be afforded to such
industries only as after due enquiries by the Tariff Board have, in the opinion of the

Covernment of India, established claims thereto in acdordance with the policy of
discriminating protection laid down in the resolution adopted by the Legislative
"

Assembly on 16th February, 1923.

That is what they said when they wanted the supplementary Ottawa
Agreement. Why should not protection be given to us in which we have
grown and which we have enjoyed? Of course, there is the other likelihood
that we will recover every inch of lost ground, that we shall supply sll
the goods, that we won’t take those things from anybody else. How can
it lie in the mcuth of those who always talk of British when it comes to
a question of encouraging their own industries, to suggest, why don’t you
make a sacrifice? Mr. James spoke of sacrifice. It is all right to talk of
sacrifice of somebody else in order to fill my own pockets. But why
should there be sacrifice, I should like to know? I am one of those who
believe—I represent a constituency which produces one third of the tex-
tiles and one-third of the cotton in this country. Guzerat produces both
cotton and textiles, and, therefore, I have un even eye both as to the
producer and the manufacturer. It is no use simply saying, why don’t
vou make a sacrifice? We have made enough sacrifice for 150 years, and
you have millions of crores that you have taken from us. Surely it is time
that my friends did not resort to any such argument at all. 8o far as 1
am concerned, the fact which my Honourable friend mentioned I welcome,
but I do not agree with his inference. He laboured to point out thut dur-
ing the last three years, while they took more cotton, their imports into
this country were falling. What lesson does that teach me if it teaches
me any lesson at.all? It means that they took the cotton because they
otherwise wanted it. While the imports of piecegoods have gone down,
their takings of cotton have increased. What is wrong with it? At the
very time when their imports were falling why did they take more cotton?
Because they wanted it. 1t is & conclusjve argument. They can take nine
lakhs of bales,—I have it from my Honourable friend, Bir Bryce Burt—
and they have taken four lakhs out of that. Why? Because it is cotton
which, according to these experts, actually suits England. England today
spins yarn which would require, if you take an aggregate of nine lakhs of
bales. Therefore, if England purchases four lakhs, what favour have they
done us? It is perfectly true that yarns of 20s. und below require such
cotton and it is not very fine cloth, but they require these heavier stuff,
and if they take these 400,000 bales, what is the favour that they do? I
read more into it, I ask the House to read more into it, notwithstanding
the fact that your imports are falling, you still take more cotton. It is
conclusive proof that you want it. My Honourable friend’s idea was, if
they are so good to you as to take your ocotton, why should you be so
stupid or uncharitable as not to take more imports. I say, ‘No, thank
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you'. Therefore, the whole point is this, that the very trend of the trade is
conclusive on the question that it took four lakhs of bales or even a little
more—it is no favour of any kind or sort. And that is where I entirely agree
with my Honourable friend, Mr. Jinnah, when he asked a question, where
is the guarantee, and where is the favour? Four lakhs bales you have
taken, even when your imports were falling? What does it matter? You
took it because you needed it. So far as this part of the agreement, there-
fore, iz concerned, the background is entirely against my Honourable
friend so far as he is concerned. 1 .am only recovering back our lost ground
in this country and manufacturing everything that my countrymen require.
And what is wrong with it or in recovering my lost ground? What is the
ground against it? Charity beging at home, and we are too poor to afford
charity. After all is said and done, it is absurd to come to me and say
8o long as a single inch of foreign yarn comes into this country or foreign
cloth, that I should not make an effort to oust it from us. I am not im-
posing myself on anybody else. The only problem that my Honourable
friend put forward is, what about the other raw products? But contrast
that with the figures which I should like to put forth so that you may fully
understand the background of the agreement. One thing is quite clear.
Bir Bryce Burt said, ‘‘Oh, but England is buying other raw products;
therefore, you cannot compare the agreement with Japan with the agree-
ment with the United Kingdom.” In so far as the other raw products are
concerned, I have already pointed out that there is no special favour to
India when you buy 21 crores worth of tea. because you cannot do without
it from one morning till next morning. Therefore, it is no use telling us
that that is the way to judge it. The agreement with Japan is this. I
have not got the time to go into it in detail, I will give only the relevant
figures. If you allot 283 millions of yards here they have got to take ten
lakhs of bales. If we allot 358 millions, they have to take 15 lakhs of
bales. That is the agreement belween Japan and India today. And yet,
we are seriously told that the agreement which is put before us is an agree-
ment which we should accept. '

Then, further, there is also a stipulation in that sgreement in which
even the staple is mentioned, so that as regards the cloth which they
would import into India, the nature and kind of cloth is also mentioned,
8o that we know which competes with which. That is the position so far as
another similar agreement is concerned. It is true that
Japan has no political domination over us  whereas England
has. That is the real key to the understanding a8 to why in
one case 283 and today, acoording to my Honourable friend’s figures, 277
million yards are being imported. If it waw a case of Japan, what would
be expected was this.

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim)
resumed the Chair.]

They would be expected to guarantee ten lakhs of bules. Sir Bryce
Burt tried to frighten people but we are not likely to be frightened so
eagily. He said America produces cotton, as if we did not know. He said
that it was more than enough for the consumption of the world. He knows
as well as I do how mueh had to be kept out of the market. He said
Russia and Brazil produce cotton. What about it? 1 quite agree that it
has an effect on the price in the world market. That L do not deny. All
you can say is ‘‘I will give you a price which is the world rock-bottom
price”’. Therefore, it is not a fuvour to u¢, from the point of view of price,

4
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that you are taking that at all. Take India's cousumption and production.
Last year the estimates were 56 lakhs out of 132 were consumed by the
mills. 18 were taken by Japan and we exported the balance ss well as the
aufiplus of the previous year. That is the history of the export of cotton
and its consumption in this country. In my humble judgment, if you read
the agreement correctly, they need not take more than four lakhs. An
snalysis of this has been given by my Honourable fricnd, Sir Homi Mody,
snd T entirely agree with him. This is a three year agreement. They
ean import here a little more with an advantage of a reduced duby to the
extent of 74 plus the present of three or four per eent. which my Hon-
ourable friend there, with dark glasses, has given.to them. In other words
you went immediately and without an examinafion of the Tariff Board
stab us in the baok, in spite of the solemn pledge given that they will not
disturb the preferences which existed in favour of Indin without a further
examination by a tariff board. They go behind us. They call it a mutual
agreement. Well, if that is mutuality, then the word must have lost its
significance. In other words you want ‘Heads I win, tails you loose’. That
is the kind of mutuality which they have got. The position is an extremely
simple one. The word ‘goodwill’ is frequently troited out and goodwill
does not exist where we have to be sacrificed. Goodwill comes in only
as a phrase whenever an appeal is to be made to the poor masses.

Mr. M. A. Jinnah: It is a dangerous word.

Mr. Bhulabhai J. Desai: It is a dangerous word, but it is insidiously
used. It is meant by sincere people. :

Mr. M. A. Jinnah: Question.

~  Mr. Bhulabhai J. Desai: Why do you question it when it is meant by
sincere people: You cannot question a truism. It is meant by a sincere
man, not a hyproerite.

Mr. M. A, Jinnah: Those who use that phrase alwaye claim to be very
sincere.

Mr, Bhulabhai 4. Desal: Claiming is one thing, being is sanother.
Anyway, it had nothing to do with my friend at all. I was merely referring
to the goodwill mission of my friend, Mr. Jahes. They say ‘you have
recovered eight out of the ten rooms. Why don't you leave us two'? The
whole position resolves itself into a narrow compass. My friend, Mr.
James, was getting eloquent about barter. What is the situation between
India and England except barter? 1 would like to set the invisible service
of all these friends as against all the goods and you will find that the
position of India is worse than under the system of barter. I know we
get some machinery as against the goods end we know how creaky it is.
Let us give up this idea of barter. We have the interest on loans, the
present of these friends and some articles. Then, what about some other
important items such as shipping, insurance and banking? That accounts
for something like 80 crores and nobiody seems to bother about it. ‘They
have sucked us long enough. If you prevent them- from sucking us any
further, they squesl. Is that fair? So far as the agreemant is concerned,

o
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the preferences are only in name. 1 pointed out that wherever there is an
expamsion ikis because of world conditions and, in others, it is because they
mesds must take our artieles. In so far as preferences in their favour are
edncerned, they are sbasolutely real. Qut of 74 crores, five erores are
sesounted for and on three items, motors, motor cycles and motor acces-
sories they cannot ecompete with America on equal terms. I say their
preference is real. Our preference is unzesl and shadowy end when it
agames to cotton and textiles, the less ssid about it the better. I do eak
the House to reject this motion.

Mr. M. 8. Aney (Berar: Non-Muhammadan): The Resolution before
the House is of a very complex nature and the House is
4 P, called upon to give its verdict on it. The Resolution has
‘been approached by different sets of people from different points of view.
There are some who approach it from the point of the agriculturist. There
are others who approach it from the point of view of the industrialist. I
irepresent a constituency which is largely if not purely an agricultural con-
gtituency which deals largely in cotton growing. I shall be betraying the
interests of my constituency and also the confidence reposed in me by my
‘Government if I don't examine the proposition primarily from their point
of view. I noticed during the course of the discussion that the arguments
-of some were to the effect that there is no need for any kind ofl trade
.agreement at all between the United Kingdom and India. There ure
.others who mainly rely upon the recommendations made by the unoffi-
.cial advisers and base their opposition on the ground that the recommen-
-dations of that committee have not been carried out. Now, I want this
House first to concentrate its attention upon certain fundamental points
-on which the members of that committee were unanimous. I may at once
gtate that the members of the committee were unanimous in accepting
the desirability of a trade agreement between the United Kingdom and
India. The first report which they made was on the 10th October, 1936.
In that report itself they have very clearly stated the position. This was
‘the first report they submitted. They said in ,paragraph 12:

“We feel that a trade pact befween the United Kingdom and India would be
desirable in the interests of both countries if due regard is paid to their respsctive
imterests. We realise that on aeoount of many ties, our trade has a natural tendency
to' flow towards the United Kingdom, and s trade pact between the two uguntries
<quld, therefore, be attained with comparatively less effort than with other :ountrics.”

Thie was the unanimous view of all the members of the unofficial com-
mittee which sat to consider this question. Then, later on. they have
-again referred to this matter and stated that in an ngreement like that
it must be remembered that India is primarily a producer of raw materials
and ar a factor of cardinal importance in thia connection, they have
stated the principles on which an agreement like that should be con-
cluded. My object in bringing to your notice, Sir, the particular passage
of this report is to show that those friends of ours who have served on
that Committee were of the opinion that some kind of trade ngreement
in the interests of India was necessary. Tt was not only the view of
those Honourable Members but T maintain it was the view of this House
itself, that a trade agreement between the United Eingdom and Tndia
should be attempted in the interests of finding out an expanding markdt’
for our exports in the markets of the United Kingdom. That was, in
faot, the gist of the Resolution which was adopted by $his Fouse lust:

r2
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time on the basis of whih the Committee was appointed. Bo, on ao-
count of the large interest which the United Kingdom has in the exports
as well as in the imports of India, it was naturally considered desirable
by the Government first to make an attempt to have a kind of trade
agreement with the United Kingdom first. Our direction was like this
that it should be with ‘‘United Kingdom as well as with other countries’’—
that was the direction given by the Resolution passed by this House, and
they have taken the opportunity to conclude a trade agreement first with
the United Kingdom as the first country, and the obvious reasons were
that that was the country with which our import and export trade is to a
very great extent being carried on. Having done that there is another
point also which is I think of great importance in this connection. It is
this. It was admitted by the members of that Committee that even the
Lancashire interests must be sympathetically considered. This question
was discussed by them in paragraphs 13, 14 and 15 of the report dated
the 3rd October, 1937. I shall read only one or two sentences out of it:

“The offer of Lancashire to put a voluntary maximum limit on its exports into
India,—a principle which in our opinion was a very important one from India’s point
of view,—did certainly offer an opportunity of considering the case of Lancashire
afresh. The other factor that influenced our mind was that Lancashire had voluntarily
increased its purchase of Indian ocotton from 137,315 bales in 1931-32 to 643.227 iales
in 1836-37. It is true that the increased consumption of Indian cotton was due, to
some extent, to its relatively lower parity, but such a marked increase could not have
taken place without the goodwill of Lancashire and the efforts of the lancashire
Indian Cotton Committee."

This is an important passage in which the unofficial committee gave
ita opinion, viz.,—

“'but such a marked increase could not have taken place without the goodwill of
Lancashire and the effortse of the Lancashire Indian Cotton Committee. As we were
now asking for an agreement providing for & definite puichase by Lancashire of a
much larger quantity of Indian cotton, we could not altogether ignore the demand of
Lancashire for the consideration of its case. The recent serious complications in the
Far East had also made it more desirable to get an assured market for Indian cotion,.
if it could possibly be done.”

Those were the considerations which actuated the members of that
Committee to consider the demand made by Lancashire also in connection
with this trade agreement. I quite understand the position. Legally it
was the correct position to take. Also that in the case of a protected
industry like the Indian textile mill industry, when that protection had
been given under a Statute, it ought not to be the subject-matter of a
trade agreement at all. But somehow or other the Committee took the:
view that, as there was a voluntary demand on the part of Lancashire
to limit its export, it was a matter for them to consider,—and, therefore,
they have taken that point into consideration in this trade agreement.
Now, these are the points which 1 am mentioning for this reason; we are
discussing a trade agreement that has been concluded and we are discus-
sing s trade agreement after it has been considered by our own friends
sitting on that Committes. Bo, let us see how far they have departed
or differed from those friends who were sitting thére to wateh the inter-
ests of Indian industry and Indian agriculture and to what narrow compass
the real issues could be reduced. We have to find out that position.:
It has been admitted even by my Honourable friend, 8ir Cowasji Jahangir,
and my Honoursble friend, 8ir Homi Mody, that ‘so far ‘as'cther parts
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of the agreement are concerned, i.e., the parts of the agreement which
Ao not deal with the textile portion and the cotton—they have no objec-
tion to that. On the other hand they admnit that in that portion of that
agreement which desls with preferences for Indian exports, they think
that there is no doubt some kind of advance there,—and it is a matter
$o some extent of advancing the interests of the Indian producers of raw
materials. What then remains is the other portion, and that is this,
There are two things as regards what has been done with regard to im-
ports. The main point that has been stressed by the members of the
unofficial Committee was this that they wanted United Kingdom imports
to be reduced down for the purpose of preference to three crores frow
.eighteen crores.

Mr. M. A. Jinnah: And an offtake of cotton,—T74 million.

Mr. M. 8. Aney: In that portion I am particularly interested but I am
trying to show the concessions which are before you. Leaving aside other
argunments which can be advanced, we find that they insisted upon im-
ports for the purpose of preference being reduced to the value of three
crores, while the agreement as a matter of fact makes provision for that
kind of commodity to the extent of seven crores—a difference of four
crores. Now, the other part of the agreement related to the consumption
of Indian cotton by Lancashire and the import of Lancashire textile goods
here, the amount of reduction of duties, etc., on the manufactured articles,
the textile piece oloth manufactured by the Indian mills—these are the
other three things. Then T also wanted to indicate a point of difference.
It is this. The recommendations which the members of the Indian Com-
‘wittee made were these. They suggested that the minimum that should
be imported from Lancashire should be 200 million yards, the medium %00
million yards and the maximum 400 million yards. Those are the sugges-
tions made by the members of that Committee.

The Honourable 8ir Muhammad Zafrullah Khan (Member for Commerce

and Labour): They were prepared to go even further,

Mr. M. 8. Aney: So far as the report is concerned, that is the position.
I am going by what is on record. Now, the conditions which are laid
down in Article 10 make the position like this. The minimum would be
850 million yards, the medium would be 450 million yards and the maxi-
mum would be 500 million yards. I ecall it maximum for this reason that
power is left in the Government of India to so manipulate the duties as
to bring them down within certain limits after consulting the British
Government. That is the position so far as this thing is concerned. What
we find is this. Between the maximum that has been allowed by the mem-
bers of the Committee and the maximum that is now considered hers,
there is a difference of 100 million yards. I am ftrying to narrow down
the points of difference between the two. As regards the ofitake and intake
of cotton, I must say that on that point the gap is very big. Tha sug-
gestions that were made were these. I am referring to the last suggestion
which has gone, unanimously, on behalf of the cotton growers and which
'was ultimately accepted by the members of the non-official Committee
also. If I am wrong, my Honourable friend, Sir Abdoola Haroon, who was
my colleague there to help the Committee, would correét me. The sug-
gestions that were made by us were that they should begin with 650,000
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bales and should gradually rise, year by yesr, till ultimately they reached
the maximum of one million bales within a reasonsble period. That i
what we suggested. The position that they now have accepted is that
500,000 bales is the starting t and they have fixed the 600,000 bales
88 8 maximium. They have allowed them to purchase more. Then, thete
is one temptation held out and that temptation is that if the consumption
of Indian cotton by the Lancashite industry will go beyond 750,000 bales
then they are likel{ to get a reduction of the duty which they will have:
to pay in India. In my opinion, that is an important consideration. The:
point is this. While we want to start with 650,000 bales, they start with
500,000 bales. It is true, I admit, that the whole thing is #o linked up
that they may not even buy 500,000. They can buy 400,000 bales and
yet get the conoession which is to be given to them by way ¢f a compen-
sation. That is the provision there. Not only that, but I have some
other complaints to make. Sub-clause 2 of Article 10 teads thus. I may
say that there is no such thing as a guarantee as I understand it but ar
undertaking is given and that undertaking is like this:

“His Majesty's Government in the United Kingdom undertake that they will coutinae
to use all pciun'!ble efforts in co-operation with commercial interests to stimnlate the
consumption of Indian cotton in all possible ways, including technical ruscareh,
commercial investigation, market liaison and industrial propaganda.’”’

Now, our demand was that of the Indian cotton that is to be consumed
by Lancashire, about 65 per cent. of it should be the cotton of short staple
and 85 per cent. of it should be what we consider long staple, although
they call it cotton of feir staple. That is the difference there. With
regard to that, they have not given any undertaking at all. All that they
say is that they have noted that there is a demand like that made by
the Indians and they will do something to fulfil it. This is the assurance
that is given in sub-clause 2 of Article 10. But what troubles me mors
is this: .

““They havetaken note that ii is the desire of cotton growers in India that as much

as possible of their production of short and fair staple varietics of cotton should be-
absorbed in the United Kingdom."”

They further go on to say:

“They have also tsken note, and invite the Government of India lo take note, that
the Lancashire Indian Cotton Committtee, set up by His Majesty's Government in the
Unitéed Kingdom to stimulate the consumption of fndinn cotton, have expressad their
sympathy with that desire and their intention to take all practicable steps to assir
in ite fulfilment."”

Now, the point is this that this assurance has mot come from His
Majesty's Government. His Majésty’'s Government is telling us that the
Lancashire Indian Cotton Committée has taken note of this keen desire
on the part of the Indian cotton growers and they will do something to
fulfil that demand of the Indian cotton growers, It does not form part
of a regular agreement between His Majesty’s Government and the Gov-
ernment of India. Tt is only a sort of an obiter dictum or a pious hope
that is interpolated there, if T may say so. It does not form part of she
regular agreement at all. What follows is more dangercar thah what
stated before. What follows is this: '

"It is recognised that _thnp fulfilment of the foregoin -qt&mfﬁé’-- largely depends an
tie comtinued phvsuit ':g oll ifftérests ‘conicerhed in India ‘6 the polidy of pm
muamy and staple of Indian cotton exported to the United Kingdom by afl ya

fde  preann.’’
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I do not understand from this that there is a genuine desire on the
of the Lancashire Indian Cetton Committee to mest the demands of

this Indian ocotton growers in regard to short staple. Then, their term to
fulfil that condition is kept contingent upon the fulfilment of snother
nondition, namely, that that fulfiliment is possible only if the Indians
will improve the quality of the cotton. If the quality of the
cotton is to be improved, then it means only one thing in 1y
opinion.  Instead of short staple cotton, give them long steple colton
and then alone it will be possible for them to fulfil the promise which
they are extending to us. On the other hand, so far as the growars
of short staple cottan are concerned, this is the most unsatisfactory under-
taking that has been given here. In fact, I am not in a position to say
that the short-staple cotton grower is held out any real hope at all. At
least the wording leads us to that conclusion. It is very vague. That is a.
point which as a cotton grower I cannot ignore and I have to bring it.
to the notice of the Honourable Member who was responsible for con-
cluding the treaty that it is the most unsatisfactory feature of this trade.

agreement.

Mr. M. A. Jinnah: He has done that after having taken note of that
point. You want him to take note of it again.

Mr. M. B. Aney: Yes, a man may fail once, he might succeed in his
secand attempt. I believe in the saying ‘Try, try again.’

Now, the question is this? What are we to do with an agreement like
that? That is an important point. I do not want to take imore time than
is allowed to every Member, but what are we to do with regard to that
point? Before I try to give my reply to that important question, I will
also dispose of one point which has been, incidentally, touched in the
course off the speech of the Honourable the Commerce Member. He tried
to show that Lancashire is already taking nearly 55 per cent. or 59 per
cent. of Indian short staple cotton and he read out figures. I wish to
refer him to the figures that have been given in the annual report of the
Central Tndian Cotton Committee for the year 1986-87 which will clearly
show that the total consumption of the United Kingdom in those years
was something less than 50 per cent. They were 828 thousand bales -
exported from the whole of India in 1938, of which share from Bengal
came to 112 and Oomrahs 48. Americans which is considered long-staple
was 135, that is more than 41 per cent. of the long staple cotton is taken
by them. But this was in 1938. Among the short staple, Oomrah hss
got o very small proportion. I have got the figures with me for 1985, 1986
and 1987. They are in Appendix 12 and Appendix VIII of the
Reports of 1986 and 1987. T have not got the time to refer to them in
detail. The Indian Cotton Committee’s Annual Report “or 1986-37 will
give these figurer. They will show that percentaze of short staple is less
than 50 per cent.

The total production of Indian cotton is, say, approximately, about 60
1akhs of bales. Of that, formerly, nesrly, 25 lakhs of Eﬂles used to be taken
by Japan. About 28 lakhs or 25 Inkhs were consumed by Indian mills.
Even now, with the best efforts, the Indian industry is not able to take
mare then 28 lakhs of bales today. That is the position. There remaing
's.big surplus. How to dispose of that big surplus is the point; unless
some kind of stable customer is found out for that big surplug the Indian
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cotton grower is bound to feel s good deal of anxiety over this matter. In
view of the diminishing consumption of Indian cotten by Japan which was
our best customer in short staple, the Indian cotton grower is naturally
anxious to find s more stable market for short staple cotton. That is the
reason why we insist upon & fixed percentage being fixed for short staple
to be consumed by Lancashire. From that point of view I find that the
arrangement that has been made is very umsatisfactory. We have been
given an undertaking that more cotton will’ be taken. But that may or
may not materialise.

The points, that-I want the House to consider are then, the import rates
have been fixed at seven crores instead of three cipres. That is one point.
The maximum and minimum from 200 millions to 400 millions bales as
against 350 million bales to 500 million bales that they are getting now.
As regards cotton, instead of fixing it at a million bales as a niaXimum
they have left it to be worked up gradually to the good will of Lancashire.
There is no definite guarantee, but a hope has been held out to them that
in case they take more than seven lakhs 50 thousand bales, there 18 a
definite chance of their getting their duties reduced. These are some of
the points of very great importance in this agreement. Now, the point
is this. Are not these points of difference of such a nature that the
House should decide that they should bestow more serious and more dis-
passionate consideration on these proposals and examine the bearings of
it on the interests of the agriculturists and industrialists both? That 1s
8 point which I want the House to consider very carefully. As an agri-
culturist 1 really feel that there is something to be said from the point
of view of the agriculturist, An attempt should be made, if possible, to
get these conditions improved on lines on which we made our first demand.
It may be said by the Honourable the Commerce Member that it is the
last word end nothing can be done and that there is no hope for these
demands being met even if the Committee proposed in the amendment
meakes any further recommendation upon that point. If he makes a state-
ment to that effect, there is an end to it. On the other hand if he says
that the agreement, as it stands at present, is capable of being improved,

. if both the parties sit together and consider these details and make certain
suggestions, then I believe there is a case for this agreement not being
disposed of summarily by the vote of the House today but being referred
to a committee of the House which should go into details and examine
its bearings upon the Indian industry and agriculture. I must say one
thing, that the Indian textile industry is the biggest consumer of Indian
cotton. If the industry is going to be ruined by the conditions which are
in the agreement, then the agriculturists are to lose everything. After all,
if this big consumer goes away, then the agriculturist cannot rely upon the
fraction of the consumption which is promised out by England.

In conclusion, I desire to say only this. Is it desirable to leave the
Indian cotton grower simply at the mercy of the Indian industrialist with-
out any powerful foreign competitor in the Indian market? That is one
point. Secondly, whether the present conditions are such as to make it
impossible for the Indian cotton industry to grow and prosper or to do any
profitable business, in view of the competition which it will be exposed
to on account of the conditions in this agreement? These are the pointe
on which after having heard the speeches, I have not been able to make
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up my mind. I will prefer the House to consider the amendment with

ragard to the appointment of a committee to consider these things. If1 a

!;:;urﬁle Leply t:). &mmm lHonourable Member, I will advise my
y Members i . 1

o an T o ke gly no reply comes, I shall record my

; Mr. M. A. Jinnah: 8ir, T certainly admire the incorrigible optimism of
my Honourable friend, Mr. Aney. T think we have to understand the
position in its proper bearings in this House. The first thing I would deal
w:.th is the constitutional position. What is the constitutional position of
this House with regard to this Agreement? The Honourable Members
will remember that when I had the honour of moving the amendment to
terminate the Ottawa Agreement now three years ago I pointed out that
this House was fully responsible and the Government was responsible to
this House only for a number of hours until the Division was taken. After
that, we do not know where the Government would be exactly. Anyhow
sfter the termination notice, the Government started negotiating with the
British Government. '

Before 1 proceed further, I wish to record my sense of appreciation—and
if I muy say so, coming from iny Party—to the Honourable 8ir Muhammad
Zafrullah Khan, who is & Muslim and it may be said that I am flattering
my own son. But I must endorse fully the congratulations that he has
received from various quarters. There is not the slightest doubt that he
has done his very best. But while we appreciate that, let us understand,
even as Members of the Government or the Government of India as &
whole, what is the constitutional position in which the Government of
India stands. Because the consideration of this agreement entirely depends
upon with what premises you start. If you start with the premise that
we are a sovereign Government or even & dominion Government,—I use
the word ‘‘Dominion’’ in its larger sense than it used to be understood
before the Statute of Westminster,—then I can understand your start-
ing with this premise. India, a sovereign country; India, a full fledged
dominion. I have no doubt that the Honourable Member, if he had been
placed in that position, would have secured a better agreement than the
present one. If you start with that premise, then you might say that this
Agreement is not satisfactory, but you might as well say that this present
constitution and the Government are not satisfactory. But it is there, it
is staring us in the face and ruling the country. Then, from which pre-
mise do you start? If you start with the premise that, situated ns we are,
with all the difficulties that we are facing, on the whole, i« this Agreement
such that you should accept it or reject it? In an agreement or bargain
like this, nobody can get 16 annas even if vou were an independent
wovereign country. Therefore, it depends entirely on how vou approach
this Agresment.

Now. Sir, constitutionally, to proceed further to deal with it, it is &
very peculiar position in which we are placed. The Government. of India
have already notified that the Ottawa Agreement will come to an e[nd by
the 81st of this month. What is to take its place? Thev eay, this will
take its place, on the first April. Therefore, T want Hnnonrnple. Menﬂmﬂ
to understand that so far as this Acreement is concerned it is s “‘fait
accompli’. And yesterday in the course of the debate. a question was
put to the Honoursble tha Commerte Member, as to whether he would
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ebide by ‘the verdict of this House. His answer was very clear,—it will
receive all consideration. That i8 to say, if we accept this Agreement,
well and good ; if we do not, it comes into force on the first of April. Aad,
that is what clause 16 of the Agreement says:

“Pending the coming into force of the present Agreement, the two Goveraments
will apply its provisions as far as may be possible.”

Therefore, it is a ‘‘fait accompli’’ and we are holding & post mortem
examination. You may shed tears, you may rejoice, or do whatever you
like. If 1 am nght to this extent, what do Government want now, so far
as my Party is concerned? What do you want us to do? My Party has
got to consider the constitutional position and the political aspect of it.
Next, we have to consider what Muslim interests are \involved so far so
this agreement goes. I do not thereby mean that I sheuld be indifferent
or hostile to Indian interests, generally, but I think,—to quote the words
of the Leader of the Opposition,—we owe it to our comstituencies to com-
gider it from their point of view also. My Honourable friend said that he
cannot forget the interests of the millowners of Ahmedabad.

Mr. Bhulabhai J. Desai: And the cotton growers of Gujarat.

Mr. M. A, Jinnah: Quite right; that is his constituency, and he has
got to take their interests into account. Of course, it does not follow
that for the sake of the millowners or even for the sake of the cotton
growers of Gujarat the rest of the interests of India are to be sacrificed.
Certainly not. But, where is the interest of Muslims in this business, and
how are we affccted? That ix one of the important factors that we have
to take into consideration. Taking that into consideration, I find that to
try and discover Muslim interests in this business is like searching for »
needle in a haystack. The only Muslim name mentioned by anybody
was that of Mr. Jamal Muhammad from Madras about hides and skins.
Of course, in various other-matters, thev may be small interests. Here I
beg to differ from my Honourable friend, Sir Abdul Halim Ghuznavi. I
think he was under a misapprehension; jute has nothing to do with the
question; it is only manufactured jute.

8ir Abdur Halim Ghuemavi (Dacca cum Mymensingh: Muhammadan
Rural): And rew jute too.

‘Mz, M, A. Jinnah: No, that has nothing to do with it. T know it is
very misleading and difficult, and vou sometimes fall into the trap. But
it is not raw jute, it in onlv manufactured jute with rezard to which pre-
ference is given. No doubt, that is8 to a certain extent against the in-
terests of Dundee, and T appreciate that. T do not say i is not advantage-
ous. But what is the Muslim interert here? As far ag T have been able to
gather, Muslim interest in onlv om two main items, though there mav be
other small items. One i8 raw cotbon which is the concern of the Punjeb
and 8indh and the dther item is hides and skihs. These are the two mnin

" fSir Wyed Rusa Ali: And woollen barpets and' rugs t0o0.
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Mr. M. A. Jinnah: No. In woollen carpets and rugs the Muslims are
only wage-eamers and not companies or manufacturers. It is very easy to
be misled. That being so, I want to examine it from that point of view.
Both Bir Cowasji Jehangir and Sir Homi Mody said that this was the lagt
straw on the camel’s back, namely, that you put a revenue duty on cotton
: fek“; days ago by the Finence Bill. Now, what is the last straw on my

»e

What have you done for the cotton ‘‘quid pro quo™ for the advantages
conferred on Lancashire? 1t is much worse than the position we occu-
pied without this Agreement. Hereafter Lancashire need not take more
than 400,000 or 450,000 bales at the most. Whereas without this agree-
ment offtake of cotton is nearly 500,000, That you will find from the
official document, and 1 wiil read from the memorandum attached to this
Agreement so that there may be no reom for misunderstanding. This is
what Government themsslves say: _

“‘Thirdly, the scale of raw cotton exports prescribed under this Article takes fol
apoount of the recent incresse in United: Kingdom purchases. In the three years snding
1837-38; exports to the United Kingdom attai an average of 487,000 hales per
annuih. Under the Agreement the cpncession of reduced duty is liable to he with-
drawn if in the first two cetton years ex amount to less than 400,000 balea™-—
(8¢ the sanction does not come in wnbess [ess than 00,000 byles a year are tuben)es
“or if in any subsequent cotton year the total quantity of exports ia less than 450,000
bales. The scale of raw cotton exports which regulates the duty chargeable on United
Kingdom cotton piecegoods hss been fixed at a much higher level and every inducement
has been placed in the way of United Kingdom importers to increase their pur.hnses

a figure exceeding 750,000 bales. These provisions are calculated to improve the

emand for Indian raw cotton in the United Kingdom and are therefore of ment
putential valwe to India’'s cofton growers.”

Potential value! When I corrected or rather interrupted my friend,
Mr. James, when he spoke of a guarantee, 1 asked him where was the
guarantee. Is it not rather abusing the English language to say that this
is o guarantee? What is the guarantee, and where is the guarantee?
Very often we have agreements in Courts that if you do not do this or
that, you have to pav so much of damages. What is the damage here?
Increase of duty. Who would be damaged because Lancashire failed or
committed default? Who suffers? The ootton grower. Who gets the
benefit? The millowner. That is the compensation for the poor cotton
grower. 1 have come to the conclusion that the poor cotton growers’
interests have been treated with criminal negligence by the Government
of India. I am not speaking only because a large body of them are
Muslims: there are large bodies of Hindu cotton growers and others.
Why do T say that? Because they have not got any organisation, because
they have not got any one who can effectively screech for them, morning,
evening and night. That is the position with regard to cotton. Tt has
been pointed out—just imagine—that India grows 55 lakhs hales of cotton.
What are they getting from Lancashire to relieve the overflow of cotton?
Nothing. Less than what is normally being bulfan by them. The
everage for three years is shown as 487.000 bales: if the average of two
years is taken, it comes to more than 500,000 bales. What are we getting
under this Agreement? ¢Potential value—Lancashire will take 400,000 or
450,000 bales. T know that some Muslims in the Punjab are under the
impression that they have got a gold mine in this Agreement. Let me toH,
the Muslims of the Punjab and all my Muslim friends here, it is nothing
but dust. Tt is to throw dust in their eyes for vote:catching purposes by
pretending that they bave come to the rescue of the agriculturists, Wae



2096 LBGISLATIVE ASSEMALY. [28rE Marcm 192%.

may be thought to be unsophisticated, untutored and illiterate; and
although we are not.all illiterate here, although we are not all untutored
and we are not all sophisticated, some of us are able at least to under-
stand the political language of the Government when we are told that there
is some big concession being made to us. There is no concession. On
the contrary, we are nowhere, and certainly no better off than we were
before this Agreement which is an eye wash, and even the modest claim
of cotton growers to guarantee offtake of at least 74 lakhs of bales is turnad
down.

Now, Bir, about hides and skins. The total trade of India in hides
and skins has increased lately, but the main trade of hides and skins has
been diverted to England, and I am glad that my $riend, Mr. Nauman,
explained that. This very stuff that goes to England, on which they give
you preference, is distributed by England to other countries by means of
credit facilities and so on. It is not your preference, because, you see
the total is more or less the same, and it is diverted from France and from
Germany and other places. What is the result, practically nil? There-
fore, I do not know how you can say that anything is being done for this
tradé in which the Muslims are mostly interested. I say, the Mussalman
ir nowhere in this picture, so far as this Agreement is concerned.

Then, what do the Government want me to dv now? What does my
triend, Mr. James, want me to do? Mr. James paid me very high com-
pliments in terms of a film star. What does he want me to do now?
What did he want me to do last time? Has he read his own speech?
He threatened me with dire consequences if we carried that Resolution
terminating the agreement. Does he remember it?

He said:.

‘‘Japan is ready with its knife : Great Britain would only be too glad to put an
end to this : as she does not derive any benefit you will run the risk and the danger
of losing even what you have got under Ottawa.”

Has he read his speech? I can only compsre him with Marlene
Deitrich; he can only play a tragic part, and that is a tragedy. I did not
follow him—I was not frightened . . . . . ’

8ir H. P. Mody: Mae West!

Mr. M. A, Jinnah: It unnerved me for one moment but somehow I
said ‘“‘No, I think I am right’’. Today what song is he singing? He says
this is an enormous improvement on Ottawa. I was right, he was
wrang

Mr. ¥, E. James: Now, I am right, and you are wroug.

Mr. M, A. Jinnah: T do not believe in your lead. That is the trouble.
Ha says “SBupport this agreement’”. Why? It is a fait accompli, What
do the Government want me to do? Today you gre courting me; (Fovern-
ment are also beckoning me. Cinderella is to be taken to the ball to have
a round with the prince and promptly to be relegated to the kitchen.
Greta Garbo is not going to be Cinderella: she is going to be a star artist.
(Interruption.) Wait. You cannot go.on like that and ask me to walk
into your parlour, when it suits you. I say, this Agreement is a fait
accompli. Tt has to come into force on the 1st of April. Whatever we
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may do, Government say: Cannot we find some soape-goat,

who oould be made & tool of, so that we can B8y to tﬁg\zrida:ﬁb:gg
House has accepted the Agreement? 1T refuse, Sir, to play that role.

As I have described to you, that 95 per cent. of the interest in this Agree-

ment is that of the Hindu capitalists and non-Muslim capitalists. I do

not grudge them. If they are right, let them flourish, and make more

business. Bub this is a fight between British capitalists and muinly Hindu

capitalists. They are represented by these Congress Benches. They are

hand in glove with them. The Congress are speaking on their behalf. Why
am I to tell them you must accept it although it depends how you look ab
this Agreement, from what point of view, with what basis they should
start? In one spirit you might say, ‘Well, after all, if you resist, if you
persist, you might lose the bargain’, and a less adventurous spirit might
say,— ‘All right, I agree, this Agreement is certainly miles and tons better
than Ottawa, But the Government have already made a gift to them by
their attitude which is clear. Our benign Government, our parental Gov-
ernment, have announced that this Agreement is in the interest of India,
which means mainly the non-Muslims, the Hindus practically, and the
Government tell them that they must accept it, but they say ‘‘We don’t
want it’’. Why should I go out of my way, get their curses and give
them something which is good? They don't want it. But if it is not for
their good they on the contrary say, the Britdsh have swindled them in
this bargain. If it is a swindle, and that British have tuken advantage
of them, and so do our friends, the millowners, say,—you have swindled
them. Then, may I know why I should support this swindle? What have
you done for me? Therefore, Sir, it seeins to me that if our Hindu friends
have the courage, and they are willing to venture, they are willing to risk,
why should we come in the way. Although in this case there is no risk,
because, by now they know for certainty that this Agreement is going’to be
put into operation; so they are on the safe side if they reject it. It is the
poor cotton growers who are going to be done in the eve, because provi-
sions re offtake of cotton are a camouflage. Well, I wish that the Govern-
ment. had decided that they will abide by the verdict of this
House. Then they would have thrown the real responsibility on those
who are interested to the extent of 95 per cent. in making up their mind
and taking the consequences, and they would not have been _obhged to
ask me to vote and support them. Therefore, Bir, the position of the
Muslim League in this matter is this. We do consider thiat this Agreement
is a very great advance on the Ottawa Agreement. Our interest being infi-
nitesimal,—and what little interest we have has been sacrificed abso-
lutely,—we do not wish to be a party to force upon those who have 95 per
cent. interest in the Agreement which they say they don’t want. And why
are we to help Government, because, in my opinion, you are equally bad so
far as we are concerned? Therefore, Bir, the position of my Par!.:\f 18,—
““Well, settle the matter between yourselves, and I wish you luck’. We

propose to remain neutral.

The Honourable Sir Muhammad Zafrullah Khan: Sir, I have a variety
of criticism of the Trade Agreement to meet in my reply. It is not the
number of points to which criticism has been directed that bewilders me,
it is the contradietions involved, sometimes in the speeches of the same
Honourable Members. more often between the points of view of the same
Parties in the House that are so bewildering. It is difficult to meet
criticism of that kind. Let me give one or two instances. One point of
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view very forcibly expressed by the Honourable the Leader of the Opposi-
tion was, these preferences that we enjoy in the United Kingdom are utterly
useless, they confer no benefit upon India which India would not enjoy
in the sbsence of an agreement with the United Kingdom. Whe Article
relating to the offtake of raw cotton from India is equally useless. The
United Kingdom purchases and will continue to purchase cotton from India
in the same quantities because it must have it, not because it has given
any undertaking with regard to it. During the last six years they have
been taking large quantities of cotton without any Agreement, why should
we assume thuat it was necessary to make an agreement to enable them
to continue to take those large quantities or slightly higher quantities as
this Agreement provides? He forgot that there has been an agreement
during the last six years

Mr. Bhulabhai J. Desai: You call that an agreement?

The Hohourable Sir Muhammad Zafrullah Khan: Yes, and it was to
this effect that the United Kingdom Government would co-
8 pMv  operate in all practicable steps to improve the consumption of
Indian raw cotton in the Wnited Kingdom. In pursuance of that under-
taking, they set up the Lancashire Indian Cotton Committee. Some
Honourable Members may ullege that there was no agreement. It is an
undertaking, and all through the debate the assumption has been that
when an undertaking of that kind is given, an undertaking which you
cannot enforce by means of an action in the courts, nobody need observe its
provisions. But the fact is that that undertaking has been observed and
tt has been observed in a manner which has drawn frem ewven the non-
official advisers the admission that it has been honoured to the utmost
degree. That was the agreement. .As Sir Bryce Burt pointed out, that
undertaking continues to be & part of the agreement that we have been
disoussing yesterday and today. The minimum guantities that are men-
tioned in this agreement are a further support for the cotton growers of
India. that is to say, Lancsshire says, we shall eontinue to do what we
tave been doing in the last six years to promote the consumption of raw
motton in the United Kingdom. We shall also take all practicable steps to
improve the percéntage of short staple cotfion in our total takings, and
in addition, we undertake that we shall take these minimum quantities.
But assume that the observations of the Honourable the Leader of the
Opposition could be taken at their face value. The preferences enjoyed
are useless, the cotton Article confers no benefit. Then, what exactly did
he mean and what did his Party mean in insisting, when this matter was
previously debated in this House, that India should enter into a Trade
Agreement with the United Kingdom, or, for the matter of that, with any
other country?

Mr. Bhulabhali J. Desai: It is a funny argument.

The Honourable Sir Muhammad Zafrullah Xhan: Therefore, if that line
of ergument is valid then so far as the United Kix}gdom and India are
concerned, Honourable Members should have realised, when the lash
debase took place, that there was no scope for @ Trade Agreement and
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there should have been a clear decision that no trade agreement of an
kind, whatsoever, was wanted with the United Kingdom. That was oni
point of view expressed.

Another point of view expressed by Members of the same Party was
this. You have sacrificed such valuable concessions which we possessed
under Ottawa that we shall not look at the new Trade Agreement. One
Honourable Member said, the unofficial advisers’ advice not| having been
accepted with regard to certain matters, we shall not allow this nonsense
of a Trade Agreement with the United Kingdom. The same Honourable
Member, when spesking yesterday, recapitulated in what respects the
umofficial advisers’ advice had not been accepted, and he started by saying,
why did you give up the preference on wheat or agree to a modification
of the preference on rice? Now, Sir, either these two preferences were of
value or they were not of value. If they were not of any value, then
their surrender involves no sacrifice whatsoever. If they were really of
such great value that the merits of the new Trade Agreement are destroyed
because of these two preferences one has been given up and the other has
been modified, how much greater vulue must be attached to the much
larger and more valuable range of preferences that have been retained?
May I, in this connection, draw the Honourable Member's attention to
what he said with regard to the value of the wheat preference when this
matter was under discussion on the previous occasion. When he spoke
on the Ottawa Debate in 1936 he stated:

“I will simply run through them (that is to say, the preferemces) very quickly and
point out that in the case of wheat this preference is not necessary.”

An Honourable Member: Who is this Honourable Member?

The Homourable Sir Muhammad Zafrullah EKhan: Mr. Batyamurti,
When this preference is given up, it suddenly assumes a most dispropor-
#ionate importance in the mind of that Honourable Member. Criticising
the present agreement, he says it is of no use, because the wheat pre-
farence has been given up! ‘What did the unofficial advisers themselves
say on the wheat preference? They said in their report of the 10th
October, 1936, at page 38:

‘‘Regarding wheat our present exports as compared with its production are very
small and we have no indication of the exportable surplus of this commodity, but we

do not think that we can obtain any large manket in the United Kingdom in view of
the preference enjoyed by other Empire countries’.

According to them also this preference was of no value. When they
had become certain that in the much larger interests of the United
Kingdom and the United States of America agreement, India had agreed
to give up the wheat preference, which, in the opinion of our experts,
was not likely to be of much value to India, during the currency of this
agreement and had also agreed to a modification of the rice pref&;renf_:a
from a penny & pound to 2-8d. a pound which did not affect India in
the least, they made the complete retention of these preferences a condi-
tion precedent of the Agreement. What was the value of the rice pre-
ference over which Mr. Satyamurti waxed so eloguent? Our total exports
of rice to the United Kingdom are 6,000 tons a year, and we are told
that a preference on that is so valuable that any modification of it must
lead to an outright condemnation of any agreement at _whwh we may
have arrived! That is the spirit in which an examinstion of the pro-
wigions of this Trade Agreement has been ocarried out. As I have #8id.
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it is rather bewildering to try to meet criticism which is directed at one
moment towards showing that all these preferences and rights of free
entry and other concessions comprising 82 per cent. of our total exporte
to the United Kingdom are of no value whatever, and, at the next moment,
towards demonstrating that a modification of a preference in respeot of
6,000 tons of rice renders the rest of the agreement worthless. -

8ir, in the matter of rice, we are an importing country and not an
exporting country and the House will not have forgotten the vehemence
with which I was urged, only a few days ago, to put on a duty wupon
imports of rice from Burma in order o safeguard the rice growers of
India. This is the kind of criticism which has been brought to bear upon
the provisions of this agreement for the purpose of determining whether
the agreement serves any benefit to India or not. One attitude I can
understand, though I do not agree with it. Certain Honourable Members
have assumed that this cannot be a good agreement because it has been
arrived at between two countries one of which stands in a relationship of
political subordination to the other. If that is the principle on which
these matters are to be settled we had better state clearly that we do

not desire any kind of trade agreement or arrangement with the United
Kingdom.

Now, Sir, to come to the specific points that have been raised by
various Honourable Members criticising the various provisions, I shall
try to meet them as far as it may be possible for me to do so. Follow-
ing up the criticism that the advice of the unofficial advisers has not been
followed, the next article that we come to is linseed. With regard to linseed,
I gave certain figures yesterday. The unofficial advisers say, our recom-
mendations with regard to linseed have not been accepted; therefore, Mr.
Batyamurti says, this agreement is no good. I explained yesterday with
regard to linseed that the position, when we started negotiations, was
that a certain amount of drawback was being granted by the United

ingdom, the utmost extent of the operation of which was 15 per cent.
of the total imports. I explained, and I need not cover the ground over
again, that that has been modified and now the preference will be effec-
tive not only over 85 per cent. of the field but over more than 92 per cent.
and I claim that that is & valuable concession.

The actual position with regard to our exports of linseed is this. These
are figures relating to a period when the drawback was in full operation.
In 1938, we exported to the United Kingdom 222 thousand tons of linseed
out of their total imports of 278 thousand tons. In 1087, we exported to
them 192 thousand tons out of their total import of 2868 thous_and tons. In
1038, we exported to them 228 thousand tons out of a total import of 276
thousand tons and our exports to the United Kingdom in 1937-88 were
worth 2§ crores out of a total of 84 crores. In 1088-89, they have already
passed the three crores mark in ten months. If it is, nevertheless, con-
tended thati something further should have been done with regard to linseed,
all that I can say is that Honourable Members who make themse'lvel
tesponsible for criticism like that could not have applied their own minds
to the figures that have been placed before them and the modifications
that have been obtained. I am aware that in the report of the Federation
of Indian Chambers of Commerce it does appear that the linseed pre-
ference has been nullified but that together with the greater part of their
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criticism is entirely incorrect. As a matter of fact, as I pointed out in
my opening speech, that report contains not only misleading but also
incorrect statements about this Agreement.

One of them relates to chrome leather which I explained in my ofening
speech. I was sorry to observe that even Mr. Aikman had fallen into
the error of assuming that the preference in respect of chrome leather
had in any way been modified to the detriment of India. He said that
though this preference had been modified, it was not a matter worth
worrying about but, as a matter of fact, it bas not becn moditied. The
position is, that we continue to enjoy and will continue to enjoy, under
this Agreement, the full benefit of whatever duty the United Kingdom
imposes upon imports of chrome leather from foreign countries. All that
we have done, and I claim that it is an advance upon the present position,
is this. It is open to the United Kingdom under the present arrange-
ments to modify the duty and, consequently, the actual preference that
is being enjoyed by India—they being bound to give no more than iree
entry under the Ottawa Agreement—by reducing the duty to whatever
extent they choose according to their own needs. The new arrangement
is that a preference to the extent of 15 per cent. has been scheduled. They
are now under an obligation during the currency of this Agreement not
to reduce the duty below 15 per cent. but the amount of the actual duty
at present 30 per cent. will be the extent of the preference enjoyed by us.

Sir, the next item is coffee. I frankly admit that there has been
no charge there. It was felt in certain quarters that an increase in the
preference that we enjoy in respect of coffee might help coffee growers
in India. The present preference is o penny a pound. The suggestion
was that if it is raised to 2d. per pound it might help the Indian coffee
grower but the position is that the keenest competition that Indian coffee
experiences is from coffee grown in Kenya, which would be equslly
entitled to any increase in the preference which may be given to India
and, therefore, an increase in the preference would not in any way affect
the competition from Kenya. 8o the position in respect of coffee continues
to be the same as it was under the Ottawa Trade Agreement and we claim
no advance in that respect.

Then, we have been asked what have we done about tobacco? Honour-
able Members will have the figures in their minds. Flue-cured Indian
Virginia is & commodity the exportj of which to the United Kingdom is
going up by leaps and bounds. Last year our total exports to the United
Kingdom amounted to 75 lakhs. In the first six months of the current
year, they amounted to one crore and 25 lakhs. If Honourable Members
still complain that nothing is being done with regard to tobacco, I am
afraid nothing can satisfy them. On the one hand it was said ‘‘You have
done nothing for tobacco’”; on the other side it was said ‘“‘true, there is &
large increase in the exports of tobacco to the United Kingdom, but they
-must buy our tobacco, because it is comparatively cheap’’. Then, w}ur
were they noti taking it before in such quantities? The real position with
regard to all these matters is this. Quality for quality, the preferences
enjoyed by these articles are certainly of value, though it may be difficult
to assess the exact value in respect of each article.

Take tea which is supposed to be the most securely safeguarded product
of India under the international tea control scheme. We have a preference
in the United Kingdom of 2d. per pound. That means that quality for

o
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quality, the profit to the Indian tea grower is 2d. per pound more than to
the foreign grower, because the foreign grower pays a duty of 84. per pound
on his tea and the Indian grower pays only a duty of 6d. per pound.
Suppose the preference goes. The Indian tea grower may, he probably will,
be able to sell his product on account of the control scheme but he cer-
tainly will lose the extra profit of 2d. per pound which he now pockets on
account of the preference.

Now, Sir, let ug examine the position of tobacco. The preference on
tobacco, I do not know whether Honourable Members have fully appre-
ciated it, is 28. {d. per pound, that is, to give it in Indian currency and
Indian measures Rs. 8 per seer. Quality for quality, as against foreign
tobacco, the Indian grower makes an extra profit of Rs. 8 per seer as
against the foreign grower. Look at it from another point of view. If
we lost this preference as against foreign growers, we would lose this extra
profit; but Rhodesia would still have this preference while India would lose
it, and India would then lose the market more rapidly than she has gained
it in the United Kingdom.

Then, it was suggested that the yardage figures suggested by the un-
official advisers were not accepted and it was pointed out that the average
of the last five yvears of yardage figures, imported from Lancashire, is 875
million yards. Mr. Aney referred to the yardage figures mentioned in the
report of the unofficial advisers. I admit that some confidential matters
have been omitted from these reports and I have no right to rely on con-
fidential information. The figures given in Simla to the Lancashire Dele-
gation were 200 million, 800 million and 400 million yards: but we must
aleo remember that the maximum quantity of cotton Lancashire were then
willing to give an undertaking about was 400,000 bales as against an
average of 550 thousand bales under the Agreement. Honourable Members
have been at pains to point out that the yardage figures have been raised
from 200, 300 and 400 millions to 350, 425 and 500 millions, but everybody
has ignored the fact that the raw cotton minimum undertaking has been
raised from 400 thousand bales to 550 thousand bales on the average of the
three years to which the Agreement relates, Then, it was argued, that the
average offtake of Indian raw cotton by the United Kingdom during the six
Ottaws years was 415 thousand bules odd and that the present Agreement
represents no substantial advance on that figure. This average represents
the average of the actual offtake, that is to say, the average of the maxi-
mum figures in those years whereas the average of 550 thousand bales
provided for in the new Agreement is the average of the minimum
offtakes. Surely, an advance of 185 thousand bales per year in the mini-
mum guaranteed offtuke as against the average of the actual offtakes in
the last six years is a substantial benefit secured for the Indian ocotton
grower,

Another objection is thut no reciprocal arrangements -conterning'ship-
ping and insurance and banking companies have been arrivéd at in this
Agreement., 1 explained in my opening speech ‘yesterday that though
these matters are mentioned in the first. and tk‘lq last. report of the un-
official advisers, they had fully appreciated that these matters could not
form part of an ordinary érade agreement between the two countries and,
therefore, they did not, at any stage, actively press these matters.
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1 had said yesterday in the course of iny speech that in recent years
our balance of trade with the United Kingdom, which between 1928-24
and 1929-80 had been adverse to the extent of between 30 and 45 crores,
had durihg the last three or four years been converted into a favouruble
balance of from ten to eighteen crores. B8ir, I was astounded to hear
from Mr. Satyamurti that in previous years our favourable balance with
the United Kingdom used to be very much bigger. I do not know where
Mr. Satyamurti has taken his figures from. 1t is true that we have Rs. 40
crores of foreign charges to meet but does that make any difference to the
situation? When we had un adverse balance of 40 crores we had to pay
this amount in addition to a foreign charge of 45 crores, so that the total
payments that we had to make amounted to 85 ‘rores. The adverse
balance has now disappeared and, in its place, we have u favourable
balance and it is not the slightest use trying to minimise the significance of
this improvement in our trade position vis-a-vis the United Kingdom.
Instead of having to find 85 crorés to discharge our obligation to the
United Kingdom, we have now only to find 28 crores. That is an improve-
ment in our export trade with the United Kingdom amounting to 57

crores.

Several Honourable Members compared the new Agreement with our
Agreement with Japon to the disadvantage of the former, ignoring the
fact that the Japunese undertaking with regard to our raw cotton is not
in return merely for the piecegoods quota. Their imports into this
country enjoy the most-favoured-nation treatment and some of them
are in severe competition with our own industries, whereas, our exports
to Japan consist chiefly of raw cotton only. It is this privilege of most-
favoured-nation treatment which Japan enjoys which is au important part
of the quid pro quo for the offtake of Indian raw cotton by Japan. In
this connection, there is another consideration which Honouruble Members
must not overlook. The position of Japan and Lancashire in the matter
of piecegoods is not at all comparable. If imports of piecegoods from
Japan were not severely restricted, they would flood our market and would
wipe our industry out of existence. On the other hand if Lancashire has
to recover any portion, however small, of its lost market in India, it has to
be given facilities to do so. . "

Mr. Satyamurti and Mr., Aney hdve asked me whether there is any
chance of a modification of the terms :of this Agreement. In this counec-
tion I will draw the attention of Honourable Members to the provision of
Article 15 of the Agreement, which enables either Governmenl {0 raise
the question of modification of the provisions of the -Agreement with the
other Government. Whether it would or would - net be -possible to securc
any particular modification must depend upon the nature of the modifica-
tion. It would obviously be a matter for negotintion but the provision is
there. T could mention certain kinds of modifications which it would be com-
paratively easy to secure. In my opinion those modificatione would not
be improvements from the point of view of India but T may mention them
as illustrations. It has, for instance, been alleged by the Federation of
Indian Chambers of Commerce and it has aldo heen alleged hy some Hon-
ourasble Members that the newly scheduled preferences, in respect of
chrome ‘leather, etc., have pliced thesé ‘attioles in a worse position than
that which they occupied under the. Otfawa.Agreement and that our trade
in these articles in likely to suffer. If Hanournble Members really think

a2
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that that is so, though 1 have explained that this is & complete mis-
understanding or mis-statement of the position, I undertake to have the
position under the Ottewa Agreement restored. Again, il -has been said
that though the raw cotton minimum figures mentioned in the Agreement
are 500, 560 and 600 thousand bales, the real guarantee operates only if
the offtake figures full below 400 thousand bales in the first or second year
and below 450 thbusand bales in the third year. Here, again, my own
view is that the arrangement contained in the Agreement is fur more
likely to stimulate the offtake of our raw cotton by the United Kingdom
inasmuch as this offtake is linked with the yardage figures of imports of
piecegoods, yet I am prepared to accept the view tha¢ Honourable Members
take of this matter and 1 have every hope that llis Majesty’s Government
could be persuaded to agree that in place of the arrungement contained in
the Agreement, we should substitute an arrangement whereby, if the
offtake falls substuntially below the figures mentioned in the Agreement,
we should have the right to denounce the Agreement.

One point raised by some Honourable Members was® how will the
price level be affected by an arrangement as a result of which Lancushira
would be able to increase the imports of its piecegoods into India? On
this, I need only remind the House of the extract that the Honourable
the Finance Member read out the other day from the report of the
Bombay Textile Labour Inquiry Committee in which it was pointed out
that where the imports of an article from a particular country are restrict-
ed and a maximum or a quota.operates, it is not in the interests of that
country to depress the prices unduly. And for an obvious reason. The
object of underselling is to capture an increasing share of the market, but
where a quota hes been imposed or & maximum hag been fixed, the export-
ing interests must make all their profits out of the quantity fixed and it is
not to their interest to depress the prices unduly.

Then, Sir, Seth Govind Das said that in respect of jute manufactures
we have a monopoly and the preference is of no use to us. I am afraid he
was labouring under some misapprehension. He may have had raw jute
in his mind but the privilege of free entry is enjoyed by jute manufactures
and T will try to explain to him what the value of it is. Jute manufac-
tures compete in the United Kingdom with Dundee manufactures on an
equal footing and they have steadily pushed Dundee almost out of business
at least that was so till recently when war preparation orders began to
come in. The pressure upon Dundee was so great, at one time, that it was
made a condition on behalf of the United Kingdom that there would be no
agreement between the two countries unless India undertook to restrict in
some manner its exporta of jute manufactures into the United Kingdom.
With regard to that. I read out to Honourable Members vesterday the
views of Mr. Dinzle Foot, M. P. for Dundee.

Babu Baijnath Bajorla (Marwari Association: Indian Commerce): Is
preference also given on jute cloth?
The Honourable Sir Muhammad Zafrullah Khan: Yes, certainly.

Sir Cowasji Jehangir, in the course of his speech, challenged me to cite
s single instance where, under an agreement, one country has offered
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facilities to the manufactures of another country to compete with ite own
manufactures. Sir, it is not necesgary to make a search for provisions
of this kind in other agreements. This very Agreemant provides instances
of the kind asked for by Sir Cowasji Jehangir. Our jute manufactures,
tanned leather -and woollen rugs and carpets, to cite only-three instances,
compete as-a result of the privilege of .free .entry with United Kingdom
manufactures and in each instance they have secured n larger share of
the United Kingdom market at the expense of United Kingdom manufac-
tures. As-a matter of fact, our large exporte of jute manufactures to the
United Kingdom have brought Dundes, which is dependent entirely on
the jute manufactures industry, almost to the verge of rwin. 1 hope, Sir,
I have met Bir Cowasji Jehangir’s challenge.

Mr. Manu Subedar, when dealing with the question whether our com-
modities which enjoy preferences or the right of free entry in the United
Kingdom have derived any benefit from the Agreement, advanced a novel
criticism. He said this point was developed on behalf of Government by
Sir Brvece Burt, but then Sir Bryvee Burt is a foraigner and thal was all
the reply that the Honourable Members youchsafed to what I bad said
and what Sir Bryce Burt had said on this aspect of the Agreement. The
Honourable the Leader of the Opposition snid 8ir Bryce Burt may know a
great deal ahbout agriculture, but, surely, he cannot advise ns with regard
to what is or what is not in the interests of India: that is the business of
an economist. "

. Bir, we have had a good deal of economie advice thrown at our heads
during the course of this debate and T may refer in this connection to a
list of figures supplied to me by Sardar Sant Singh as the result of some
extraordinary calculations he placed before the House vesterday. It was a
novel point of view that he brought to bear upon the terms of this Agree-
ment. He said: ‘“Why are you bothering yourselves about quantities and
prices. I will give vou a simple solution. The real test is this: How
much profit. would the United Kingdom make out of tn export of 850
million yards of piecegoods to India and how much profit would the Indian
cultivator make out of the export of 500,000 bales of cotton to the United
Kingdom?"* I pricked up my ears to listen to his solution because, 1 frankly
admit, 1 had not carried out any such culculations myself, I was unable
to follow his calculations yesterday but he was kind enough to supply
me with a set of figures this morning. Briefly put, his caloulstions are
thegse. He says four yards of cloth can be manufactured out of oné¢ pound
of cotton. He says further that the price of cloth.in Indin mpy be taken
at three annas per yard. So, for four' yards the price Will come to 12
apnas. Put that on one side. Now, he suys, let us sec what it costs
Lanecashire to manufacture these four yards of cloth, and then we will
multiply the resultant profit by 850 millians und we will then be in a
position to know how much profit they will make. Now, what is the
cost? Their cost would be for one pound of cotton four annas; labour
three annas, and another three annas for inferest on capital, _n_verhe_s_ad
charges, depreciation. ete. The total ‘of all these Hems comer to ten
annas. Therefore, the profit on four yards is two annar. 1f you multiply
it' by 350 millions, the total profit would esme to Re. 109 lukhs odd. Of
course, I assume no responsibility, whatsoever, for these figures. As I
have enid, they are not mine and I do not ¥mow where thir new Fronom'e
Adviser hins taken them from. Now, in ‘the first place, there has heen no
allowance made for the freight paid upon cotton carried from India to the



2098 LEGISLATIVE ASSEMBLY. [28TH Mancr i939.

[Sir Mubamimad Zafrullsh Khan.]
United Kingdom sand the freight paid upon the piecegoods bwught. from the
United Kingdom to India.. it is & small item, I admit

Sardar Sant Singh (West Punjab: f:ukh) The three aunas that I have
allowed for interest on cupital, freight, insurance and other overhead
churges is & very generous :llowance.

The Honourable 8ir Muhammad Zafrullah Khan: ] accept the umend-
ment. Now, let us take this a little further. - Having spent fen annas in
manufacturing four yards, they will get twelve annus for it. Does the
Honourable Member know how mmuch duty will have to be paid? (Inter-
ruptions.) He goes on saying.that ewrythm" wag mcluded in the three
annas, which is absurd. How much does the Honourable Member think

the duty corues to?
Sardar Sant Singh: 20 per cent. on ten annas; it comes to two annas.

The Honourable Sir Muhammad Zatrullah Khan: Well, that would
wipe out the whole of vour profit. So much for these figures, which the
Honourable Member himself' is not now prepared to adliere to. As a
matter of fact he chose ten annas as an arbitrary figure because 1t suited
him as he wunted to argue that therc was a profit of two annas on four
yards. His attitude now is that though certain items are not included in
his calculation of cosls, they must be deemed to have been included as he
wants, in any case, to arrive at the rate of profit which he had himself
fixed. But if one is to accept that position, one must conclude that the
Lancashire industry is making o profit of two annas on every ten annas of
costs, that is to say, a profit of 20 per cent. on their imports into India.
Then how is it, Sir, that an industry making such enormous profits is
steadily losing ground in India? S8urely, it would be the easiest thing in
the world for themn to reduce their profits to ten per cent. or even to five
per cent. and to increas: their market in Iudia enormously. But if it is
true that the Lancashire industry is making profits al the rate of 20 per
cent., then what profits is our mdlgenous protected industry making,
\vhlch is competing so successfully with Lancashire? Surely. the rate
could not be less than 25 per cent.?

Sir H. P. Mody: I would be willing to hand over ten to them.
The Honourable Sir Muhammad Zafrullah Khan: Surely, Sir, no value

could be attached to any criticism based upon such absurd figures. On
the other hand Sardar Sant Singh has worked out a profit of Rs. 31,25,000
for the cotton growers on an offtake of 500 thousand bales of cotton.

Sardar Sant 8ingh: This is from vour own reports.

The HonoOurable Sir Muhammad Zafrullah Khan: I accept that for
the purpose of this comparison. Now, Sir, if the profit calculated upon
the Lancashire imports were reduced to five per cent. which would be a
generous scale, the Honourable Member's figure of 100 Iakhs would be
reduced to 27 lakhs odd, so that Lancashire would he makinz a profit of
27 lakhs on an import of 850 .million yards of piecegoods and the Indian
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cultivator would make a profit of 31} lakhs on an export of 500 thousand
bales. I hope Sardar Sant Bingh will now be satisfied that the Indian
cultivator would not lose on this bargain.

Seth Govind Das advanced another novel theory. He said, it is no
use trying to argue that the preferences enjoyed by the United Kingdom,
in this country, had been reduced from 1,875 lakhs to 7,75 lakhs, because
there is no merit in that reduction. He said the United Kingdom have
given up these preferences as they were of no use to them whatever. Bir,
if these preferences were of no value to the United Kingdom then why did
Honourable Members condemn them so vehemently when they discussed
the Ottawa [rade Agreement in 1936 and why do they object today that
preferences worth 7,76 lukhs have been retained as against three crores
suggested by the unofficial advisers. If these prefcrences are of no value,
whautsoever, to the United Kingdom, we have given away nothing on that
score.

Mr. Bhulabhai J. Desal: Métor cars.
The Honourable Sir Muhammad Zafrullah Khan: It ir said that the

motor car preference is of value though the other preferences may not be
of any value.

Mr, Bhulabhai J. Desai: I was only telling vou what there is in fact.

The Honourable 8ir Muhammad Zafrullah Khan: T wus for the moment
dealing with the argument of Seth (Govind Das that the preferences given:
ap by the United Kingdom were of no value to them, But let us assume,
as is suggested by the Houourable the Leader of the Opposition, that the
preference on motor cars, which hag been retained, is of great value to the
United Kingdom but that the preferences that have heen given up were
of no value. Would he be prepared to agree that the Board of Trade
should be persuaded to substitute, for instance, hardware in place of
motor cars? In my opinion that modification would not be an mmprove-
ment but if Honourable Members feel that it would be an improvement,
I am almost certain that it could be secured. After all it is quite easy
for a lawyer to eriticise anything and trv to show that it is of no value
whatever, but we are not in a court of law and our views with regard to a
‘matter like this must not be altogether divorced from a gense of reality
and a sense of proportion. I assure the House that the list of preferences,
to be retained by the United Kingdom, was carefully scrutinired and
-every article, a preference on which was likely to affect prejudicially either
‘the consumer or the small industries in India, was excluded from the list.
T am quite certain that a modification of the list by substituting items
which have been excluded for items which have been included, value for
‘;‘Eil‘la' would make the list very much worse from the point of view of
ndis.

Mr. Manu Subedar pul a personal guestion to me and then hastily
-added that he did not expect a reply. One does not like to import
considerations of u personal nature into the discussion of these
matters, but as the Honourahle Member has put the question, I am afraid
I must give him a reply. He began by complimenting me on my patriot-
ism and my critical judgment which he said he had discovered that I
possessed when he read the account of my activities in t:e Round Table
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Conferences and he went on to assure me that in hls opinion I still possess-
ed these faculties outside the House, but he exprease&) a doubt whether in
supporting the Trade Agreement 1 was giving expression to my personal
convietion or merely putting forward the official case. I am sure my reply
will not, in the slightest degree, affect the Honourable Member's own
view of the merits of the Agreement but I do assure him that if my judg-
ment and my conscience had not been satisfied that this Agreement was.
for India’s benefit, I would certainly not have made myself responsible for
it.

Then, Sir, the same Honourable Member was yery indignant over ‘the
enhancement of the raw cotton duty which he described as a very serious
burden upon the textile industry. I will not pretend that it makes no
difference to the industry but I was surprised that the objection should Kave
come from Mr. Manu Subedar. During the last November Session several
Members of his Party and others including our new Economic Adviser,
Sardar Sant Singh, urged Government to put an embargo upon the import
of raw cotton. It would be enough to draw the attention of the House
in this connection to the proceedings nf the 30th November, 1988. Ques-
tions were put to Bir Girja S8hankar Bajpai on this subject. Tt was pointed
out that it was only a small proportion of the imported cotton that was in
active competition with our own cotton. On this the snggestion made was
that an embargo should be placed on all imports inasmuch ag it had been,
shown that it was pomhle to grow in India eotton of a f‘tnple of 1} inches |
to 1} inches. And in the course of this question and anwwer, Mr, Mam.
SBubedar said:

“T am drawing the attention of the Hononrable Member to the fact that it is n. :
the bulk which matters, but it is the price which matters."

Then, Sardar Sant Singh took up the tale and said:

‘With reference to part (a) of the question, may I know, Sir, whether the nnpn
of foreign cotton into India is being done in the interests of the textile industry " J

And Bir Girja Shankar Bajpai said: 4
“That is a matter of 6pinion." t
Then Sardar Sant Singh asked:

o

*“Who imports this -cotton into India?"’ 'J
And the reply was: ®
“The consumers of cotton.” ' N

Then, the qﬁesﬁon was! “
- “Who are the oonsumers? Is 1t not the textile industry of Bombay a -
Ahmedal ’
The reply was?
“Cotton is not a staple article of food ; what is imported is for the manuhciala .
goods."’
Then, this was the eéconomic advice given to Govemment

“If it ia imported, will Gmmment tako steps to totally prolubtt its imports T,
compel them to use Tndian cotton in preference to imported cotton?

One does not know what policy one is to adopt. ‘Honourahle Memb.
say: ““Put an embargo on the imports of forengn cotton’’. The. duty‘
raised and the same Honourable Members sav: ' “This is going fo ruin «
industry; it is the most unpa{ﬂotlc action that Government, could hm

';.4.__..,_
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taken; it is entirely indefensible’’. And. these very Honoursble Members
bad urged far more drastic action only a few weeks earlier.
s

1+ Again, I have been asked '‘Why did you not reduce the United Kingdom
-¢ preferences down to three crores as the unofficial advisers had asked you to-
- ¢d0?” 'But Mr. Manu Subedar says, ‘‘You have reduced them by eleven

“erorea but that is going to hurt Indian industries””. That is what he said

yesterday.

Mr. Manu Subedar (Indian Merchants’ Chamber and Buresu: Indian
Commerce): Bir, on a point of personal explanation, may I point out that
I did not say anything of the kind?

The Honourable Sir Muhammad Zafrullah Khan: Very good; the official
. geport will show what the Honourable Member sad.

s Then, Sir, the same Honourable Member said, ‘*There is no quota upon
wiecegoods from Lancashire and the rates of duty cunnot be raired.in any
circumstances above the basic rates’’. I explained it then and I hope the
Honourable Member is no longer under that misapprehension. Then he
.8gid, ‘“But how are you sure that Lord Nuffield will not grant a subsidy to.
~ithports of piecegoods from Lancashire? How are we to know that frei_hts
may not be reduced in order to help them?'' If we were to proceed on
the basis of such hypothetical considerations there can never he any agree-
ment between two countries. ‘On the other hand it may be said, **Are you
sure that there may not be strikes in Laneashire? Are you sure that woges
in Lancashire will not go up? Are you sure that freights will not be
roised ?”’ What is the use of spending time in putting forward these consi-

derations and trying to judge these things on that basis?

The same Honourable Member said: ‘“We have not been {old what the
maximum demand of Lancashire was’’. 1 do not l:now how it would help.
. Honourable Members if they knew the maximum demand of Lancashire..
Are they going to judge the merits of this Agreement on that basis? Is it
the view that we gave them practically all that they asked for, it may be
said that it is a bad agreement, though the concessions may be quite
reasonable, but if we gave them very much less than what they demanded
it ,must be & good agreement? {owever, if it will, in any way, help.
. Honourable Members, I may. state that their maximum demand was.
maximum of 666 million yards and a minimum of 883 million yards with a
rate of duty of eleven per cent. and continuous reductions every year by
a further 23 per cent. till they went over their minimum.

Mr. Nauman asked, ‘'What is the sacrifice that the United Kingdom

is making?’’ 1 have cited the ocase nf at least three manufactured articles.

" from India enjoying the privilege of free entrv with regard to which at lesst
the United Kingdom are making active sacrifices. But it is not a question
of direot saorifices in that way. I have fried to illustrate what would
happen if these preferences are taken away. ’

Sir Homi Mody made a complaint that when the Government at long.
last did give protection ¢o the textile industry there were inordinate delays
in raising duties and these were raised very grudgingly. I pointed out
| yeaterday that the duties were raised from 11 per cent. to 15 per cent. in
April, 1980.

8ir H. P. Mody: Five years after the first réport waes made.
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The Honourable Sir Muhammaq Zafrullah Khan: Then in April, 198
they were raised by another five per cent.; in SBeptember, 1981, they wers
raised by another five per cent. That is to say, they were raised from
eleven per cent. to 25 per cent. within the course of 18 months.  Sir
Homi Mody should really be the last man to say that this was a grudging'
concession. He insinuated that Government had no sympathy with hir
industry. He came to an agreement with the Clare-Lees delegation in 198:
#hat duties may be reduced by five per cent. . . ' o

Sir H. P. Mody: If only the surcharges were taken off.

The Honourable Sir Muhammad Zatrullah Khan: . . . . . that the
Indian mill industry would not oppose the reduction*of duties by five per
«cent. and Government did not give that concession to Lancashire till three
years later and even then only over a certain range. 3

Sir H. P. Mody: That is because the surcharges did not go off.

)
__ The Honourable Sir Muhammaq Zatrullah Khan: I confess Sir Homi,
Mody was one of the very few Honourable Members who did try to bring
to bear upon the examination of this Agreement considerations that were
relevant to the Agreement itself, though he tried to make out that the
‘burden likely to be placed upon his industry is unjustifiable. He is entitled
to that opinion, as he was arguing the case of that industry. But I will
-say this that the greater part of the discussion on the motion has not been
«directed towards the terms of the Agreement. All sorts of extraneous con-
siderations have clouded the issue.

I have elready dealt with most of the matters touched upon by Sir
‘Cowasji Jehangir. 1 was rather surprised to hear from him that even with-
-out an agreement England took large quantities of Indian cotton. He
.forgot that under the Ottawa Agreement they were under an obligation
to do whatever was possible for them to do to increase the offtake of Indian
«cotton and they regarded it as a contractuu] obligation and they fulfilled it
-honestly and honourably. Then, Sir, it was said, ‘“‘You have no business
to fiddle with the rates of duties in respect of a protected industry unless
‘the Tariff Board makes a report that the reduction is justified”’. That
.again is & simple enough matter. The unofficial advisers were convinced,
.88 was pointed out by Mr. Aney and as is quite clear from their reports,
that it was essentiasl to come to some arrangement with Lancashire, having
regard to the very low figures to which their trade had fallen,—not out of a
feeling of charity for Lancashire, as alleged by some Honourable. Members,
but in order to help the growers of Indian cotton. Whatever the views
of Honourable Members may be on the merits of the arrangement, that
was the main consideration that brought this question to the fore. But let
ane say a word or two on this question of a Tariff Board. It has been
pointed out by one Honourable Member, I think by Mr. James, that a
‘Tariff Board is due and has, of course, to be appointed to determine the
period and level of further protection of the industry which comes to an
-end on the 81st of this month. As Honourable Members are awdre, 8
Tarif Board has not been appointed so far because Government cannot
-determine, in the absence of some decision with regard to this Ag-reeﬁ:en‘ﬁ,
what the actual scope of the Tariff Bosrd inquiry will be; that is to sdy,
awhether they would have to determine the quantum of protection, if any,
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tai: be continued to the textile industry vis-a-vis the United Kingdom as well
oy foreign countries or only vis-a-vis foreign countries? That is the reason
g the delay in setting up a Tariff Board. But svpposing a Tariff Board

ippointed, indications are that some reduction in the duties will be
mmended on the merits vis-a-vis ut least the United Kinglom. If
«9re is no agreement, that reduction must be given to Léncashire-free of
.-3leobligation on their part to do anything for us. The Agreement links
# concession,—possibly a larger concession than the Tariff Board might:
~sommend—with the offtake of raw cotton and to get something in return

-or it.

I shall now refer to one or two points in Mr. Jinnah’s speech and then

8 p.ag. Conclude. Mr. Jinnah said ‘‘Everybody has been . talking of
. their particular interests: 1 shall look at this matter from my
articular point of view, that is to say, how it will affect the Muslims’".
‘s representing the Muslims no doubt he was perfectly entitled to take that .
vint of view. But what I am entirely unable to accept is this: that in
"hese matters you could separate the interests of different communities
into watertight compartments; and I was rather surprised that a Leader
of Mr. Jinnah's standing and ability should have put forward the point of-
view, that it is only certain eommodities which are largely produced in areas
where there is n preponderance of Muslims that the Muslims would be
benefitted by it. . No doubt they would be benefitted by an improvement
in respect of those commodities. But I would go further and say that
whatever helps the export trade of India confers henefits upon every section

of the population of India.

Mr. Jinnah also took up two specific wnatters in connection with his
thesis that Muslims are interested only in certain commodities. In regard
to cotton I have already explained how the undertaking or arrangement or
guarantee—call it whatever you like—will work. With regard to raw hides
and skins I was frankly not able to follow Mr. Jinnah's argument. He said
the trade with the United Kingdom has no doubt increased, but hecause
there is a preference there are large re-exports from the United Kingdom
to Germany and France and, therefore, Germany and France instead of
taking direct from us take from the United Kingdom, because the hides and
skins go into the United Kingdom under preference: and, therefore, France
and Germany get them cheaper from the United Kingdom than they could
from us. But the trouble is that raw hides and skins enjoy no preference
and, therefore, the whole of that argument falls to the ground. Tt may be.
a matter of astonishment to the Honourable Member but that is so . . . .

Mr. M. A. Jinnah: I am sorry that the Honourable Member in his
position wants to take advantage of technicalities. They enjoy free entry:

that is the protection.

The Honourable Sir Muhammad Zafrullah Khan: That ix a valuable
concession. But the whole argument was based on the fuct that they

enjoyed & preference.
Mr. M. A. Jinnah: No.
The Honourable Sir Muhammad Zafrullah Kban: 1t is a small point . . .
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Mr, M. A. Jinnah: It is part of the Agreement that the hides and skins
have also got an advantage. If I used the word ‘preference’ it might hava
been a slip of the tongue. But it is enjoying a preference because it has
gob free entry. I hope jou understand me now. ' '

The Hounourable Sir Muhammad Zafrullah Khan: I agree that it is after
all one point in & long criticism but then 1 have to reply to what Honour-
able Members have eaid; and if the Honourable Member did not mean
what he said 1 shall not pursue the matter.

Mr. M. A. Jinnah: Now, I am putting it to you.

. ' \

The Honourable 8ir Muhammad Zafrullah Khan: Sir, I will now con-
clude by saying that the Agreement must be taken as a whole. There has
been a tendency, when favourable aspects of the Agreement 'were stressed,
fo divide the Agreement into two parts, one dealing with cotton textiles and
raw cotton and the other dealing with preferences. In order to judge what
the effect of the Agreement will be whether it is likely to work for the
benefit of India or nof, the whole Agreement must be taken together,
Nobody has attempted to conceal the fact that the textile industry is called
upon to make a certain amount of sacrifice. There may be sharp differences
of opinion as regards the degree of sacrifice that they are called upon to
make; but that has to be put against not merely the cotton Articles but
against the whole of the rest of the Acreement. I am afraid, Sir, that the
question really boils down to Ahmedabad versus the rest of India. I am
not given to quoting poetry, but I cannot help feeling that the attitude of
the industry towards this matter is illustrated by the Yorkshire quatrain:

“Henr all, say nout,

Eat dll, pay nout,

And if tha' dost out for mout,
Do it for tha' sen.”

-

Bir, T now leave the matter in the hands of the House.

Mr, President (The Honourable Sir Abdur Rahim): The Chair will now
put the amendments that have been moved.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-
Mubammadan Rural): So far as my amendment is concerned, Sir, I ask’
for leave of the House to withdraw it.

Mr. President (The Honourable Sir Abdur Rahim): The questibn is®
“That leave be given to the Honourable Member to withdruw his amendment.’”

The amendment was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Abdur Rahim): The next fs the
amendment moved by the Furopean Group. The question is:

‘“Phat the consideration of the motion be adjourned till the,Simla Bessian pending
the report of a Committee of the House, ﬁot;lsisgmg q{t.t: mago;lity of Fleﬁfl:f-‘mnﬁ‘.o}ﬁ;brls;
elected by the single transferable vote which Committtee shall examine the piv

eoffect oi? the Agreement on ths pgzicaltural, industrial .and ;cowmereial - intereste: of

Indis."
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Laljee, Mr. Husenbhai Abduliabhai.

Lilhe, Mr. C. J. W,

Mackeown, Mr. J. A.

Maxwell, The Honourable 8ir
Reginald.

Menon, Mr. P. A.

Menon, Mr. . M.

Metcalfe, Sir Aubrey.

Miller, Mr. C. C.

Mukerji, Mr. Basants Kumar.

Nur Muhammad, Khan Bshadur
Shaikh

Ogilvie, Mr. C. M, G.

Pillai, Mr. N. R.

Rahman, Lieut.-Col. M. A,

Rujsh, Raja Bir Vasudeva.

Row, Mr. K. Sanjiva.

Bcol.l. Mr. J. Ramsay.

sircar, The Holwurable Bir Nilpendie

Qivaraj, Rao Sahib N. ~

Blade, Mr. M.

Bpence, Mr. G. H.

Stewart, The Honourable Bir Thonuns.

hukt.h&ulmr Mr. Y. N.

Bundaram, Mr. V. B,

Zafrullah Khan, The Honourable Sir
Muhammad.

Maitra, Pandit Lakshmi Kanta.
Malaviya, Pandit Krishns Kant,
Mangal Singh, Sardar.

Manu Bubedar, Mr,

Misra, Pandit S8hambhu Dayul.
Mody, Sir H. P.

Mudaliar, Mr. C. N. Muthuranga.
Muhsmmad Ahmad Kazni, Qazi.
Paliwal, Pandit Bri Krishna Dutta.

Pande, Mr. Badri Dutt.
Raghubir Narayan B8ingh, Chowdhri.

Ramayan Prasad, Mr.
Rangs, Prof. N. G.

Rao, Mr. M. Thirumala.
Bnktenu. Mr Mohan Lal.
Banthanam, Mr. K.
Batyamurti, Mr. 8,

8ham Lal, Mr,

Sheodass Dags, Seth,
Bingh, Mr. Gauri Shankar.
Bingh, Mr. Ram Narayan.
Sinha, Mr. Batya Narayan.
Som, Mr. Boryys Kumar.
Bri Prakasa, Mr.
Subbarayan, Bhrimati K. Rndha Bal.
Varma, Mr. B. B,

Mr., President (The Honourable Sir Abdur Rahim): Then, thers is

Sardar Sant Singh’s amendment.

Sardar Sant Bingh: Sir, I wish (o withdraw it.
The amendment was, by leave of the Assembly, withdrawn.
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Mr. President (The Honourable Sir Abdur Rahim):

187

of

“That this Assembly approves the Trade A
1939, between His Majesty’s Government in the

India.”

The Assembly divided:

Abdul Hamid, Khan Bahadur Sir.

Ah.msng.l Nawaz Khan, Major Nawab
1r.

Aikman, Mr. A,

Aiyar, Mr. T. 8. Sankara.

Ayyar, Mr. N. M,

Bajpai, Sir Girja Shankar.

Bhagchand Soni, Rai Bahadur Seth.

Boyle, Mr, J. D.

Burt, Sir Bryce.

Buu, Mr. L. C.

" Chanda, Mr. A, K.

Chapman-Mortimer, Mr. T.

Chrstie, Mr. W. H. J.

Dalal, Dr. R. D.
Dalpat Singh,
Captain.

Dow, Mr. H.

G:dney, Lieut.-Colonel 8ir Henry.

Greer, Mr. B. R. T.

Griffiths, Mr. P. J.

Grigg, The Honourable Bir Jamus.

James, Mr. F. E.

Jawahar  Singh, Bahadur
Bardar 8ir.

Kamaluddin Ahmed, Bhams-ul-Ulema.

Kushalpal Singh, Raja Bahadur.

Abdul Qaiyum, Mr.

Abdul Wajid,” Maulvi.

Abdur Rasheed Chandhury, Maalvi.
Aney, Mr. M. 8.

Asaf Ali, Mr. M.

Ayyangar, Mr. M. Ananthasayawanm.
Bajoria, Babu Baijnath.

Basu, Mr. R. N.

Chaliha, Mr, Kuladhar.
Chaudhury, Mr Brojendra Narayun.
Chettiar, T. 8. Avinashiliniam,
Chetty, Mr Saml Vencatachelam.
Chunder, Mr. N. O

Das, Mr. B.

Datta, Mr, Akhil Chandra.

Desai, Mr. Bhulabhai J.

Deshmukh, Dr. G. V.

Deshmukh, Mr. Govind V.

Qadgil, Mr. N. V.

Govind Das, Seth.

Gupta, Mr. K. 8,

Hans Rai, Raizada.

Hepgde, Sri K. B. Jinara)a.
Hosmani, Mr. 8. K.

Jedhe, Mr. K. M.

Jehangir, Bir Cowasji.

Jogandra Bingh, Sirdar.

Joshi, Mr. N. M.

Kailash Behari Lal, Babu.

Lahiri Chaudhary, Mr. D.- K,

The motion was negatived

AYES—47.

Sardar Bahadur

Sardar

NOEB—E8.

LEGIBLATIVE ASBEMBLY.

IVar‘nm. Mr. B‘. B.

[28tH Manrcu 1939.
The question now

ement signed on the 20th March,
nited Kingdom and the Goverument

Lillie, Mr. C. J. W.

Mackeown, Mr. J. A.

Maxwell, The Honourable Sir
Reginald.

Menon, Mr, P, A,

Menon, Mr. P. M.

Metcnn}u, Bir Aubrey.

Miller, Mr. C. C.

Mukerji. Mr. Basanta Kumar.

Nur uhn)nmd Khan
Bhaikh.

Ogilvie, Mr. C. M. G.

Pillai, Mr. N. R.

Rahman, Lieut.-Col. M. A,

Rajah, Raja Sir Vasudeva.

Row, Mr. K. Sanjiva.

Scott, Mr. J. Ramsay.

Birca.r. The Honourable Sir Nripeniira.

Bivaraj, Rao Sahib N.

slade, Mr. M. '

Spence, Mr, G. H,

Stewart, The Honourable Sir Thomas,

Sukthanka.r. Mr. Y. N.

Sundaram, Mr. V., 8§,

Zafrullah Khan, The Honourable Sir
Muhammad,

Bahalur

Lalchend Navalrai, Mr,

Laljee, Mr. Husenbhai Abdullabhai.
Maitra, Pandit Lakshmj Kanta.
Malaviya, Pandit Krishna Kaat.
Mangal Bingh, Sardar.

Mana Subedar. Mr.

Misra, Pandit Shambhu Dayal.
Mody, Sir H. P.

Mudaliar, Mr. C. N. Muthuranga.
Muhammad Ahmad Kazmi, Qazi.
Paliwal, Pandit 8ri Krishna Dutta.
Pande. Mr. Badri Dutt.

Raghubir Narayan Singh, Choudhsi.
Ramayan Prasad, Mr.

Ranga, Prof. N. G.

Rao, Mr. M. Thirumala,

Saksena, Mr. Mohan Lal

Sant Singh, Bardar.

Santhanam, Mr. K.

Satyamurti, Mr. 8

Sham Lal, Mr. __

Sheodnss Daga, Seth,

Bingh, Mr. Gaurl Bhankar.

Singh, M+. Ram Narayan.
Sinha.-Mr. -Sstya Narayan.

Som. Mr. Suryya Kumar.

Sri Prakasa, Mr.

Rubbarayan, Shrimati. K lhllln Liai:

oamid s LEe

The Assemblv then ac'hourned till Eleven of the Clock on Thursday, ths
30th March, 1939,
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